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CORRIGENDA
to
i,he Parliamentary Debates (Part II—Other than Questions and Answers),
Fourth Session 1951.

Volume XVI.—
1. No. 1, dated the 24th September. 1951.—

‘(1) Col. 3193, line 10 for “Act, 1151" read ‘‘Act, 1951"
2. No. 2, dated the 238th September, 1951,—
~ (1) Col. 3260, line 18 for “set” read ‘“sat”.
3. No. 3, dated the 26th September, 1951,—
aay e ofif Udge i1 2y S ee Olji Upm ia g y¥ glgy PV 10 daio (i)

(ii) wmr 3¥es, dfe 93 & “qad”’ ¥ sqra qr qr@’’ 93
4. No. 4, dated thy 27th September, 1951,—

(i) Col. 3902, line 19 from bottom for “rent for occupation of houses” read
SHORT NOTICE QUESTION".

(ii) W 3¥%e, qfer 23 & “z@ wwAN” & eqra 9T “gizw #HA” 7
5. No. 6, dated the 29th September, 1951,—

(i) Col. 3802, line 19 from bottom for “rent for occupation of houses™ rea:
“damages for the occupation’,

No. 7. dated the 1st Octnber, 1951,—-
(i) Col. 395%ne 16 omit “a”.
7. No. 8, datede 3rd October, 1951~

(i) Lo1T L& for existing line 19 read “it has been made out that pre-censor-",
after existing line 40 insert ‘“‘permanent period to the hands of the"
and delete line 43.

8. No. 9, dated the 4th October, 1951,—

(1) Col. 4153 last line, for “L.P.C.” read “I.P.C.".
(ii) Col. 4188, for existing line 18 from bottom read ‘“cular case by that
experience and I”,

9. No. 10, dated the S5th October, 1951,—
(i) wrr ¥3¢e, sfery qfer & “dfeam's oy “dfeorgn” of |

(ii) Col. 4346, line 4 from bottom after “years” ipnsert “ago”.
10. No. 11, dated the 6th October, 1951, — -
(f) Col. 4418, line 26 for “stituted” read *“substituted’’.
. (4l) Col. 4460 after line 27 insert “ages etc.”
iif) Col. 4523, line 19 from Bottdm for “Cognizilibity” read “Cognizanlity™
xjv) Col. 4824, line 11 for “Cognizilibity” read “Cognizability".

. ‘No. 12, dated the 11th October, 1951,—
() Col. 4694, for existing lines 7-9 read “given to Shri Acchru Ram's case. ..

Shri Kamath: 1 am sorry it is a very ignorant imputation........
{iiy Cnl 4771 for evisting line 35 rend “number of fractors 1o he nroduced”



(ii)
12. No. 13, dated the 12th October, 1951,—
(i) Col. 11;11743 after line 5 insert “(No Questions—Part I not Published)” as 1. 4

(ii) Col. 4844 in line 32 for “Khwaja Inait Ullah: May I point” read "Sbrl
Jhuajhunwala. I just want”,

13. N.. 14, dated the 15th October, 1951,—
(1} Col. 4913, line 13 from bottom for *(Sidhva ) read *(Shri Sidhva)”.

(ii) CIURAUT i 2 & “fY8” & w97 ¢ 18 " ﬁ \

(iff) Col. 4984 for existing lines 10 and 11 from bottom read “A person shall
be disqualified for being chosen as and for being"”.

14. No. 15, dated the 16th October, 1951,—

(1) Col. 5083, for existing line 34 read “for the industrial development of
our country”.

(if) Col. 5128 in line 5 from bottom after “to” insert “give to”,
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PARLIAMENT OF INDIA
Saturday, 29th September, 1951

The House met at Nine of the Clock.
* [MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
.(No Questions: Part I not published)

-

ELECTIONS TO COMMITTEES

1. SAMSAD (COURT) OF VISHVA-BHARATI
II. INDIAN CENTRAL ToBacco COMMITTEE

Mr. Deputy-Speaker: 1 heve tu in-
form the House that upto the time
fixed for receiving mneminations for
Samsad (Court) of Vishva-ma'ati_ and
the Indian Central Tobacco Committee,
two nominations in the case cf the
first and one in the case of the second
were received. As the number of
candidates is equal to the number of
vacancies in each of these Committees,
I declare the following Members to be
duly elected:

1. Samsad (Court) of Vishva-

Bharati.—Shri Dev Kanta Borooah and
* Rev. Jerome D’Souza.

II. Indian Central Tobacco Com-
mittee—Shri Shaik Galib.

PLANTATIONS LABOUR BILL

PRESENTATION OF REPORT 'OF SELECT
COMMITTEE
Shri Shiva Rao (Madras)' I beg to
present the Report of the Select Com-
mittee on the Bill to provide for the
welfare of labour, and to regulate the
conditions of work, in plantations.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1951-52—PUNJAB
STATE

DEMAND NO. 1—AGRICULTURE
. Mr. Deputy-Speaker: The question
is:

“That a supplementary sum not

exceeding Rs. 7,14,800 be granted
358 PSD
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to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges which
will come in course of payment
during the year ending the 3l1st
March, 1952, in respect of ‘Agri-
culture’.”

The motion was adopted.-

DeMAND No. 2.—CrviL WORKS

isplr. Deputy-Speaker: The question

“That a supplementary sum not
exceeding Rs. 6,38,020 be granted
to the President out of the Con-
sohd_ated Fund of the State of
Punjab to defray the charges which
wxll_ come in course of pgyment
during the year ending the 31st

March, 1952, in respect of ‘Ci
o, , pe Civil

The motion was adopted.

DEMAND NO. 3—ADVANCES NOT BEARING
INTEREST—ADVANCES REPAYABLE

is!m' Deputy-Speaker: The question

“That a supplementary sum not
exceeding Rs. 70,000 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges which
will come in course of payment
during the year ending the 31st
March. 1952, in respect of
Advances not bearing interest—
Advances repayable’.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1951-52—RAILWAYS

DeManNDd No. 2—Avuprr
Mr. Deputy-Speaker: Motion is:

“That a supplementgry sum not
exceeding Rs. 58,000 be granted
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[

[Mr. Deputy-Speaker]

to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Audit’.”

Shri A. C. Guha (West Bengal): Sir,
before they are moved, I would like
to say something about the way the
papers have been sent to us.

Mr. Deputy-Speaker: Yes, the hon.
Member can do sQ, after ithe motions
have been placed before the House.

DEMAND NoO. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION

Mr. Deputy-Speaker: Motion is: <

“That a supplementary sum rot
exceeding Rs. 49,30,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1652,
in respect of ‘Ordinary Working
Expenses—Administration’.”

DEMAND No. 5—ORDINARY WORKING
EXPENSES—REPAIRS AND MAINTENANCE

Mr. Debuty-Speaker: Motion is:

“That a supplementgry sum not
exceeding Rs. 1,37,13,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Ordinary Working
Expenses—Repairs and Mainten-
ance’.”

DEMAND No. 6—ORDINARY WORKING
EXPENSES—OPERATING STAFF

Mr. Deputy-Speaker: NMotion is:

“That a supplementgry sum not
exceeding Rs. 1,04,42,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1652,
in respect of ‘Ordinary Working
Expenses—Operating Staft’.”

DEMAND No. 8—ORDINARY WORKING
EXPENSES—OPERATION OTHER THAN
STAFF AND FUEL

Mr. Deputy-Speaker: Mation is:

“That a supplementary sum rot
exceeding Rs. 13,73,000 be granted
to the President to defray the
charges which will come in c¢yurse
of payment during the year end-
ing the 31st day of March, 1952,
In respect of ‘Ordinary W'orklng

O LR, B IRAE St v
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Expenses—Operation other than
Staff and Fuel'.”

DEMAND No. 9—ORDINARY WORKING
EXPENSES—MISCELLANEOUS EXPENSES

~Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 99,54,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st- day of March, 1952,
in respect of ‘Ordinary Working
Expenses — Miscellaneous Ex-
penml."

DEMAND No. 9A—ORDINARY WORKING
ExPENSES—LABOUR WELFARE

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum mnot
exceeding Rs. 9,52,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3lst da‘y of March, 1052,
In respect of ‘Ordinary Working
Expenses—Labour Weltare’.”

Demanp No. 16—OrEeN LINE WORKS=—
ADDITIONS

Mr. Deputy-Speaker: Motion is:

“Tha_t a_supplementary sum not
exceeding Rs. 4,21,25,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Open Line Works—
Additions’.”

DeMAND No. 17—OPEN LINE WORKS—
REPLACEMENTS

Mr. Deputy-Speaker: Mction is:

“Thqt a supplementary sum not
exceeding Rs. 28,75,000 be granted
to the President to defray the
charges which will come in _ourse
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Open Line Works—
Replacements’.”

The Minister of States., Trans
Railways (Shri Gopu&snumi):p?nwai:g
to appologise to the House for the late-
ness with which this information has
been placed in the hands of hon. Mem-
bers. As a matter bf fact, it was ex-
pected that these Supplementary De-
mands might be taken up next week
and we had to call a meeting of the
Railway Standing Finance Committee
which was fixed for yesterday snd we
could issue these things only after that
Committee had met. We did circulate
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as much information as was possible
at the earliest possible moment. I
hope the House will excuse this late-
ness.

M. Deputy-Speaker: The motions
are now open for discussion. In this
connection, I may say that in such
cases of Supplementary Demands, the
hon. Minister in charge may ‘give the
House some information as to what
was the original budget provision and
what grants were made from time to
time and why the necessity for the
Supplementary Demands has come.

Sardar Hukam Singh (Punjab): Sir,
such information was more necessary
in the case of the Supplementary De-
mands connected with the Punjab
State, for we know almost nothing
about the matter. ’

Mr.’Deputy-Speaker: It. is over now;
no hon. Member raised the point.

/* The Minister of Home Affairs (Shri
Rajagopalachari): The Punjab will
have a full go during the Budget dis-
cussions next ‘year.

Mr. Deputy-Speaker: I would like
it to be a convention for the hon.
Minister concerned to give such in-
formation to the House, showing the
necessity for the Supplementary De-
mands. No doubt some of these things
are given in the proceedings of the
Standing Finance Committee. But
some information in a general manner
should be given here, for not only we
in the House, but also others, the
country at large, should know how
the original amounts were exceeded.
Some such introductory remarks mey
also be made by the hon. Minister.

Shri Gopalaswami: I can give cer-
tain amount of information so far as
the Supplementary Demands for Raeil-
ways are concerned.

The main item of increased expendi-
ture is attributable to the Rs. five
increase in dearness allowance which
was sanctioned a few weeks ago. This
will benefit staff to the number of
about six lakhs and 32 thousand. This
was given effect to from the 1st June
1951. Its effect on this year’s budget
is therefore to the extent of only ten
months. The total annuad Hability due
to this increase in dearness allowance
will work out at about Rs. 3-16 crores
and the provision asked for this year
is Rs. 3'18 crores which is cnly for
ten months. If we have to take a
full year into account, it will be Rs. 3'8
crores and that will of course be pro-
vided for in the next year's budget,

29 SEPTEMBER 1051 Supplementary Grants 3756
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assuming that this Rs. five increase
continues.

This increase has been necessitated
by the fact that the prices have risen.

* There is also another item which has

to be taken into account in estimating
this increased expenditure and that is
what is usually called the loss on
grain shops. I know that certain hon.
Members. do not like this particular
expression “loss on grain shops”. It
is really a subsidy given in favour of
workers who have not opted for the
cash allowance but continue under the
grain shop concessions. They get cer-
tain commodities supplied to them
from the grain shops at a price which
was fixed. I think, somewhere about
1943 plus about 20 per cent, according
to the Grainshop Committee report.
They get the commodities at that price
but the commodities themselves have
to be bought at higher prices by the
Railways and the difference between
the two prices is given in the shape
of a subsidy, which in the accounts
now goes under the description of loss
on grain shops.

Shri A. C. Guha: What would be
the total amount of this year’s loss on
grain shops? :

Shri Gopalaswami: Ninety-cight
lakhs is the additional provision.

Shri A. C. Guha: What is the total
loss this year?

Shri Gopalaswami: *f you add about
another two lakhs increase in regard
to the grain shops on account of dear-
ness allowance made to the employees
the total will come to a crore addi-
tional provision.

As a matter of fact we hope to be
able to cover the increase in cash
dearness allowance by what we hope
{o realise by wayv of increased oarn-
ings in the current year, increase
as comoared with the budget esti-
mates. That is expected to be of the
order of four crores. The rest of the
Supplementary Demands are under
capital heads......

Shri A. C. Guha: What is the in-
crease in earnings?

Shri Gopalaswami: About four

. Crores.

. Shri A. C. Guha: Which means that
the supplementary budget will exceed
the increase.

Shri Gopulaswami: 3:16 plus 98
crores come to 4-14 crores. The
creased expenditure is slightly more
than what we hope to get by way of
increased earnings.
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The rest of the Supplementary De-
mands fall under capital grants. First,
there are a number of additional works
under Open Line Works, which are
estimated to be of the order of 421
crores and replacements come to 29
crores making a total of 45 crores.
The main item under this is the acce-
leration of the construction of the
Chittaranjan Locomotive Works which
accounts for 94 lakhs. We are acce-
lerating the work on this project in
order to get it completed, if possible,
before the end of the current financial
vear. That will enable us to dispense
with a large portion of the construc-
tion staff before the end of the year,
which will enable us to save sume-
thing like Rs. six lakhs in the coming
year, if we had to continue the staff
after the 1st April 1952,

We propose to make an additional
investment on the road services on
the B.B. & C.I. in the Bombay State.
That will amount to 23 lakhs. As
hon. Members know we have a finan-
cial interest in the Bombay State
Transport service and the manage-
ment of that service, which is really
under the control of the Bombay Gov-
ernment, propose to invest additional
amounts in improving the equipment
for the service. Because they them-
selves have not had all the funds
necessary for the purpose they applied
to us for an increase in the invest-
ment which we have already made in
that service. We prooose to put in
23 lakhs. Then 124 lakhs account for
throw-forward expenditure from 1950-
51 on account of multiple unit stock.

which had been provided for the
Bombay railway suburban service.
These vehicles were expected last

year but did not arrive. The amount
provided for it had to be left unspent
and as they arrive this year the
amount has to be paid.

Then additional funds are required
for track materials such as cast iron
sleepers, steel sleepers, rails, and
fastenings which ~ account for 2.09
crores. All these items make the total
of 4.50 crores.

That is about all that I have to say’
about the main ‘items.

Shri Massey (West Bengal): I want
to know what is meant by “offioading
of items by workshops” under Demand
No. 9. The Standing Finance Com-
mittee have approved an item which
reads: ‘“OfMoading of items by work-
shops on some of the railways which
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now have to be procured from the
market through D.G. (8 & D)".

Shri Gopalaswami: I cannot find it
here.

§hri Massey: It is at page ¢ _~f the
proceedings of the Standing Finance
Committee for Railways, Demand No.
9.

Mr. Deputy-Speaker: It is under
Demands Nos. 16 and 17, page 6, vol.
28, part 3 of the proceedings of the
Standing Finance Committee for Rail-
ways, paragraph 2, item (2).

Shri Gopalaswami: I will get the
information.

Shri Sidhva (Madhya Pradesh): On
page 3 of the same report, regarding
the Rs. 209 lakhs to which the hon.
Minister referred, being additional
funds required for track materials,
steel sleepers, rails and fastenings, may
I know whether this amount includes
any stores also? We know the posi-
tion of the stores according to, the
Stores Committee report. I therefore
want to know if stores also are in-
cluded in this and, if so, what is the
amount for stores. Or, does this refer
purely to sleepers?

The Minister of State for Transport
and Railways (Shri Santhanam): ([t

refers only to sleepers. There is
nothing there about stores.
Shri Amolakh Chand (Uttar

Pradesh): May I inquire of the hon.
Minister if out of this Rs. ten lakhs
they have made any arrangement for
the installation of water taps in the
Janta Expresses for bathing purposes?

Shri Santhamam: In all coaches
there are water taps. It is not possible
to arrange for a bath in a third-rlass
or even in a second-class compart-
ment.

Mr. Deputy-Speaker: In some places,
in South India particularly, there is
no water available even for engines.

Shri Bharatl (Madras): Not uow,
some time back.

Shri Santhanam: In the B.B. & C.IL
sections a&lso there has been great
difficulty in supplying water for loco-
motives. In any case it is not a
practical proposition to provide bath-
ing facilities in third-class.

Shri Amolakh Chand: What I want-
ed to inquire was not about provid-
ing bathing facilities but whether
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Government could, put a pipe at a
height, connected to the same tap,
which may be used for bathing.

Mr. Deputy-Speaker: An extra tap
means extra water.

Shri Amolakh Chaad: But the water
is already there.

Shri Santhanam: It will be exhaust-
ed before two stations are passed.

Mr. Deputy-Speaker: Ilon. Members
know the scope of discussion on Sup-
plementary Demands: it is not a
general ‘one of policy, except in rela-
tion to items which were not before
the House at the time the Budget was
framed. Any-new services which were
started after the Budget, any excess
amount spent, and anything Ly way
of economy, these are the only three
items on which discussion could pro-

ceed.

Shri Shiva Reo  (Madras): What is
the procedure you propose to fullow,
Sir? Are you going to put Demand by
Demand to the House and invite dis-
cussion on each Demand as you go
along?

Mr. Depiity-Speaker: There are nine
Demands and I find from the GOrder
Paper that cut motions have been
tabled only with respect to Demands
Nos. 4 and 16, and even they are few.
First I will allow discussion: which-
ever Member wants to emphasise a
point let him do so. All the cut metions
will be before the House and ultimataly
I shall put them to vote together.
Discussion may proceed now:; it will
be restricted to new services, excess
expenditure and matters of economy
so far as the Budget expenditure of
this year is concerned.

Shri Rathnaswamv (Madras): There
is a cut.motion of mine......

Mr. Deputy-Speaker: I am advised
that the cut motions are all out of
order because they all relate to policy.

Shri Rathnaswamv: There is a cut
motion of mine to Demand No. 9.

Mr. Deputy-Speaker: I do not find
any here.

Shri  Rathnaswamy: I sent notice
this morning.

Mr. Devuty-Speaker: It will not bLe
recognised.
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Shri Santhanam: Before the hon.
Member, Mr. Guha proceeds with his
speech, may I, Sir, answer Mr. Massey's
question? Offloading of workshops
means that some of the articles manu-
factured in the workshops are being
taken off and passed on to the indus-
tries. When they are manufactured
in the workshopgs they go into the
appropriate item of stores and expenses
of the workshops, but when it is
handed over to the industry you have
to get into a separate contract for
them and increased expenditure
results. That is the meaning of “off-
loading” from the workshops. ’

Shri A. C. Guha: The hon. Minister
has practically forestalled me in the
point which I first wanted to raise.
Yet. I would like to refer to one other
voint, a thing which has almost be-
come a practice. You may remember,
Sir, that last year al<> a point was
made about this: papers regarding
the Supplementary Budget were sup-
plied too late, and the Standing
Finance Committee's report was
printed even before the Committee
met. This year also that has been the
case, but the only care which the
Ministry has taken is to omit the
date-line from the printed hook, but
ntherwise It is obvious, &s it waus last
vear, that the book was printed before
the Standing Finance Committee for
Railways met. As I said, this vear
they took care to omit the (ate-line
but I think the hon. Minister of Rail-
ways will admit that this book was
printed before the Standing Finance
Committee meeting was held yesterday
while we were sitting in this House.

Shri Gopalaswami: May T exv'ain?

. T admit that the printing of practically

the whole of it was ready but only &
sentence or two had to be added after
the Standing Finance Committee n.eet-
ing. I do not think that there is env-
thing very wrong in doing that. If
the Standine Finance Committes had
taken a different decision. no doubt
we would not_ have circulated this
thing as it was.

Mr. Deputv-Smeaket: Is the hen.
Member a member of the Standing
Finance Committee for Railways?

Shri A C. Guha: No Sir.

Mr.  Deputy-Speakcr: It was npen

“to them to throw out the Demand. in

which case the whole thing would be
useless.

Shri Santhanam: ,‘hen tvped matter
would have been substituted for the
printed matter.
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Shri A. C. Guha: My point is thot
the Treasury Bench should not take
everything for granted; they simply
take it that the Standing Finance
Committee of the House would be too
obliging and pass anything and evcry-
thing.

-

Mr. Deputy-Speaker: It is rather a
strange allegation he is making. When
they are sure of their ground, why
should they' not do so?

Shri A. C. Guha: Last year you
may remember that this point was
severely criticised in the House and
now they have taken care to omit the
date line. Anyhow, we received these
papers only at seven o’clock this
morning and within the time available
I have looked through them.

The largest item amounting tc Rs.
four crores goes to increase in dear-
ness allowance which the Government
cannot avoid. Another Rs. four crores
goes for capital expenditure. The
capital expenditure for Chittaranjan
Workshops is quite welcome, so that
the whole construction side may be
completed early and the recurring ex-
penditure on the construction side may
be reduced: It is a national concern
of great importance. Thus, while I
see that there is not much that can
be taken exception to in these two
big items, I have my misgivings about
Rs. 23 lakhs shown as shares taken in
the State Road Transport Corporation
of Bombay. It is a state corporation
and I do not know why the Central
Government should take shares. The
share has now been increased from
25 per cent. to 33} per cent. What is
the purpose of this corporation? Has
any dividend been paid by it so far?
When was it formed? No information
has been provided in the papers on
these points and I would like to have
this information.

As regards the other items of capital
expenditure, I do not find anything
which would add to the amenities of
third-class passengers or even inter-
mediate-class passengers. Then I wish
to point out that when we passed the
Railway Budget in - Avpril last, it was
expected that there would be a turplus
of Rs. 21 crores—Rs. two crores from
the general revenues and Rs. 19 crores
from the increase in fares. What is
now expected to be the position at the
end of this vear? I want the hon.
Minister to give us an assurance that
the surplus will not be reduced by any
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Shri Sidhva: It is true that these
papers were received at 12 o’clock last
night.

Shri A. C. Guha: We received them
only this morning.

Shri Sidhva: I am talking of myself.
I have gone through the papers and
‘do not find any items which are of a
contentious nature. I would however
like to draw the attention of the hon.
Minister to one or two items.

As regards dearness allowance to
which he made a reference, nearly Rs.
four crores have been allotted for this
item. Rs. 90 lakhs have been allotted
for the grain shops. This indicates
that Government are alert to protect
the interests of staff who are drawing
Rs. 300 and under. It is a disputable
point whether this increase of Rs. five
is sufficient or not in the face of the
present increase in the cost of living,

but I would impress on ‘the public
that without anybody’s interference
Government themselves have taken

care to see that the railway staff—and
not only the railway staff but their
other staff—gets this dearness allow-
ance. I congratulate the Government
on that. The sum of Rs. ten crores
earmarked for‘ grain shopg is not &
very small item. The Railway staff
must remember that only they are
given this concession.

I had the good fortune to visit the
Chittaranjan Factory two months ago.
I must say that I was very much im-
pressed. This factory is our national
asset and I am not very much con-
cerned whether the locomotives manu-
factured there will be cheaper than
imported locomotives or not. What I
am concerneéd with is to see that this
factory is absolutely up to date and
self-sufficient. We should not depend
upon foreign countries for any parts
that go into the manufacture of loco-
motives. If this dependence is not
terminated, our purpose will not be
served. When I visted this factory, I
found that boiler tubes were not manu-
factured there and were not going to
be manufactured there. On enquiry
from the General Manager, we fourd
that if these tubes were manufactured
here, it would cost nearly Rs. ten or
twelve crores more. We were also
told that there are only a few such
factories in the world namely in
America. England. Russia and one or -
two other countries. Even if it is
going to cost Rs. twelve crores, I feel
that the manufacture of boiler tubes
should be done in this factory. After
all, it is a national industry and in gn
Lmergency we_cannot afford to depend



3763 Demands for

on imports for these boilers. This
- matter should be considered and a
report called for. These personal
vigits do give us an excellent idea of

these things.

Another item to which I wish to
draw attention is the Bombay sub-
urban service. The hon. Minister also
made a reference to it. I am glad that
new electric trains have been imported
and experiments are going on in the
G.IP. Railway and -probably some
more trains will be introduced in
Bombay shortly, with the result that
lakhs and lakhs of office going people
- and labourers will derive considerable
benefit from this service. Unfortunately,
from newspaper reports and letters I
have received from members of the
travelling public in Bombay recently,
I find that due to the failure of the
monsoon and shortage of water in the
lakes, a portion of this service will be
curtailed. I am also told that the old
steam train service is likely to be
introduced partially or wholly.

Shri Gopalaswami: It is nct so easy.

Shri Sidhva: Yes. it is not so easy.
Therefore, I request that under no
circumstances should the electric train
service be curtailed. This Bombay
suburban service is one of the finest
services that we have in India. I had
occasion to see the underground tube
railways in England. While that ser-
vice carries only 500 passengers nt one
time. our Bombay suburban service
carries nearly 2,500 passengers and
during peak hours there is a two to
three minute service. So, it is cne of
the best services. Steps should be
taken to see that it does not deteriorate
and more and more electric trains are
introduced. They are beneficial to
office-going people both for Govern-
ment and the commercial community
and this benefit of easy travel shculd
be provided to them.

I am glad that I got an opportunity
to refer to this matter here. Other-
wise, the notice period for gjuestions
is over. This is the best opportunity
to ventilate the grievances of the
travelling public. If there is zoing to
be any curtailment .in the electric
train service, it should not fall on this
suburban service.

Then, I come to the zonal system.
Some of my hon. friends have tabled
cut motions on this. I do not know
what their intention is. But personally
J would like to say that Government
have taken a right step in introducing
these zones. So far as the Southern
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Zone is concerned, it has proved very
successful and I am very glad to krow
from the newspape.s that Guvern-
ment are taking steps to see that tne
zongl system in other areas will be
implemented as fast as possible. This
is a very great innovation inat the
hon. the Railway Minister has intro-
duced and I am sure that it will effect
not only economy ba: alsy greoter
administrative efficiency. Some hLon.
Members during the Budget Session
severely criticised this systam on
account of the fact that it is likely to
lead to reduction of staif. 1 can
appreciate their view point. But when
Government is out to improve etfici-
ency of administration we have to
overlook the question of retrencamens.
Of course, every effort should be made
to absorb the surplus staff in othef
departments.

I support the Dema'xis thut nave
been presented.

Shri Massey: In the fow remarks
that I propose to make, I wish - to
conflne myself to the stores policy of
the Railways.

At the last Budget session the hon.
Minister made a statement in connec-
tion with the stores balances. I do
not know whether other hon. Members
have received a copy of the Report of
the Railway Stores Enquiry Com-
mittee: apparently my copy has gone
astray. One of the points I would
refer to is the offloading of workshops.
The hon. Minister said that these items
would now be manufactured by indus-
try. Many years ago—I do not know
whether that practice obtains now—
on the Railways the same wbrocedure
was adopted. Railway workshops are
able to turn out articles much cheaper
and much better than private indus-
try, because they have an approved
standard.

Shri Santhanam: M»y I explain to
the hon. Member that these orders’
were for the surplus of certain items
needed; not for abandonment of pro-
duction in the Railway workshops. It
is only to the extent of survlus stores
necessary.

Shri Massey: If T am told that the
Railway workshops are not prohibited
from turning out these items and that
orders will only be placed when Rail-
way workshops cannot cope with the
orders. it is another matter altogether.
But my experience has been that
peoplg are kept idle, because orders
are given to support certain parti-
cular industries: then retrenchment
takes place. I would not like that to
happen when our Railways are
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nationalised. It is very important that
something should be done about this.

The other item is stores balance. £
am not at all surprised that the stores
balances are as bad as they are today.
As far back as 1936 I was put on
special duty in connection with the
reorganisation of stores on 2 certain
Railway. I am not a stores man, but
I was put on that job. When we
started on this job we organised a
system whereby every district on the
Railway would send their inspectors
to meet once a month so that we
could transfer material that was
urgently required by districts when a
shortage existed. From investigation
we found that in many cases engines
were held up for repairs and trains
cancelled for want of engines, because
certain items were not available in
that particular district, other districts
had a stock which would have lasted
them for eight or ten months, cr two
years and in some cases unlimited
stocks which could not be accounted
for. A clean sweep was made and
stocks were distributed and a large
quar:tity reverted to the Stores Depart-
ment.

I have no!{ had the time to read the
Shroff Committee’s Report, but my
experience is that the system by
which we used to control stores balance
and which brought down the stores
balance considerably has now been
discentinued. No interchange takes
place between districts with the
result that some districts  hola
stocks which they do not want
while other districts are crying for
stores which they rannot get. COne
of the suggestions of the Shroff Com-
mitice was that ihare shonld  be
an interchange of stores between
Railways. But unless you firet put
your stores on each Railway in
order, it will be impossibie to have
this interchange. Experience has also
shown that the Stores Department on
many Railways was not altogether
efficient. The actual stores when it
comes down to sheds or to Engincering
Departments are taken out of the
Stores Department. It has nothing to
do with the Stores Department. The
Locomotive Department or Engineer-
ing Deoartment form a separate depart-
ment from the Stores. Once the stores
are issued from the Stores Depart-
ment those people hang on to them.
They do not know what stores they
have got. It is impossible, therefore.
for each Railway administration to
interchange stores.

Very oftén stores are maintained by
non-stores people, and while the actual
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stock of a particular item may be
10,000 numbers the register halance
might show nil. That has not hap-
pened once, but over and over again.
If the system of stores maintenance
has to be perfected, the entire system
has to be reorganised. I will be glad
if some action is taken on it. Practical
experience has proved that une of the
biggest flaws on our Railways is the
system of stores management.

Pandit Kunzru (J:cr Pradesh). [
am sure the House is very grateful to
the hon. the Railway Minister for
having seen to it that we got the pro-
ceedings of the Standing Finance Com-
mittee for Railways only this morning.
Perhaps we would have been in a
better position to do credit to his
Ministry for efficiency had we 1eceived
them only after coming to this House.
I hope, Sir. it is a matter that con-
cerns the whole House that in a matter
of this kind there should be s0 much
delay in the supply of copies and I
appeal to you to look into the matter
and see that such things do not occur
again.

I ‘should like to refer only to one
matter. I am tempted to do it by the
remarks made by my hon. friend
Shri Sidhva with regard to the zoning
of the Railways. My view, I shall not
say is opposite to that of his., but is
in many respects different. We con-
sidered this auestion of the reeroup-
ing of Railways during the Budget
session and at that time the hon. the
Railway Minister told us that this
experiment would be tried only in the
Southern Znne. My hon. friend Mr.
Sidhva says that this experiment has
proved very successful. I do not know
what the basis of his information is,
but the House as a whole is not aware
of it. I think it was made clear by
my hon. friend Shri Gopalaswami
Ayyangar during the Railway Budget
debate that no further action would be
taken in the direction of regrouping.
I am not certain of it. because I have
had no opportunity of referring to the
proceedings of the Fiase But in ary
case. as Government are not adhering
to the schemes contained in the
pamphlets which were circulated to
hon. Members, I think it is not merely
desirable but necessary that any
changes made in respect of reeroun-
ing should be considered by this House
befnre thev are —ivon ellort 1o "Tre
Railwav Minister’s proposals may be
perfectly sound. but in view of the
importance of the matter and the dis-
cussion that took vlace durine the last
session I think it is incumbent on’
Government not to take any further
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action in this direction before placing
their revised views before the House
for its consideration.

i:

/iPerhaps I may refer also to .the
.teport of the Shroff Committee which
‘fmy hon. friend the Minister of State
‘tor Railways has been good enough to
provide me with. When the Railway
Enquiry Committee was doing its
work we became aware of the fact
that the stores with the Railways,
generally speaking, were far in excess
of their demands during any reason-
able time. I am glad that the Govern-
ment appointed the Shroff Committee
to consider this matter. My hon.
friend Mr. Massey dwelt on an aspect
of this problem @hich requires the
attention of the Ministry and the
House. Twentyfive years ago ' the
Rainy Committee reported such irre-
gularities as have been mentioned by
the hon. Member Mr. Massey. There
is no doubt that the Engineering and
the Locomotives Department, that is
the running sheds ad so on, once
they have drawn their stores are not
accountable to the Stores Department
for their use, which means that the
conditions which prevailed twentyfive
years ago have not changed materially.
It is necessary that this matter should
be looked into. We should not grudge
the supply of stores to the depart-
ments mentioned by me becausé they
are of the utmost importance. The
efficient running of the Railways
depends on their proper working. But
I trust that the Railway Ministry, who
have shown their desire in no unmis-
takable terms to reduce the stores
with the Railways and the capital
lorknd un in them. will look into this
matter also so that the maximum effi-
ciency may be attained.

Shri Rathnaswamy: It is a long-
standing demand of the people of
* Madras to extend the electric train
service from Tambaram to Chingleput.
The hon. Minister is well aware of
the fact that the Madras City is over-
crowded and the floating population of
the city at present is to the tune of
18 lakhs. There is also a great housing
prohlem that has arisen in Madras
city, and all these considerations, I
submit, should prevail upon the Gov-
ernment to extend the electric train
service from Tambaram to Chingleput.
I need not sav that this will go a
long way in helping the small traders
and the small businessmen who have
got to 2o frequently to Madras city in
connection with their trade or busi-
ness. Therefore. I should like to make
a request to the hon. Minister to take
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early steps to implement the promise
given in this connection and see that
facilities are afforded to the people of
Madras city as well as to the people
in the suburban areas.

I should also like to make a request
to the hon. Minister as regards the
extension of railway service from
Tirunelvell to Cape Comorin via
Nagercoil. It is hardly necessary for
me to dilate much upon this question
as it is well known that this Cape
Comorin has become a centre of inter-
national attraction. Many people from
foreign countries come and visit this
p}ace. but for want of railway facili-
ties they are put to considerable in-
convenience. Moreover if this rall-
way connection is expedited it will als
add to the facilities of the commercia
community both in Tirunelveli and
also of the people of Nagercoil and
tsl:et areas in the Travancore-Cochin

ate.

_Another ‘matter to which I would
like to draw the kind attention of the
hon. Minister is about the very meagre
and inadeauate representation nf
Scheduled Castes in the various depart-
ments of the Railways. I put a
question sometime back to the hon.
Mlmster in regard to the representa-
tion of the Scheduled Castes.

Mr. Deputy-Speaker: Does anv item
relate to Scheduled Castes in this?

Shri Rathnaswamy: I should like to
speak on ‘Administration’.

Mr. Deputy-Spenker: On a Supple-
mentary Demand we are not discussing
the whole policy.

Shri Rathnaswamy: Just a word I
would like to say. To that question
the hon. Minister has given a state-
ment wherein it is shown that not
even one member of the Scheduled
Castes has been appointed for class I
service, and I am sorry to find that
even in respect of class II service there
is very meagre representation of
Scheduled Castes. although I find that
a number of applications. for instance
extendine over 312 applications, for

" ticket collectors’ appointments, have

been submitted by the members of the
Scheduled Castes. Even in respect of
iunior clerks and train conductors as
many as 300 applications have been
submitted by the members of the
Schedules Castes. Stiil it is 'epleranle
to find that such meagre representa-
tion has been given to the Scheduled
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Castes in these services. I therefore
respectfully submit to the hon.
Minister to set up a Committee to
enquire into the reasons why adequate
representation to the Scheduled Castes
has not been given in the various
services in spite of the fact that an
appreciable number of applications
have been submitted to the Depart-
ment. Another thing to which I should
like to draw the attention of the hon.
Minister is that if the Government
insists upon a qualification like a
degree for certain appointments for
which I feel a degree is not necessary

.....

10 AMm.

' Mr. Deputy-Speakar: We arc not
going into a general discussion of
Scheduled Castes representation in the
Railways. That is the general policy.

Shrl Rathnaswamy: I will finish
now, Sir.

Mr. Deputy-Speaker: The _ hon.
Member will kindly address himsell
to the Demands here.

Shri Rathnaswamy: That is the
Demand of “Administration”.

Mr. Deputy-Speaker: Everything
will come under “Administration”.
This relates to additional expenditure
so far as ‘“Administration” is con-
cerned. It does not mean that if
Scheduled Castes people are appointed,
there will be less expenditure.

Shri Rathnaswamy: I shall then
turn my attention to the labour welfare
question. It is very gratifying to find
that the Government has come for-
ward with a very great and laudable
scheme for improving the condition of
the labourers. It is all very well to
have paper schemes but my only
regret is that Government does not
act quickly and sincerely enough to
implement the schemes. This is what
I invariably find in many aspects of
our administration. I, therefore, res-
pectfully submit to the hon. Minister
to see that it is not encugh to have
paper schemes which are laudable but
it al} depends upun the sincerity and
the speed with which Government
would be in a position to push forward
the implementation of these schemes.

A word about regrouping of Ralil-
ways and I should like to take this
opportunity of congratulating the
Government for bringing into being
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the regrouping of M.SM., SI. and
Mysorevl‘ioailways. I now find that in
regard to the regrouping of other Rall-
ways, other than the Southern Rail-
ways, there is a lot of opposition, for
instance, from the workers in jche
Nizam State Railway. “One great diffi-
culty experienced by the workers
working in the various departments of
the Railways is that workers working
in Mysore, for instance may be asked
to go to Madras and vice versa. I
would only request the hon. Minister
to see that as far as possible the people
of Madras State may be transferred in
that particular state and people work-
ing in other States like Mysore, if
they happen to beln.:g to Mysure. may
be transferred in she Mysore State,
which is their native place. It so
happens that sometimes Madrasees
are transferred to Mysore and the
Mysoreans are transferred to ofher
places in the M.S.M. Railway and this
entails considerable inconvenience and
hardship to the employees and I would
beg of the hon. Minister to issue
necessary instructions to the depart-
mental heads to see that those em-
ployees are not put to hardship by
this kind of transfer.

Shri  Frank Anthony (Madhya
Pradesh): I do not propose to make
a sort of a duplicate of the Railway
Budget speech, but it so happened
that only yesterday the annual general
meeting of the National Union of Rail-
waymen's Federation ernncluded. of
which I have the privilege of being
a President, and I therefore, take this
opportunity of making a very few,
brief observations. so far as they im-
pinge on financial considerations in
our Supplementary Demands, obser-
vations underlining the attention of
my hon. friend, the Railway Minister
for whose sympa‘hy and ccnsicdera-
tion, I have alwayvs had an unlimited
regard and respect.

May I underline for his notice that
today there is a strong feeling among
Railwaymen generally that because
either from some sense of false
economy or from some other motive,
the Railway Administration is com-
mitted to a policy of steadily reducing
the recognized amenities to Railway-
men. 1 would make an appeal to the
Railway Minister to consider what is
now regarded as a legitimate
grievance. I am not going to elaborate
<the point but at this Union meeting
it was pointed unequivocally that if
an assessment is made over the past
three years, it will be found that there
has been a progressive reduction in
the matter of passes, in the matter of
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P.T.Os and in the matter of conces-
sion ticket orders. These men . feel
that those reductions have been made,
not essentially on the grounds of
economy, but perhaps because the
Railway Administration is unjusti-
flably beating a retreat before bogies
raised by other sections of Govern-
ment servamts, because of this provi-
sion in our Constitution for equality
of opportunity. It is believed that be-
cause of this, some departments of
Government choose to argue that
these concessions, privileges, call them
what you like, infringe this funda-
mental provision in the Constitution
but I would draw your attention to
this point of view and it is a very real
and substantial point of view of the
Railwaymen and that is this: Whether
You call them priviliges cr conces-
sions, these so-called privileges and
concessions have been there from fime
immemorial. It can be claimed and
claimed without fear of contradiction
that the passes, P.T.Os and conces-
-sions which have been progressively
reduced are more and more restric-
tions and circumscribing factors. But
all these form, so to speak, part of the
expressed terms of the contract into
which the Railwaymen have entered.
I do say this that it does not cost the
Railways anythiag; it is not only an
inducement bit a source of encourage-
ment to your Railwaymen, who, the
hon. Railway Minister himself admits,
have done and coatinve t¢ do an
excellent job of work. I would ask if
this is part of a policy or merely if
it is the result of inadvertence. If it
is. I would ask you to put this in
reverse gear. Give to the Railway-
men what they were getting in the
past. You cannot go back. The Rail-
way Minister cannot go back on the
pqsition with regard to the passes. I
think that was the result of the
acceptance of the recommendations of
the Pay Commission but only very
recently for no obvious reason the con-
cessions with regard to P.T.Qs. conces-
sion ticket orders have been reduced.
They have put this difference with
regard to the amenity to travel higher
class. This is another point which I
wish to emphasize and thi< hus st
occurred to me. My hon. friend. Mr.
Santhanam will appreciate this that
because of revised conditions which
have been imposed in respect of the
issue of passes, people who were for-
merly entitled to second-class passes
have now been, I say degraded
advisedly, to third-class travelling and
they get third-class passes. I say that
it does not strain either the sense of
liberality of the Railways or it does
not_in any way Iimpinge on the effici-
ency of the Railways if these men
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who have been permitted for years to
travel second-class, if you degraded
them to third-class travelling, if you
permit their wives and thier daughters
to make use of their third-class passes
to travel Inter by paying the differ-
ence.

Then, the next point is this. It
does. I feel, affect the question of
efficiency and through efficiency. the
question of expenditure. I do not
want to take this ogportur}ity‘ of bring-
ing it obtrusively but I just want to
say about the general feeling which
persists. There is a very strong leel-
ing among all sections of Railwaymen
that much can be done to improve by
methods of selection and conditions
governing your Selection  Bnards.
I know that the Railway Administra-
tion will not accept my contention
that the Railwaymen, by and large,
are dissatisfied with the way in which
the Selection Boards are working. I
can only state the point of view of
the Railwaymen. Since the Selection
Boards‘have come to stay, I will make
an earnest appeal to the Railway
Administration to introduce conditions
which will minimise hardships. After
all, we are human beings and so long
as we are human beings, we will be
fallible and so long as we will be
fallible, we will, in spite of our best
efforts mentally aud oherwise, some-
times succumb to considerations of
favouritism. Therefore, the Railway-
men feel that the system which has
been introduced on the B.N. Railway
is the best system. A point system
has been introduced there: so many
points have been allotted for seniority,
so many points for record, so many
points for education and so many.
points for pure selection. The Roil-
waymen feel that that is the best
formula that has been so far evolved
and that that formula eliminates, as .
far as we could eliminate, opportuni-
ties for favouritism. 1 would appeal
to my hon. friend the Minister to see
that this system which has already
been introduced on the B.N. Railway
is introduced uniformly throughout all
the Railways.

My next point is in respect of a very
real and an urgent grievance. I have
spoken to the hon. Minister about
that. Today—I do not know whether
the Administration i{s aware of this—
there is a deep sense of grievance
about the repercussions of the intro-
duction of the fifty-four-hour week. I'
know the Administration will say that
this fifty-four-hour week is of our
own making, that the Raflwaymen
agitated for reduced hours of work
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|Shri Frank Arihony])

and it is because' of this agitation and
persistent representations from this
Union that the fiitv-tour-heur weck
was introduced. I stated that it is at
the instance of the Railway workers
that they were given reduced hours of
working; 1 say that it is salutary and
advisable to introduce a fifty-four-hour
week. But, in the best régulated
administration, however salutary the
reforms may be, they lead to, and here
it has led to certain anomalies and
certain hardships. I would be in a
position, if I wanted to take the time

of the House, to give to this House

the specific grievances and loss of
emoluments incurred by senior drivers.
I can say this categorically that the
senior drivers, for instance, in the
G.I.P. Railway......

Mr. Dcputy-Speaker: When was this
fifty-four-hour week introduced?

Shri Frank

Anthoav:
recently.

Fairly

Shri Santhanam: Tv) yeirs ago.

Shri R. Velayudhan (Tranvancore-
Cochin): Before the last Budget.

Mr. Deputy-Speaker: If it is a point
of policy, it ought to be discussed at
the time of the Budget. If after the
Budget was introduced and passed,
new items of policy have been enun-
ciated with respect to which there has
been no opportunity to discuss except
in & Supplementary Demand, the hon.
Member can raise there. The hon.
Member will kindly bear that in mind.

Shri Frank Anthony: I do not wish
to labour this point. My impression is
that the adverse effects of the fifty-
four-hour week are just beginning to
be felt. Representations have oeen
made to me only within the last two
months. I have had men coming en
masse saying that they have been left
no alternative but to offer their
resignation to the Railway Administra-
tion. Does the Railway Administra-
tion want mass resignation of these
Mail drivers? I do not believe that
they want it. My hon. friend Mr.
Santhanam gave me an assurance that
it is a part of the implied policy of
the Railways to see that the running
staff particularly do not lose as a result
of reforms. That is what I earnestly
>lead with the Railway Administration
to do. These men were receiving
certain average emoluments; as a
result of the introduction of the fitty-
four-hour week those emoluments have
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been reduced to the extent of anything
between Rs. 150 and 200 a month.
ask you to look into this matter and
relieve this very real grievance. May
I make one suggestion as to how it
could be done? It has been su_g“gested
that if the Railways will modify the
system of exactions which will make
available to the senior drivers the
emoluments which they were drawing
before the introduction of this system,
those modifications will lead imme-
diately t» the redress of a very diffi-
cult situation, a situation which has
caused a very great deal of misunder-
standing.

There is then this question of hous-
ing. I was going to refer to the ques-
tion of indefinite periods of offirizling.
But. it is a sort of a problem which
has become almost chronic and
endemic in the Railways that the
Railways still consider it fair to keep
men officiating for periods ranging
from one to 15 vears. This i< very
veculiar to the Railways. Perhaps
the Railways do this in order to get
the service of the men.without paying
them what thev would be normally
paid in other departments of Govern-
ment. I would ask the hon. Railway
Minister to look into this matter.
Where vermanent vacancies exist,
what is the voint in ingisting that men
should officiate for periods of 11 and
15 vears? This is an unheard of thing.
1t is something which civilised society
does not permit: certainly not any
normal Government working in our
country. .

With regard to the type of houses
that are being built for.class IV staff,
it has heen brought to my motice... ..

Shri Gopalaswami: 1 do not want
to interrupt the very interesting speech
of my hon. friend Mr. Anthony. But,
I think he is covering oractically the
whole ground that might be covered
in a Budget speech.

Shri Frank Aathouy. I am finishing
in four minutes. I am only dealing
with that question; I am not using this
opportunity gratuitously......

Mr. Deputy-Speaker: I find on page
7 of the Memn. of the nroceedings of
the Standing Finance Committee for
Railwavs. a note for the Standing
Finance Committee for Railwavs on
the type of quarters being built for
non-gazetted staff. If he wants to deal
with that, there is no objection.

Shri ¥rank Anthonv: As a lawyer,
8ir. I have not completely abandoned
my sense of relevancy.
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It has been brought to my notice by
Railwaymen that the Railways have,
for some reason, changed their plams
in respect of the type of quarters that
they had intended to build for class
IV staff. The Rallwaymen in the
Southern Railways have been parti-
cularly bitter and resentful about the
new type of quarters. One of the
Railwaymen in this Union of mine,
moved a motion that instead of houses
which the Railways had originally
planned to build for class IV stafl,
they had now decided to build hovels
tor class IV staff. I asked him_to
qualify and soften his resolution. But,
the content of it is there. I believe
" originally the Railways had planned a
building which would give to Rail-
waymen livable conditions: two fairly
decent rooms, a kitchen and a ccurt-
vard. Now, I believe the dimensions
of both the rooms have been so
reduced—I do not Fknow what the
reason is; may be, again, a false sense
of economy—that a reasonably built
man if he stretched both his arms, he
could literally touch both the walls.
I beg to tell the Railway Minister that
this is false economy par excellence
dbecause it will ereate bitterness among
the Railwaymen and ultimately after
four years, it will be found that these
aquarters are not fit for human habita-
tion. What is the reason for changing
the original plan and the original
dimensions of the houses which the
Railways had intended to build for
their class IV staff?

I do not wish, in any way, to create
a wrong impression with regard to the
re-grouping scheme. I had certain
onvictions with regard to this scheme.

uite frankly, no reasons have been
adduced to make me change those
convictions in any way. I admit that
so far as the Southern Rallways are
tc;)ncemed. re-grouping may be effec-

ve.

Mr. Deputy-Speaker: Is there any
Demand relating to re-grouping?

Shri Frank Anthony: My friends
have taken this opportunity to gratui-
tously give certificates to the Govern-
ment. Mr. Sidhva has given certificate
to the Government; My Hon. friend
Pandit Kunzru......

Mr. Deputyv-Speaker: The hen,
Member may take up another matter
. which is relevant. Let us not go
into re-grouping now.

Shri Frank Anthony: In spite of my
advice. the Railwav Administration is
committed to a policy of re-grouping.
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I sincerely hope that, in the interests
of the Railways themselves, regroup-
ing will be & success. Nobody would
like to see a radical scheme like this
to come down in chaos and disorgani-
sation . But 1 would plead once again
with the Railway Administratlon to
go slowly, very slowly with this
scheme,

Shri R. Velayudhkan. Why, why?
Shri Frank Anthony: I will explain.

Mr. Deputy-Speaker: Not neces-
sary. The whole matter is not relevant.
Let the hon. Member not be diverted.

Shri Frank Anthony: My friends are
goading me to answer.

Mr. Deputy-Speaker: The hon. Mem-
ber's speech is very interesting. But
this is not relevant at this stage.

Shri Frank Anthony: I am
tS(; keep it within
I.

trying
reasonable & lir{ms,

I only wanted to make this obser-
vation. I do not want my friend Mr.
Sidhva to enthuse over or be carried
away by the seeming success of the
scheme with regard to the Southern
Railways. I have always maintained
that the conditions in the Southern
Railways are very different from the
conditions which surround our railways
in other zones. In the South we have
contiguous areas. certain physical
symmetry, a certain degree of homo-
geneity, and these conditions have
probably helped to make regrouping a
less difficult organisational task in the
South. My own feeling is—and 1 have
discussed the subject with senior rail-
way officers and continue to discuss it
with them. and they have very grave
doubts—that if this arrangement is
introduced with any degree of preci-
pitancy, it may well create all kinds of
insoluble difficulties. I would request
th? tadmim‘stmtion to consider this
point.

And then I come to my last point
and that is about an appeal 1 made
last time to the sense of chivalry of
the Railway Minister. I appealed to
his sense of chivalry, but for some
reason. may be because he is so busy
with other problems, that appeal did
not evoke a corresponding response.
I had reouested him to deal sympathe-
tically with the appeal made by the
women teachers in our Railway schools
and to treat them on a par with nurses.
These teachers......

_Mr. Deputy-Speaker: T am afraid we
are going into a general discussion.
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Shri Frank Anthony: Sir, this is my
Jast point and if is very important.

Mr. Deputy-Speaker: But the hon.
Member will have another opportunity
to deal with it. There is the discus-
sion on the General Budget.

Shri Frank Anthony: Sir, just this
last point. Interruption now will
break the coherency of my speech.
As I was saying, I made the appeal,
but unfortunately I was not able to
evoke a chivalrous response from the
hon. Minister who represents an age
that is passing, an age where we had
the acme of chivalry. I am repeating
that appeal in the hope that it will
meet with greater response. I request
that so far as these teachers are con-
cerned, they may be given the travel-
ling facilities. And there is .also this
point. I hope that in these Supple-
mentary Demands provision is made
for revision of scales of pay of teachers
in the‘Railway schools in the Southern
Zone.” The Railway Board—I will not
mention names—gave the assurance
that scales of pay of teachers in the
Southern Zone would he revised as
they had been revised on the other
Railways and the assurance was also
given that this revision would take
effect from October of last year. But
unfortunately this pay revision has not
been forthcoming. T would request the
hon. Minister. in spite of his many pre-
occupations, to see to the revision of
nay of these teachers, these under-paid
teachers to whom we entrust the
moulding of the coming generation.

Shri Santhanam: Dres the hon. Mem-
ber refer to teachers in general in Rail-
way schools or to the teachers in
Anglo-Indian schools?

Shri Frank Anthoay: To the Anglo-
Indian schools.

Prof. Ranga (Madras): I wish to
draw the special attention of the hon.
Minister to two very important points
that find place in *he memorandum that
was submitted to the Standing Finance
Committee and as & result of which
these Demands are now placed before
the House. We are asked to give our
sanction or our approval to a number
of Demands which total to more than
Rs. three crores for making an ad hoc
additional allowance of Rs. five to
each one of our Railway employees.
This bespeaks of bad budgeting and
also wrong policy for making Budgets.
For a verv long time we have been
agitating in this House that with. re-
gard to this nationalised industry, the
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workers engaged in it should be
taken into partnership, as it were, by
the Government when they make the
Budget, and only then come to this
House with their demands in regard
to the expenditure side of it as also
the income side of it. But unfortu-
nately for us that request has not been
granted and that policy has not been
adopted at all by this Government.
Last time during the Railway Budget
they proposed increased rates of rail-
way rates and freights as a result of

"which they were able to get huge addi-

tional income. They did not then say
how much more they were going to
give to their workers in order to satisfy
some of their long-felt demands which
had remained unsatisfiled for a long
time. They did not even suggest that
they had already taken the workers
into their confidlence when making
these proposals for increased rates and
fares and had taken the tacit approval
of the workers to these proposals for
the enhancement so that they might
not be faced with demands from the
workers for increased allowances, in-
creased salaries and other privileges.
Thev raised the rates and fares in this
ad hoc fashion because they wanted
more money on account of labour and
also because they wanted mnre money
for the general revenues. But soon
after they were faced with the demand
from the workers and when they were
face to face with these demands then
suddenly their genius began to work
and they thought of giving this Rs.
five ad hoc allowance, in order to
weaken the demands of the workers in
various other directions. In that way
they wanted to weaken the capacity
of the workers to go on strike. But
unfortunately the threat of strike is
reneatedly given and the Government
1s not even now free from this threat.
It is only kept pending. This is a
wrong way of going about the job.
They come forward now for this Rs.
three crores. Like a great Nawab or
Badshah they make a sort of ad hoc
free grant of this amount, to this man
and that man. to all and sundry,
whether he deserves it or not. Even
those who get Rs. 300 or Rs. 500 are
going to get this additional rupees flve.

. Shri Santhanam: Only those draw-
ing upto Rs. 250 get it.

Prof. Ranga: But why this rupees
five? Why not Rs. 7-8 or rupees ten
or rupees four? What is the criterion

" for paying this rupees five to each

person? Who advised Government?
Was it any workers’ organisation that
:ihat; decided on this amount cof rupees
ve? '

Shri Sidhva: Why not Rs. 20.
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Prof. Ranga: Yes, whv not, if the

workers wanted that?

My point is, such things should be
decided at the time they make their
Budget. The demands and the griev-
ances of the workers were within their
knowledge even at that time. My hon.
friend Shri Anthony and others have
been telling them about these demands,
including the last demand in connec-
tion with which Shri Anthony tried to
appeal to the latent” chivalry of the
hon. Minister—the case of the women
teachers. It was up to them to take
all. these things into consideration
while framing their Budget. They
should not come forward in this
fashion with Supplementary Demands.
What is more, this is not conducive to
the efficient running of the Railways
because it keeps the workers always
in a state of ferment and discontent.
They do not feel that when the rates
and fares are raised and additional
revenues are obtained by the Railways,
whether they are going to benefit in
any way, whether they will obtain any
additional income. After all, how do
vou get this additional income for the
Railways? It is because of the res-
ponse of the consumers, the third-class
passengers or.d others, the business
people and the general public, and also
from the cooperation of the Railway-
men, the workers cmployed in the
Railways. You ask the consumers to
pay more and more, and at the same
time keep them subject to the threat
of sabotage amd inefficiency, and other
such things that are creeping into the
Railway Administration. That is why
I do strongly feel that Government
should give their serious consideration
to the genegal principle that had been
placed in this House for a very long
time, from these benches to which my
hon. friend belonged in those days,
namely that workers should be taken
into partnership in the management of
the Railways. If ever they were to
come forward with any such proposal
they shquld also take care to see that
the workers are satisfled with it and
also become a party to a gentleman’s
agreement with the general public,
namely that once a budget is passed
during the course of the year they
would not make fresh demands for
increase in dearness allowance or en-
hancement of allowance or privileges,
because thev had already agreed at the
time of making the budget to the pro-
posals therein......

Shri R. Velayudham: 1s there any-
where in the world a case where the
workers share in the management of
the Railways?
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Prof. Ranga: If you go tc England
you will find things aze very different
from what they are here. Did he refer
to England?

Shri R. Velayudhan: I am tclking
of anywhere in the world.

Prof. Ranga: I hope my hon. friend
is not opposed to the demand I am
making. It may be claimed by my
hon. friends in charge of the Ministry
that workers may go on making so
many demands that for their satis-
faction they mfiht have to increase the
rates and fares to such an extent that
the trafic may not be able to bear
it. But it should be possible for them
to convince the workers and take them
along with them in their stride. They
should convince them that so much
accommodation is given to their
demands and also to the demands of
the staff as a whole and that these
together will make an additional
demand for an increase in rates and
fares. That would be accepted by the
consumers or the travelling public and
could also be reasonably placed before
Parliament. Such a thing is feasible
and I would like them to examine the
practical ways of implementing this
principle.

Secondly. what the Ministry says
here makes very dangerous reading.
It is stated here on page 6 in regard to
their demand for additional expendi-
ture of 46:65 lakhs on the G.I.P. Rail-
way for the replacement of rails:

“The percentage of unserviceable
sleepers is fairly high. The rails
are badly crippled, and their ends
are battered and hogged. The rails
are also pitted and contain other
surface flaws which cause fracture.
The maximum speed on the section
is 60 m.p.h. but on account of the
condition of permanent way a speed
restriction of 45 m.p.h. has been
imposed.”

This means that the rails should
have been removed a long time ago.
This also gives a rlue to the increas-
ing number of railway accidents. I
was coming from Madras a few days
ago and 1 was told that there was a
derailment. I made enquiries and they
simply said that at some bridge one
rail slipped. I do not know the tech-
nical side of it. In another case one
rail simply broke or split or fractured.
I do not know the technical name for
it. Quite a number of such accidents
are taking place. It is possible thet
there might not be any loss of life but
it is certainly possible that they end in
loss of property, loss of time to the
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running trains, loss of income to the
Railways and trains are held up due
to such accidents.

I would like 1o know how many
other Railways are suffering from the
same defect. It is a very serious
defect. This has a great bearing on
the life and security of the travelling
public. Off and on whenever there i
a railway accident andewhen the ques-
tion is asked whether it was due to
sabotage my hon. friend is ready to
come up and say “Not quite so but
enquiries are being made and the facts
will be placed before the House later
on”. Evidently our rails are in a bad
way. On this Railway they were sup-
posed to have been in a bad way at
the time of the last Budget and they
have discovered it only now. They
were hoping against hope that they
may last a little longer. They say:

“It was originally proposed to
defer this work to 1952-53 but in
the interest of safety it is now con-
sidered essential that the work
should be commenced during the
current financial year and com-
pleted by December, 1952.”

Every one knows in what a notorious
condition the third and second class
carriages are to be found today. Many
of them have outlived their utilitv and
vet thev are kept on the line. For-
tunately people do not die. So there
is some excuse for delaying the re-
placement. But how can there be any
delay in replacing the lines which have
already outlived their utility or life-
time? Thevy have themselves said:

“The existing rails between Miles
233-35 and 261.50 where relaying
is proposed to be done are 65
vears old and the extent of wear
is 7 per cent.”

Fortunately they did not say how
long they were expected to last—>50, 60
or 70 vears. I am led to believe that
they were allowed to last much longer
than the life given to them and should
have been replaced a long time ago.
I would make this suggestion to my
hon. friend that he should take the
earliest opportunity to appoint some-
one highlv responsible to examine the
state of the rails on all our railways,
o see whether they are in & healthy
condition and if not how soon they
should be revlaced and what it would
cost. They should then put forward
their vproposals for the acceptance of
the House.
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I would also like to lend my support
to Mr. Anthony in his condemnation of
the proposal of the Government to
build these very small houses for the
class IV staff. They proposed to spend
Rs. 3,000 to 3,800 originally and now
they propose to spend Rs. 3,150 with
walls of hollow concrete blocks. I
would like the House to imagine ihe
kind of houses which can be built for
Rs. 3,000..

Shri Santhanam: They are standard
houses which Mr. Anthony approved.

Shri Frank Anthony: When?

Shri Santhanam: Thay are Mitra
tvoe houses for class IV quarters. He
was complaining that these quarters
were not built but inferior quarters
were being built.

Prof, Ranga: I would leave it to my
hon. friends to settle the 'matter
between themselves. So far as I am
concerned for Rs. 3,000 to 3,800 all that
i\,‘vouel can build nowadays is only a

ovel.

Shri Santhanam: Has the hon. Mem-
ber gone to Chittaranjan? Mr. Sidhva
has gone there and seen in what kind
of quarters our Railway employees are
lodged. Let him not talk about things
about which he does not know.

Prof. Ranga: Here is the latest
evidence from Mr. Anthony hot from
the oven. At the conference which he
attended the Railway employees got up
and said that these are hovels. As far
as I can imagine I cannot possibly
think of anything better than a hovel,
which can be constructed for Rs. 3,000
these davs. If these howels are to the
satisfaction of my hon. friend......

Mr. Deputy-Speaker: Hon. Members
ought not to create dissatisfaction
where there is none.

Prof. Ranga: There has been no
satisfaction as is evident. My hon.
friend Mr. Anthony probably made a
mistake in accepting the type but the
sweetness of the ' pudding is in the
eating of it. A house is built for
Rs. 3.800 and tne poor people are ex-
pected to live in it not for a few years
but all their lifetime, as long as these
houses are standing on all fours. So I
cannot reallv understand the satistac-
tion that the hon. Minister has in re-
gard to this matter. And what is more,
because of the housing shortage em-
ployees of higher panks are condemned
to live in these houses of lower speci-
fications with the result that even class
A employees are expected to live in
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them. You have got four classes of
people as on the railway trains......

Mr. Deputy-Speaker: The hon. Mem-
ber is talking on a hypothetical pro-
position. The hon. Member must have
a look at these types of houses.

Prof. Ranga: If vou want me to read
it out I will read it.

Mr. Deputy-Speaker: 14 is cne thing
to say on paper that nothing can be
had for Rs. 3,000 or 4,000—quite
another thing to go and see the types
of houses built all over. With one
breath hon. Members are saying that
the dearness allowance has been given,
with another breath they say that Rs.
3.000 is not enough, houses of Rs. 30,000
worth should be built for lower classes,
and so on. We are oscillating between
these two.

Prof. Ranga: Fiist 6L all, I want to -

disabuse your mind of one impression
which I am afraid has crept in. I was
not opposed to the grant of dearness
allowance to the Railway employees at
all. I am in favour of it and I am
certzinly glad that it has been given.
But the way in which they have done
it is not right; it is not conducive either
to efficiency or to contentment. They
should have taken the workers into
their confidence and told them at the
beginning, “This is what we can afford,
and if we make this concession to you
we would have to enhance the rates
and to this extent alone we can get the
consumers to agree”. If that had been
-done there would have been a better

Shri Sidhva: I Joubt.

_Prof. Ranga: My hon. friend, Mr.
Sidhva is a standing example of eternal
discontent, therefore there is nothing
wrong in eternal discontent. We also
may be wrong as my hon. friend
hanpens to be oftentimes.

. The only other point I want to make
is this. My hon. friend, Mr. Gopala-
swami has given us some information
about their partnership with the
Bombay Government in running the
road services there. He has agreed to
make an additional contribution as a
part of the Central.Government’s con-
tribution. I have no objection to that.
My hon. friend, Mr. Guha was asking
whether it is yielding any profit. It is
stated on page 3 of the réport that it
does yield a profit—five per cent. has
been paid by t{he Corporation for i949-
50 and before that three per cent. in

358 PSD
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1948-49. Therefore, we do get a divid-
end frem this money, and I have no
obiection to the extension of similar
services in other States also provided
the Central Government takes suffi--
cient steps to see that there is Jno-
favouritism, that they assure as good.
road service to the public as the publ{(:v
is having at present—when ‘ghere is
plenty of competition—even if. they
cannot improve those conditions =™

Shri Sidhva: On a point of informa-
tion. Mr. Santhanam stated that this
dearness allowance of rupees five
would be given to staff drawing
Rs. 250- and less per month. If you
see page 2 of the report it is stated.
there that it would be given to staff
drawing Rs. 30%and below. May I
know which figure is correct?

Shri Santhanam: As regards the
particular point raised by Mr. Sidhva,.
the rule is that all those who get Rs. 250
and less will get rupees five. But there
are some marginal adjustments going
up to Rs. 300 who may sget rupees pwo
or three. It is a question of marginalk
adjustment.

1 greatly regret that Prof. Ranga
should have ventured to speak without
being quite aware of his facts. F
think when he actually knows the facts.
he will greatly regret the whally un-
desirable remarks that he made about
these ‘A’ type houses which we are
building at Rs. 3,000 to 3,800. The
standard of this ‘A’ type, if it can be-
provided for all the workers in this
country, would raise the level of the
people considerably. I may inform:
him that the Bombay Government
under their industrial housing scheme-
built quarters in many places Some:
of which we have taken, but the Rail-
way Board objected saying that thosge:
quarters were not of our type, that
they contained less square feet than
our own type. I would suggest to&him
to go and see some of these ty I
assure him that because he hears &f
anly Rs. 3,000 to 3,800 he should not
condemn them. I wonder how many
of his kisans whose staunch advocate
he is can afford to build such houses
at Rs, 3.000 or 3,800. Does he want
that our gangmen and others should
have' _houses which not only exceed
whdtSyer his average kisan can afford
buf “something very much higher?
After  all. national economy has to he
built on some reasonable basis;
not think he was justified in
those remarks. But when Mi. A ny
made. his remarks, I thought he wg§

saving that in certain cases becau
of an emergency some Railways, tg
small extent, departed from this type:
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and built some quarters on a tempor-
ary basis because they had to over-
take the arrears and lodge the men.
The emergency was so great, we had
ndt the finances and the stores and so
we allowed to a very, very small
extent some temporary quarters, not
of this type,......

Prof. Ranga: That is exactly what
had led me into making those remarks.
My hon. friend had made thnse obser-
vations and 1 had drawn my conclu-
sions from them.

Shri Santhanam: My hon. {riend.
Mr. Anthony also was not aware of
‘what he was speaking about. and hy
taking the facts......

-§bri Frank Anthony: On a point of
explanation. 1 think it is regrettable
for a Minister to say 1 was not aware
of what I was talking about—I pro-
bably know more than the Minister
does. What 1 said was this, that parti-
cularly on the Southern Railways the
departure from the original plan is
leading to the building of hovels. 1
am not questioning the original plan.
1 say under the original plan houses
were acceptable, but the departure
that is being made has led to the
building of hovels, particularly in the
Southern Railways.

Shri Santhanam: No departiure has
been made. The standard ‘Mitra A
type’ continues to be our class IV
standard. In rare, exceptional cases
we allowed them to build some kutcha
one-room quarters.

Sbri Frank Anthony: And where are
‘these kutcha, temporary quarters being
built? Is it not being done on the
Southern Railways?

Shri Santhanam: Not at all. Gene-
rally, in the South the same types are
‘built as in all other Railways—they are
the standard types. Even in the
South wherever standard types are
built they are of this type. But pro-
bably some complaints might have
come to him that owing to a shortage
of quarters, in the same quarter two
workers are lodged or a higher class
staff are lodged in a lower class staff
nuarter. All that is a result of the
difficulty of housing which we are
trying to cope with by building nearly
10000 quarters each year. The Rail-
wayvs congtityte one sector of Indian

. economy  m which house-building is
progressing every day to a larger
extent, but it is humanly impossible
for us, owing to the overcrowding in
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many of the towns, to provide quarters
for all the staff. It is however our’
ambition and our effort to provide
them increasingly and I may assure
Mr. Anthony that we have not in any
way reduced our type or standard.

Shri Frank Anthony: On & point of
information. may 1 know how many of
these inferior type of quarters have
been built?

Shri Santhanam: I cannot ofl-hand
give the number, but it is very small—
probakly one per cent. ortww per-cent
—not more than that. I was only
trying to find some basis for his alle-
gations, and 1 think that his complaint
really is that in the same quarter
therc are two people and thus even
the ‘A’ type quarter is reduced to a
single room. In any case, I would
suggest to him that he may also try to
personally verify the facts before they
are alleged in such an important place
as Parliament.

Prof. Ranga spoke about track re-
newals. I find he has left the House,
so I shall not elaborate that point.
As a matter of fact, two French engi-
neers went. over the whole railway
system and they cortified that generally
speaking our track is in as good a con-
dition as it ought to be maintained.
In a big system with nearly 34,000
route miles and more than 40,000 track
miles there may be certain sections
which may reouire renlacement and
our track renewal programme has to
be intensified because during the war
the track renewals were considerably
slowed down. Therefore, there should
be no surprise if in a particular place
the cngineer says that emergency repair
is needed. It is not a fact that our
track on the whole is being maintained
in an unsatisfactory condition. The
French engineers who went over our
railwayv system gave it to us in writing
that they found the track generally
gqite up to the standard of other coun-
ries.

Shri Sidhva: But these remarks im
the report are damaging.

Shri Santhanam: In order to make
a case for Supplementary Demands,
one has to make out a special case.
Otherwise. this should have been anti-
cipated in the Budget. At that time,
they did not quite realise it. The track
inspection is gning on every month and
when any vermanent way inspector or
engineer finds a particular section un-
satisfactory he brings it to our notice
and we have to make a Supplenentary
Demand.
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Mr. Guha and one or two others
-wanted an explanation about our in-
vestment in the Bombay Road Trans-
port Corporation. For a long time we
were very anxious to take as many
shares as possible in the Road Trans-
port Corporations because we thought
‘that the Railways by having an
influence in the Road Transport Cor-
porations would be able to deal wilh
the road-rail competition in a more
effective manner. At that time, the
-State Corporations were very jealous
«of our influence and they were refusing
“to give us much share. Now the posi-
tion has become the reverse. They
are short of capital and they are com-
ing to us and in many cases we are
refusing to take more than 20 per
«cent. or 25 per:cent. which is the
normal share which has been laid down
by our Standing finance Committee.

Shri A. €. Guha: Miav [ know in
“how many States the Railway Boaié
has made such investment?

Shri Santhanam: We have invested
onlv in fiva State Road Transport
‘Services. We have also made it a rule
that we shall subseribs onlv to those
services which run the transport on
the basis of Road Transport Corvora-
tions for which we have made legal
provision in this Parliament.

So far as the Bombay Road Trans-
port Corporation is concerned, there is
no doubt whatsoever that it is one of
‘the best organised corporations and
that it is rendering to the vpeople of
‘Bombay a service which they were
never getting through private transport
services. There is a great demand
from all varts of Bombayv that this
‘State road transport service should bz
extended and that is why the State is
anxious to expand it and they came to
‘us for some increase in our share of
the capital and we have acsreed to take
333 per cent. We got three per cent.
dividend in 1948-49 and five per cent.
in 1949-50 and we expect that this five
‘per cent.. which is the maximum divid-
end of the corporation, will he mair-
tained so far as our capital is con-
cerned.

Mr. Sidhva suggested that we shoui@
make the Chittaranjan Workshops com-
pletely self-sufficient. Certainly, that
would he a fine thine if we can do it,
but no locomotive factory in any part
of the world can be rent rer cant self-
sufficient. We cannot- make all the
parts. Only we hope - to-make the
Chittaranjan Factory - as- self-sufficient
as most of the -advanced locomotive
factories in the world can be. He
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particularly mentioned about boiler
tubes. I have ascertained the position
and I understand that if we set up a
proper factory for boiler tubes, it wiil
not only be for the consumption of the
Chittaranian Workshop. Chittaranjam
Workshop will only consume a very
small fraction of the production of such
a factory. It will have to be done on
a national scale for all other concerns
put together and if the Ministry of
Commerce and Industry is willing to
promote such a factory, we shall be
glad to take our due share in it. Buf
till then., as most of the other loco-
motive factories in the world do. we
shall have to get our boiler tubes from
those who soverialisa in their manufac-
ture. for boiler tube is a specialised
manufacture which reqguires a great
deal of capital and skill. I share with
Mr. Sidhva his hope that in this coun-
trv we may in due course establish a
factory for boiler tubes and when
such a proposal is forthcoming the Rail-
ways will be very glad to take their
due part in-it.

Mr. Massey made a point about the
manufacture of spare parts in our
workshoos. I can assure him that it
is our wolicv to manufacture as many
parfs as vossible in our workshops and
in fact we are arranging for a special
examination of our workshoo equip-
ment to find out ways in which the
manufacture of spare parts can be in-
creased. Therefore, it is only to the
extent that we cannot produce any
spare parts in our factories that we
propose to go in for the market.

About the suburban service to which e
Mr. Sidhva made a reference, T agree
with him that it would be « great pity
if owing to the failure of electrie sunply
we have to reduce our suburban ser-
vice. Even as it is. the suburban ser-
vices ‘are very crowded and only a few
weeks ago we introduced increased
suburban services with the new
multinle stock which wa ont fromn
abroad. But. unfortunately. Dr. Jivrag
Moh*a telenhoned 1o me two days ag6
saying that the position in Bombay.
had become critical and  that i
Railwav reauirements would hav
be cut down to some extent.. I ap
ed to him with all the earnestness Akt
mv command that he should spare the.
suburban Railway which is awfull
strained even now.

thls::s‘dhva It. will ‘upsat ?he whcle

Shri é;fnfhaném: That is wﬁ J.t: s
told him. But he caid tha* their apos'i%
tion was so  desperate that we too
should help and we have instructed
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our General Manager of the G.IP. to
discuss the matter with him and sec
that if at all any curtailment is neces-
sary the curtailment is kept to the
absolute minimum extent. That is
the utmost that I can do. I fully share
with Mr. Sidhva the desire t¢ main-
tain the suburban Railway as it is and
even increase the services, but it is a
matter of physical necessity bef,ore
which there seems to be no alternative.

Shri Sidhva: May ! know when the
new thermal station in Kalyan which
the Railways are starting will be cor-
pleted?

Shri Santhanam: The power station
is there. It is working and it is pro-
ducing about 90 per cent. of the elec-
tricity which the Railways are coa-
suming and we have programmed to
increase it so that by some time next
year the Railways will become self-
sufficient so far as power supply is con-
cerned.

Shri Massey: What are his views
regarding the stores balances?

11 AM.

Shri Santhanam: H-n. Membsers
have 2ot the Stores Committee Repost
and I may inform them that we had
not left a single day between tne
receipt of the Report and our action
thereon. We have set up a separate
organisation in the Railway Board to
carry out every single recommendation

LOf the Stores Committee. Every itemn
of each Railway is being scrutinised as
to its adequacy and everything surplus
is turned over to the other Railways
where there may be shortage. If therc
is any considerable surplus, then we
have made arrangements to sell those
items even in the open market. There-
fore. we are taking all possible steps
to reduce the stores balance t.¢ the
absolute minimum. It should, how-
ever. not be imagined from the Report
of the Railway Stores Committee that
there is a surplus in every item of
stores. It will be a grievous mistake
to make. There may be surplus in
certain items: there may be just the
quantity required in certain others;

. may be deflciencles in vitsl
items like spare parts of locomotives,
etc. Therefore, our purchase of strres
cannot be stopped simply becsuse there
are surplus quantities in certain items.

We are taking all possible steps to
reduce items to the &ugetmes neces-
's3ry and to dlspose surplus in
the most -profitable ‘manner.
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Shri M : Items of swores are
held not only by the Stores Depart-
ment, but by other departmenis also.
I take it care will be taken to bring
them into one account.

Shri Santhanam: Ve ace fullv aware:
of the point made by Mr. Massey that
the Stores organisation in each Railway
was not all-comprehensive and there-
fore many stores were not brought ino
proper accounts. We are taking steps
to bring all of them into proper account
and to coordinate the accounts at the
Centre so that there will not be anv
surplus stores which are not in the
accounts of the Controller of Stores.
We are trying to see that up-to-date
information regarding stocks held In
every individual unit are proverly
brought into account . at the central
accounts of each Railway and the whole
thing coordinated at the Railway Board
level. We shall again examine Lhe
point made by Mr. Massey and :ee
what more we should do in the matter.

Shri Massey: Accounts will have to
be maintained of the stores balarccs
of the entire Railway.

Shri Santhanam: 'That is exactly our
objective.

Pandit Kunzru again reiterated his
warning about regrouping. We gave
an undertaking that we shall go stage
by stage and see that every stage is
put into working order before we pro-
ceed to the next stage. As the House
knows. the Southern Zone was in-
augurated in April and we have allow-
ed full time to see that it is con-
solidated. So far as I know, no sort
of complaint has reached us and the
fact that the Supplementary Demands
do not contain any item of sunple-
mentary expenditure on this account
shows that so far as the flnancial
aspect is concerned, this regrouping
has not bren a burden and the next
Budget will show what economies we
have been able to effect.

So far as the next stages are cun-
cerned, I can assure the House and
Pandit Kunzru that we shall not take
any hasty steps. But there are rome
steps which have to be taken. For
instance. the next zone which will he
considered by the Central' Adviscry
Council for Railways will consist of
those Railways which cannot continue
by any standard whatsoever as
separate entities. We are going to con-
fine ourselves to amalgamating such
smaller Raflways into the existing
bigger systems without @islocating the
existing bigger systems. We are not
roing to establish any new head-
quarters or transfer staff. We are
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1rying to bring about reorganisation in
.a way which will not cause either un-
due capital expenditure or undue dis-
location of staff and each of these oro-
posals will be scrutinised _ by the
Central Advisory Council for Railways.
Only when we get its approval efforts
will be made to implement them.

Pandit Kunzru: May I ask my hon.
¢riend whether it is the intention of
Government to give effect to any
revised scheme for the regrouping of
Railways before fully informing this
House of the character of the new

-

.scheme?

Shri Santhamam: The general prin-
ciples of the pew scheme have bheern
placed before the House. Each adminis-
trative detail cannot in the nature of
things be discussed in this House.
far as regrouping is concerned, it will
be based on the general principles
which have been discussed here.
‘Whether a particular small Railway
should be amalgamated with this or
that is only an administrative detail
which 1 do not think this House can
«discuss at any stage. Of course,
shall be very glad to send our proposals
to the hon. Member as well as any other
Member of this House, besides the
Members of the Central. Advisory
«Council, who want to look at them and
who want to send us their opinions:
All their suggestions will be carefully
<considered by us.

1 will not take much more time of
the House. but I should like to say a
word or two about my hon. friend
Mr. Anthony’s complaints. He s
making the same complaint in the
same form in almost every speech
which he makes. About the reduction
of passes, there has only been a reduc-
tion of the P.T.Os.

Shri Framk Anthony: That was what
1 meant.

Shri Santhanam: This reduction was
‘brought about because of a measure
taken by the Government of India as
a whole. The Government of India
abolished the system of P.T.Os. to their
.officers and it was considered very
mnpatriotic and undesirable that Rail-
way servanta alone showid claim abso-
lute immunity from all economies.
Therefore, we reduced the P.T.Os.
.of Railway servants to f. We
did not abolish the P.T.Os. as was
done in the other “sovernment depart-
ments. '}‘his is what Mr. Anthony is
complaining about. If the P.T.0. is
restored to other Government scrvauts,
the original number will be ored
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there is an economy campaign on &
national scale, I do not think even my
hon. friend Mr. Anthony will claim
that the Railway workers alone sho

be exempted from such .a camp

I do mot think it is do'ng jus‘ice to
the Railway workers themselves.

Then, he was complaining about the
54-hour week. I agree with him that
so far as certain genior drivers are
concerned this 54-hour week has
affected them a little adversely. But
this was an award which we were not
in a position to vary at all. If steps
are taken by Mr. Anthony in co-opera-
tion with other labour Jeaders to have
the award revised then we are w
to consider. Government do not want
to tamper with an award in a unilateral
fashion, but if the demand comes from
the workers and their associations, we
shall sée if we can take any steps to
modify that award so t'1at certain extra
hours can be put in by these special
drivers and their original earnings may

be fully restored.

Shri Frank Anthony: There is no
question of modifying the award. ill
Government consider modifying the
system of exactions so that working
to the award they will not lose?

Shri Santhanam: If the hon. Member
means that with less hours we must
employ more drivers and pay them all
the remuneration which was paid
their extra hours, somebody will have
to pay. The rest of the Railway will
have to pay. We have increased their
basic pay; we have increased taeir
running allowance. 1f it is his idea
that the Railways should pay for hours
which they do not work, then I think
it is too much to ask of the Railway

Administration.

Shri Frank Anthoay: My hon. friend
has not understood what 1 was trying
to make. 1 do not want to waste the
time of the House; I shall explain to
him in the lobby.

Shri Santhanam: If it does not throw
any additional expenditure on the Rail-

ways we shall consider them with the
greatest sympathy. '

Again he put in a plea for the lady
school-masters. First he put in a plea

for nurses. We thought there was
‘gome case. We agrced and gave them

the higher class pass. Now he wants it
for school-masters. Next he will come
and ask it for lady booking clerks.
(An Hon. Member: Lady booking
clerks!) Al right, women booking
clerks. Not that I have no sympathy,
hut §f we molka cuah distlasiemedless
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administrations will become very reluc-
tant to employ women. We cannot
make distinctions. In England the
-question is whether they should not g:
equal pay for eaual work. Here

question seems to be whether they
should not get higher privileges for
the same status and for the same
work! Therefore, I do not think he
should stretch the point to this length.

So far, all this debate has not been
germane to the Supplementary Demands
themselves. It was more or less in the
nature of a general debate. The only
justifiable complaint made was with
reference to thc time given. Pandit
Kunzru knows very well the difficulty
of bringing a Supplementary Budget
for Railways at this time. We have
to get the facts from all the Railways,
place them before the Standing Finance
Committee, and then with the approval
of the Standing Finance Committec
bring it before the House. It was our
intention to give at loast f{ive or six
days’ time for the Members of Parlia-
ment to consider the Report of the
Standing Finance Committee. But just
day before yesterday we were told that
we would have to move it here today.
and the meeting of the Standing Fin-
ance Committee was summoned only
yesterday. All this was due to the
hurry of this process. Therefore, 1
must apologise to the House for the
shortness of time. We shall make
every endeavour to see that the meet-
ings of the Committee are held in
proper time and the report submitted.
If there was a chance of a December
session, probably we would not have
cared to move these Supplementary
Demands in this sessiom’s It was
because there was likely te bé no more
session to consider the Pudget grants
that we had to do thingsyin this hurry.

I hope_that the House will vote the
demands.

Shri R. Velayudhan: Sir,
mised to give me a chance.

. Mr. Deputy-Speaker: I do not make
any promises in this House. I cannot
make any promise.

Several Hon. Members rose—

Mr. Deputy-Spesker: Order. order.
No more questions now. Enough has
been answered. There has been suffi-
‘clent debate on this. Tt is not as if
every hon. Member can claim to speak.
Eleven persons have spoken aon this.
including two Ministers.

The Minister of State for Parlia-
mendary Affairs (Shri Satya Narayaa
‘Nimha): Sir. the auestion may now be

you pro-
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Mr. Deputy-Speaker: The question is:
“That the question be now put.”
The motion was adopted.

Mr. Deputy-Speaker: So far as these
cut motions are concerned they are all
out of order. Every one raises a ques-

tion of volicy. I shall now put the
Demands to the House. P

The question is:

“That a supplementary sum not
exceeding Rs. 58,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March. 1952, in
respect of. ‘Audit’.”

\
The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 49.30.000, he grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952. in
respect of ‘Ordinary Working
Expenses—Administration’.”

The motion was adopted.
Mr. Deputy-Speaker: The guestion Is:-

“That a supplementary sum not
exceeding Rs. 1,37.13,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March. 1952, n
respect of ‘Ordinary Working Ex-
penses—Repairs and Maintenance’.”

The motion was adopted.
Mr. Deputy-Spea.k.en The question is:

“That a supplementary sum not
exceeding Rs. 1,04,42,000, be grant-
ed to the President tu defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Ordinary Working
Expenses—Operating Staff’.”

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That a supplementary sum not _
exceeding Rs. 13,73,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March. 1952, in

° respect of ‘Ordinary Working. ,
Expenses—Operation other tham
Staff and Fuel’.”
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Mr. Deputy-Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 99,54.000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Ordinary Working Ex-

penses—Miscellaneous Expenses’.
The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 9,52.000. be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Ordinary Working
Expenses—Il.abour Welfare’.”

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 4,21,25,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Open  Line Works—
Additions'." -

The motion was adopted.

Mr, Deputy-Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 28,75,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Open Line Works—
Replacements’.”

The motion was adopted.

Mr. Deputy-Speaker: All the Supple-
mentary Demands in respect of the
Railways are passed.

APPROPRIATION (RAILWAYS)
NO. 4 BILL

The Minister of States, Transport
and Railways (Shri Gopalaswami):
I beg to move for leave to introduce
a Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the service of the year ending
on the 31st day of March. 1852, for the
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Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and aporopriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
service of the year ending on the:
31st day of March, 1952, for the
purposes of railways.”

The motion was adopted.

B_lslhri Gopalaswami: I istroduce the
ill. . '

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1401-52

DEMAND No. 1—MINISTRY OF COMMERCE
AND INDUSTRY

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 3,00.000, be grant-
ed to the President to defray the
charges which will come in course:
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Ministry of Commerce:
and Industry'.”

DeMAND No. 2—INDUSTRIES

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 89,49,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 18§52, in
respect of ‘Industries'.”

DeEmMAND No. 3—COMMERCIAL INTEL-
LIGENCE AND STATISTICS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 3,00.000, be grant-
ed to the President to defray the:
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Commercial Intelligence
and Statlstics'.."

DeMAaND No. 5—INDIAN P2STS AND:
TELEGRAPHS DEPARTMENT

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
excoeding Rs. 1.83.00,000, be grant-
ed to the President t5 defray the
charges which will come in course .
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the 31st day of March, 1952, in
respect of ‘Indian Posts and Tele-
graphs Department’.”

DEMAND No. 18—MINISTRY OF EXTERNAL

AFFAIRS

Mr. Deputy-Speaker: Motion is:

pplementary sum not
&.- 77,000, be grant-
Bsident to defray the
charges h will come in course
of payment ‘during the year endlr;g
the 31st day of March, 1952, in
respect of ‘Ministry of External
Affairs’.”

DeEmMAND No. 19—TRIBAL AREAS
‘Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,30,000, be grant-
ed to the President to defray the
«charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Tribal Areas’.”

DEmAND No. 20—EXTERNAL AFFAIRS

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 33,87,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘External Affairs’.”

DeEManD No. 21—MINISTRY OF FINANCE

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 8,25,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Ministry of Finance’.”

DeMaND No. 23—UNIoN EXCISE DurTiEs
L

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
-exceeding Rs. 10,00,000, be grant-
ed to the President to defray the
charges which will come in course
-of payment during the year ending
“the 31st ‘day ‘of March, 1952, in
xespect of *Union Excise Duties’.”

29 SEPTEMBER '951 Supplementary Grants 3798

for 1951-52

DEMAND No. 24—TAXES ON INCOME
INCLUDING CORPORATION TAX

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 11,55,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Taxes on Income includ-
ing Corporation Tax’.”

DeMAND No. 25—OprIuM
Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 11,00,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Opium’.”

DeManp No. 28—AubpIT
Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 6,50,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Audit’.”

DemaND No. 29—JoINT STOCK
COMPANIES

Mr. Deputy-Speaker: Motion is-

“That a supplementary sum not
exceeding Rs. 60,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st .day of March, 1952, in
respect of ‘Joint Stock Companies’.”

DeEmanDp No. 30—MISCELLANEOUS
DEPARTMENTS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,47,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in

respect of ‘Miscellaneous Depart-
ments’.”

DeEMAND No. 34—MISCELLANEOUS
Mr, Deputy-Speaker: Motion is:

“Tha_t a_supplementary sum not
exceeding Rs. 15,25,40,000, be grant-
ed to the President to defray the
charges which will come in course

of payment during the year ending '
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the 31st day of March, 1952, in

99

respect of ‘Miscellaneous’.

DEMAND NoO. 35—GRANTS-IN-AID TO
STATES

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
-exceeding Rs. 2,58.14,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of “‘Grants-in-axd to
States'.”

DEMAND No. 37—RESETTLEMENT AND
DEVELOPMENT

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not ,

exceeding Rs. 10,14,000, be grant-
ed to the President to defray the
-charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Resettlement and Deve-
lopment’.”

DEMAND No. 38—PRE-PARTITION
PAYMENTS

‘WMr. Deputy-Speaker: Motion is:

“That a supplementary sum not
-exceeding Rs. 30,00,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952. in
respect of ‘Pre-partition Pay-

ments’'.

DEMAND No. 40—MINISTRY OF FOOD AND

AGRICULTURE
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 3.77.000, be grant-
ed to the President to defray the
~charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
-resqect of ‘Ministry of Food and
Agriculture’.”

DEMAND No. 45—AGRICULTURE
Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 17,44.000, be grant-
ed to the President to defray the
gtflarges wl;igh wil) %ome in course

payment during the year ending
the 31st day of March., 1952, in
xespect of ‘Agriculture’.”’
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DeMaND No. 46—CI1VIL VETERINARY
SERVICES

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 4,79,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952 im
respect of ‘Civil Veterinary
Services’.”

DemaND No. 47—INpIAN DAIRY
DEPARTMENT

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,00,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Indian Dairy Depart-
ment’.”

DEMAND NoO. 49—MEDICAL SERVICES
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 95,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952. in

’”

respect of ‘Medical Services’.
Demanp No. 53—POLICE

" Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 5,79,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, im

(1]

respect of ‘Police’.
Demanp No. 56—DELH1
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 8.72,000, be grant--
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Delhi’.” >

DeEMAND Nao. 57—AJMER
Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not .
exceeding Rs. 11,34,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1852, im

of ‘Ajmer’.”
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DeMAaND No. 63—ADMINISTRATION OF
JUSTICE

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day ol March, 1952, in
respect of ‘Administration of
Justice’.”

DemManp No. 70—MINISTRY OF
REHABILITATION

Mr, Deputy-Speaker: Motion is:

“That a suvnbplementary sum not
exceeding Rs, 1.82.000, bhe grant-
ed to the Presidcut to defray the
charges which will come in course
of payment during ihe year ending
the 31st day of March, 1952, in
respect of ‘Ministry of Rehabilita-
tion’.”

DEMAND No. 71—EXPENDITURE ON
DiISPLACED PERSONS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 4,00,00.000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
réspect of ‘Expenditure on Dis-
placed Persons’.”

ﬁw\nn No. 72—MINISTRY OF STATES
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 5.00,000, be grant-
ed to the President to defray the

charges which will come in course

of payment during the year ending
the 31st day of March, 1852, in
respect of ‘Ministry of States'.”

DEMAND No. 74—KuTcH
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,53.990, be grant-
ed to the President to defray the
'ehu“ ges wlzic:ih \lvill t‘ri-;m:e in end.lmm

payment during the year
4he 31st day of March, 1952, in
zaspect of ‘KuteR’” ... '
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DEMAND No. 75—HIMACHAL PRADESH
Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 5,73,000, be grant~
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, im
respect of ‘Himachal Pradesh’.”

DeMAND No. 77—BHOPAL
Mr. Deputy-Speaker: Motion is:

“That a_supplementary sum not
exceeding Rs. 4,37,000. be grant--
ed to the President to defray the
charges which will come in course:
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Bhopal”.”

DEMAND No. 78—VINDHYA PRADESH'
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 50,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Vindhya Pradesh'”

DeManDp No. 79—MANIPUR
Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,27,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending.
the 31st day of March, 1852, im
respect of ‘Manipur’.”

DeEMAND Ko 80—TRIPURA
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 8,02,000, be —grant-
ed to the President to defray the
‘charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Tripura’.”

Ll
DeEMAND No. 81—RELATIONS WITH
STATES

Mr. Deputy-Speaker: Motion is: -

“That a supplementary sum not
exceeding Rs. 5,688,600, be grant-
ed to the President to defray the:
charges which will come in course-
of payment during the year ending
the 31st day of March, 1952, in
respect ¢

of ‘Relations with Stateg’ '™

380
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DEMAND No. 88—SUPPLIES
Mr, Deputy-Speaker: Motion §s:

“That a supplementary sum not
exceeding Rs. 2.32.001), be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Supplies’.”

DEmMAND No. 91—STATIONERY AND
PRINTING

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 3,00.000, be grant-
ed to the President to detray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
gesPect of ‘Stationery and Print-
ing'.”

DEMAND No. 98—Cari1raL OUTLAY ON
INDUSTRIAL DEVELOPMENT

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,000, be grani-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outlay on Indus-
trial Development'.”

DeMand No. 103—CapriTa. OUTLAY ON
SCHEMES OF GOVERNMENT TRADING

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outlay on

9’ 9

Schemes of Government Trading'.
So far as the cut motions are con-
cerned, the first one is to discuss the
t of subsidy to Scindia Steam
ﬁavigation Company and to discuss
Enforcement Directorate. This is by
Shri Ghule. Was any grant made to
Scindia Steam Navigation Company?

The Minister of State for Transport
é'lr‘l Railways (Shri Santhanam): Yes,

Mr. Deputy-Speaker: Then it is all
rlght. When was the Enforcement
Directorate constituted? :

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): In
1048 The nresent bprooosal is to
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continue it till December. That |is
how the Supplementary Demand arises:

Mr. Deputy-Speaker: So this cut
motion is in order.

The next is by Mr. Bhagat on the
same Demand. that is Demard No. 2,
to discuss the grant of subsidy to the-:
Scindia Navigation Company Limited..
It is the same thing.

The next is with respect to Demand:
No. 5 in respect of the Indian Posts
and Telegraphs Department to discuss:
the slackness in disposing of com-
plaints. This is general slackness.
How does it arise. particularly now
on account of the Suplementary
Demand? This cut motion is not i
order.

Thae next cut motion on the same
Demand No. 5 is by Mr. B. K. Pani
to discuss general policy. As its name
implies, it is general policy. Therefore.
this cut motion is not in order.

Then the next cut motion on the
same demand is by Mr. B. R. Bhagat
to discuss the inadequacy of post offices
in rural areas in Bihar. That is also-
a general question and therefore not
in order.

The next cut motion is with respect
to Demand No. 37 by Mr. B. R. Bhagat
to discuss the Juté Development
Schemes. Were they introduced only-

-after the last Budget? The hon.

Member is not in his seat. This is not
allowed.

The next one is in respect of
Demand No. 38 by Mr. Ghule regard-
{ng Pre-Partition 1’ayments—Delay
mht!tls payment. Delay in payment of
what?

Shri Ghule (Madhya Bharat): Of°
Rs. 30 lakhs which is to be paid to the-
Nagas according to this Demand.

Mr. Deputy-Speaker: After this
Demand is voted by the House the-
payment will be made.

Shri Ghule: But it pertains to the
pre-partition period. That is why
want to know why there has been this
delay of three years for disbursing.
this amount of Rs. 30 lakhs.

Mr. Deputy-Speaker: At the time of
the Budget it might have been raised.
It has not arisen after the Budget. We
are only on this particular point. I
am not allowing this.

The next one is by Mr. Ghule in
resnect of Nemand Na 52 cancommamete
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Police—Inefficiency. It is a general
.complaint.  Therefore, this is not

-allowed.

The next one is in respect of
Demand No. 56 by Mr. Ghule to
«discuss failure in checking child lifting.
It was a recent occurrence. All right.
1 will allow this.

The next one is in respect of Demand
No. 72 by Mr. Ghule to discuss the
necessity of Secret Police. The insti-
“tution has been there. The need is
.always felt. This is not allowed.

‘The next one is in respect of
Demand No. 81 by Mr. Ghule to discuss
the general shortage of printed forms
required in connection with postal
business. Nothing has arisen since the
last Budget. This is not in order.

The next cut motion is in respect
-of Demand No. 98 by Mr. Sidhva to
discuss the Government Housing
Factory. That has been discussed a
number of times.

The cut motions that are allowed

The Minister of Home Affairs (Shri
‘Rahxopahchari): I am talking about
Your observation about child lifting, It
{s an interesting subject no doubt, but
.it does not arise out of the Stupple-
mentary Demands at all. Questions
have been put and I have answered and
still we may carry on. These are speci-
fic items totally different from general

- expenditure.

Shri Alexander (Travancore-C'ochin):
I have given a cut motion on Demand
No. 34—Miscellaneous.

Mr. Deputy Speaker: When?

‘Shri Alexander: This morning.

Mr. Deputy-Speaker: I am sorry it is
‘too late. .

The Minister of States, Transport
and Railways (8hri Gopalaswamli):
May 1 draw attention to one point, Sir?
Shri Ghule has given notice of a cut
motion on Demand No. 72, He wishes
to discuss the necessity of Secret
Police. Really. I think, the heading is
“*“Secret Service Expenditure”. I am.

‘to disclose any details which could
«discussed.

Mr. Deputy-Speaker: I have dis-
.mllowed that motion. The cut motions
~wvhich 1 have allowed and which gre in

afraid, it will not be possible for la;\g'\.
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order are on Demand No. 2 by Messrs.
Ghule and Bhagat. They relate to the
same matter, namely, Grant of subsidy
to Scindia Steam Navigation Company.
That is with respect to Vizagapatam.

The Minister of Finance (Shri C. D,
Deshmukh): The ships were built in
April and they were paid for by the
Scindia Steam Navigation Company at
the then high cost and then they have
asked for subsidy.

Mr. Deputy-Speaker: Subsidies have
heen made for some years.

Shri C. D. Deshmukh: Those are for
ships built subsequently. Those are
the ships purchased by the Company.

Mr. Deputy-Speaker: These cut
motions on Demand No. 2 will be
allowed.

Shri Sidhva (Madhya Pradesh):
What about Demand No. 98? 1here is
an item of rupees five lakhs to be
discussed.

Mr. Deputy-Speaker: I have dis-
allowed it,

Shri Sidhva: You will find in expla-
nation: (b) on page 63—Demand No. 98
of Supplementary Demands for
Grants—the following:

“As the future programme of the
Factory was uncertain and it was
not possible to assess its require-
ments with any exactitude at the
time of preparation of the budget
for the current year, an ad hoc
grant of Rs. one lakh was made for
the year 1951-52. The expenditure
now worked out upto the end of
December, 1951, based on the
experiments which the Factory has
to carry out with the minimum
staff and material comes to
Rs. 7°62 lakhs (gross). A further
grant of Rs. 662 lakhs wunder -
‘Gross Charge' is, therefore, neces-
sary for the Factory to meet
expenditure upto the end of
December. 1951.”

Therefore, the permission of this
House is wanted for Rs. 662 lakhs.

. Mr. Deputy-Speaker: They have put
o a token amount of Rs. 500. I wil)
allgw discussion on this. As I sald;
child lifting cannot come as a subject
matter for discussion. Therefore. the
only cut motions are those which relate
to Demands Nos. 2 and 98. B

Shrimati Ammu Swaminadhan
Madras): There is a cut motion on.
mand No. 48—Medical Services—and
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1 hoge you will allow me to say a few
words.

Mr. Deputy-Speaker: Discussion on
all the Demands will be allowed.

Shri A. C. Guha (West Bengal): Will
there be a general discussion®

Mr. Deputy-Speaker: There is no
general discussion. What is the gene-
ral discussion for? I shall, no doubt,
ask the hon. Minister of Finance to
explain as to how there is need for so
much additional expenditure or Supple-
mentary Grants so as to draw the
pointed attention of the House to these
items. I shall apply the guillotine at
half past one.

Shri C. D. Deshmukh: Most of these
items are self-explanatory. The total
Supplementary estimates® amount to

Rs. 2876 crores out of which 26.81 -

crores _are voted and the balance
Rs. 1 crores are for expenditure
charged on the Consolidated Fund of
India. The additional expenditure met
out of Revenue is Rs, 27°60 crores and
that met on Capital is Rs. 146 crores.
The analysis of the Revenue Expendi-
ture is as follows:

In the foo4 subsidy, the original
grant was Rs. 21'32 crores and now we
are askine for Rs. 1520 crores more
because high imports at a higher cost
have had to be met and the cost has
been enhanced also by increased
freight charges. We did not wish to
raise the issue prices in the rationed
areas by more than a very moderate
amount and in one case we did not
raise the issue price at all for the
cheaper grains. Taking all that into
account, we flnd that we must have
Rs. 15:20 crores. The next big item
is the rellef and rehabilitation of dis-
tressed persons which requires no
explanation. Tn view of the .
exodus from East Bengal as well as
certain arrear payments to new town-
ships we are asking for Rs. four cm
more and the original grant
Rs, 9-86 crores. -

Then the third item is grants to-

States. The original grant was
Rs. 1542 crores and the Supolementary
Grant is Rs. 2'58 crores. This is con-
sequent on the finalization of the
Nevenue gap flgures. that is to say, it
is an adjustment of the sum which
was provisinnally paid, It is found on
the finalization of accounts that addi-
tional sums are payable. A sum of
about 50 1aWhs’ put of this is the
addition| rovision we are making for
Schedulefl Ttlbes. that is to say. we are
‘. raising thé provision from Rs. one
crore. to one crore and 50 lakhs. Then
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there is the Privy Purse to Rulegs for
which  the original grant = was
Rs. 4'41 crores and the Supplementary
Grant is Rs. 78 lakhs. This also is on
account of adjustment in arrears. Then
there is the pre-partition payment. that
is that ilem of payment to the Nagas
and against the original grant of
Rs. 2'75 crores we are asking for a
Supplementary Grant of Rs. 30 lakhs.
The next big item is the subsidy to
Scindia Steam Navigation Company
which will be discussed in detail on the
cut motions, so that on the rest on a
grant of Rs. 14663 crores, we are
asking for Rs. 2'11 crores more, which
is a very small percentage. So.
altogether on a total provision of a
little over Rs. 200 crores, we are asking
for nearly Rs. 26 crores more and
which has accounted for these six
very large items. Then there is addi-
tional expenditure on Posts and Tele-
graphs. The original grant for it was
Rs. 34°12 crores and the Supplementary
Grant asked for is 183 crores. Much
of this is due to the enhancement ot
the dearness allowance.

The Capital section does not require
any great comment. The total is only
116 crores. Hon. Members will find in
this compilation the necessary expla-
nation,

Hon. Members will be anxious to
know what sort of effect this is going
to have on the Budget. I have had
only the first quarter's figures and I
think it is somewhat risky to base pre-
dictions on only one quarter's figures.
As far as I can anticipate, we shall
break even on the Revenue side. On
the ways and means side, I am afraid,
we shall exceed the original estimate.
But, on the whole our closing balance
will not be worse., and might probably -
be better than what we allowed for
at Budeet time. Even after excluding
the snecial credit which we have taken
for the estimated proceeds of the
American wheat loan. 1 think we sha'l
be a little better than what we esti-
mated at Budget time. That is in spite
of the deterioration on the exnenditure
side on ways and means, because of
the actual opening halanse exceeding
the estimated opening balance by some
Rs. 60 crores. I think you will recall,
Sir. that when I introduced the Budget
I said that the opnening balance was
likely to be Rs. 9542 crores: actually.
on account of some expenditure not
having been incurred in the earlier
period as well as some improvements
in the revenue side or nn the receipt
sidn, on arcoint of. T think, Treasury
Bills boueht by certain Gnrvernments,
the actual opening balance was
Rs. 157-38 crores. There was a very
considerable improvement of nearly
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(Shri C. D. Deshmukh]

Rs. 66 crores and as a result of that,

even though we shall be spending more

on the ways and means side, we hope

to be able to close the year, if “too
many unfavourable factors do not
. intervene hetween now and the end of
the year, with a closing balance, a
little more than what we had anticipat-
ed. We should have, in addition, the
roceeds of the American wheat loan.
at is the sort of general picture to
which the voting ef Grants today would
contribute. I do not think I need make
: any further statement.

Shrimati Ammu Swaminadhan: I
would just like to say a few words
with regard to Demand- No. 49 which
relates to the scheme of training
auxiliary nurses.

The need -for nurses in this country
‘has been .very great indeced and I feel
that, this new scheme which is propos-
ed to be started in Madras will help
to inrrease the number of nurses we
have in this conmiry todav, The great
-advantages are these. The academic
qualilicntion of these trainees is less
than what "has been nut down for the
nurses' course previously, That is] they
had to nass the Matriculation or the
“S.S.L.C. examination hefore they.could
take a course of nursing. The course
"itself was for four years. Because of
four years’ training and having to pass
‘the S.S.L.C. examination before doing
the ecourse, it was found rather difficult
‘for girls, who otherwise would have
-gone in for nursing, to go through this
very long course. I feecl that this
-auxiliary training will give them more
~chances to become nurses. The: quali-
‘fication ‘is only up to the Tth class and
the training is for two years. I am sure
‘that this will be a very good second
line of defence in the field of nursing.
I connratulate the Mahila Sabha of
Madras for starting this nursing centre
which will be onen to girls from differ-
~ent part of India. I feel that training
only 12 girls to start with is rather a
small number. But, I hope that the
“State Government as well as the Cen-
tral Government will realise the neces-
~sity of getting more and more girls
‘trained in this Auxiliary Nursing
~course and see that more and more
~such centres are opened all over India,
I would like particularly to congratu-
‘late our Health Minister, the hon.
Rajkumari Amrit Kaur, for having
thought about such a scheme, and the
Jursing Council of India for having

agreed to such a course for nursing in -

-our country.

As far as the Mahila Sabha of
"Madras, which is going to start this
nursing centre in the city of Madras.
‘its concerned, I can say that already it
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has done a great deal of ploneer work
with regard to welfare of women not
only of the Madras State, but also
from: different parts of the country. I,
who have been connected with this
institution from its very beginning,
have found a great many girls from
Gujerat and a certain number of girls
even from North India come all the
way down to Madras to take ad-
vantage of this centre. As far as
financial matters are concerned, the
organisers there have already collected
about Rs. five lakhs and 1 am sure
they will be able to collect much more
whenever the necessity atises. I do not
think the Government "need have any
fear about the financial stability of
this organisation. I would very much
like the Central Government to start
such an institution themselves here in
Delhi or perhaps in some other more
central part of India. I hope the Cen-
tral Government will consider the
necessity of having more girls tgpined
in Madras and rive more funds to this
institution. I am auite sure that the
training will be donc well and they
will make a succoss of such training
given. Thev are also having a certain
number of beds for in-paticnts, which:
are absolutely necessary for the train-
ing course so that the students mav
be able to discharge their work.

I not only congratulate the Govern-
ment for having done this; but I should
like to ask the Governments of the
different States not to delay in this
matter of startine such centres. I hope
the Central Government will give
every facility for such trainine. With
these words. Sir, T would like strongly
to support this particular Demand No.
;;) and I hope it will be passed by the

ouse,

DemanDd No. 2—INDUSTRIES

Subsidy to Scindia Steam Navigation
Company and Enforcement Directo-
rate.

Shri Ghule: Shall I speak on my cut
motion :

Mr. Deputy-Speaker: Yes.
Shri Ghule: Or on all the-Demands?
Mr. Deputy-Speaker: No. The hon.

Member will speak on his cut motion,
and try to conserve some time for

speaking on the Demands

Shri Ghule: I would like to speak
the other Demands also on

Mr. Deputy : Oh yes; he
not have opportmty =
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shim speak on the cuf motion and make
his observations with respect to other
Demands also

Shri Ghule: On othe;' Demands also
1 should have an opportunity to speak.

Mr. Deputy-Speaker: There is no
.Second chance tor any hon. Member.
He may speak both on his cut motion
.as also on other Demands which have
been placed before the House. No
matter of policy could be entered into
except new matters or new services
awhich have been introduced atter the
dast Budget session.

Shri Ghule: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 89,449,000 in respect of
‘industries’ be reauced by Rs. 100.”

in this connection, I, and probably
4he House, would like fo know what
the definite policy of the Government
1in granting subsidy to the Scindia
.Steam Navigation Company is. It has
been said in the note that in all
countries such grants are being made
because the companies are not self-
supporting and in the national interests
they have to be maintained. I would
like to know what the programme is
.and in how many years Government
-envisage that ship-building woulid be
.self-supporting. At the same time [
would like to state that a definite policy
:should be laid down so that such
Demands may not be made before the
House rather abruptly.

-

As regards the second item to which
_I referred, namely, the item about the
Enforcement Directorate, it is said that
the sum demanded is up to the month
.0of December. At the same time they
.say that the recommendations of the
Estimates Committee were examined
and it was found that no substantial
«economy would be achieved by entrust-
Aing the work that this Direstorate is
vdomg to the Central Enforcement
“Police. So I am unable to understand
“the position correctly. If it is the
rintention of the Government fthat this
"Directorate shguld continue this work
.and that it sh@ t be given to the
Enforcement Polidg®what is the reason
‘for asking for a sum only up to
Qé_cember and not till the end of the
“yéar? This makes me thlnk that the
+Government have not magde uo their
mind as to what to do, gther this
Directorate should be continued up to
~“the end of the yvear or not. So I want
+to know the definite policy of the Gov-
wernment on this point.

for 1951-52

The other thing I want to bring to
the noticé of the han. Minister and of
the House is about the Posts and Tele-
graphs  Department’s Demand. Under
this Pemaud amounts are asked for
opening new post offices in villages,
especially in Part B States. No definite .
list oi sucn villages- in which it is
proposed to open these post offices has
been given. 1 would like to know the
number of post offices that are to be
opened, especially in my State—
Madhya Bharat.

Last year when the Supplementary
Demands were discussed Dr. Deshinukh
had said that he was not in favour of
opening new post offices. Now looking
at the efficiency and the way in which
the Postal Department is functioning,
I am also now converted to his view
and I now feel that it would be better
to concentrate on the task of improv-
ing the efficiency of existing post offices
rather than trying to extend such in-
efficignt post offices to more villages.
I may give an example here. I wrote
to the Deputy Minister—at that time it
was Mr. Khurshed Lal who was im
charge of the Department—on the 21st
December 1950 about some villages in
a district of Madhya Bharat which
were noi getting postal services. I
will not go into the details of the
correspondence which I had to carry
on with ‘the Denartment, but give  the
House only the salient points. Though
my complaint was lodged as early as
the 21st December 1950, up til! today
I have not received intimation as to
whether that complaint was well-
founded or ill-founded and whether
anything was being done {7 remove the
cause of the compvlaint. T was asked
by the Post Master General, Nagpur
for a list of the villages where posfal
services were not available and I sent
him this information in February.
Afterwards I got a letter from him
saying that he did not receive that
letter of mine.

[SuriMATI DURGABAI in the Chair]

This speaks much about the efficiency
of his Department. He also said that
he had sent me a reminder in the same
connection and I did not get that
reminder either. Then I complained
to the ex-Minister, Shri Rafi Ahmad
Kidwai about this matter. He sent his
men to me and the Director-General
directly wrote to me asking me for a
list of the villages which did not have
postal service. I sent it to him and
also to the Post-Master General, in
April. 1 have got the acknowledge-
ments for those two letters from these
officers. So, there is no doubt thal
that have received the letters. But
up till now I have not received any

reply from them,
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The Minister of State for Finance
(8hri Tyagi): How can the hon. Mem-
ber receive their letters if there is no
post-office?

8hri Ghule: It is not about the whole
of India that I am complaining, but
only about a particular district. If the
hon. Minister means to say that all the
post offices between Nagpur and
Gwalior or between Delhi and Nagpur
are of this standard of efficiency, then
1 can only say that I must congratulate
the hon. Minister,

And so, this being the state of
efficiency in the Department, I am in-
clined to come to the conclusion that
ft would be better to concentrate the
attention on the improvement of the
existing post offices rather than try to
extend postal services into more
villages. -

And then there is one matter to
which I would like to invite the atten-
tion of the hon. Minister of Home
Affairs and that is connected with
the Police Administration in Delhi.
Cases of child lifting and trafficking
in women are increasing in Delhi State
and in the States in Nocth India in
general and we have been reading re-
ports abouts them in the papers daily.
In spite of these reports, and though
the hon. Minister was asked ques-
tions on the floor of the House on
this subject, no tangible improve-
ment is being observed in th's
direction. Mv complaint is not abomt
‘the crimes taking place in our country.
Of course it is a very sad thing that
such crimes should take place in our
country—crimes like child lifting and
the trafficking in women.

Shri M. V. Rama Rao (Mysore):
What about stopping Sati in Gwalior?

Shri Ghule: That has to be stopped,
but that is not the concern of the
Centre. .

Mr. Chairman: The Demand does not
cover all these items that the hon.
Member is now touching upon. So, he
need not make such extensive remarks.

Shri Ghule: But, I think it was ruled
that though the cut motions are not
moved, the discussion can take place.

S8hri Karmarkar: Observations may
be restricted to the particular Demand
and not be spread over the whole Home

Ministry.

Shri Ghule: There is a Demangd here
under the head “Police” and I am just
bringing to the notice of the hon.
Minister

beseseaee
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Mr. Chairman: At this rate the hon.
Member can discuss everything between
earth and heaven; but the time awvail-
able is limited and so he may make
general remarks only with regard to.
those matters covered by the Demand.

Shri Ghule: This is my last point and-
I shall not take more time. It is a
very important matter to which I want
to invite the attention of the Home
Minister. This child lifting and
trafficking in............

Mr. Chairman: Personally I like such
subjects to be discussed, put our per-
sonal likings should nat be the govern--
ing factor.

. Shri Ghule: I would refer to one
incident. When these cases were going
on I met a friend in Delhi and he
referred to them and I told him that
these rumours were false, because a
day or two before I had read a state-
ment of a responsible officer of the
Delhi administration, either the Chiet"
Commissioner or the Superintendent of
Police. that al! these rumours were
false and had no foundatiom at all and
that some mischief mongers were-
spreading the 1umours, I had a dis-
pute with my friend who is a resident
of Delhi on this score that these were
baseless rumours spread by mischief
mongers. Thereafter, 1 put a question
to the Home Minister and he. in reply,
gave a number of cases of child lifting
and the number of people who had
been arrested in this connection. We-
are still getting reports of such cases.
Then the Home Minister told the House-
what steps were being taken to prevent
such crimes. So I am rather wonder--
struck at the statement of a responsible-
officer of the Delhi :dministration who
said publicly that these were only
rumours and had no foundation at all.
It is a very serious matter and the
Delhi administration should take all
steps, even very serious steps to stops
such crimes.

1 want to say a few words about the-

" Demand under ‘Statiomery’. I am:

referring to it because it is a question
which pertains to the ordinary man.
You might be knowing that for the last
one or two years when the common
people go to post offices to get money
order or other forms they are told that
the forms are out of stock. This is not
the case in a particular State but it is:
a_general complaint and T have heard:
similar complaints from people belong-
ing to other States also. When the
postal authorities are asked about it
they say that it is not in their hands
and that the stationery department {s:
responsible for the forms to be printed,
80, I would urge those who are
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responsible for this departmgnt to see
that such necessary forms like money
order and other forms are printed in
sufficient quantity so that the _demand
.of the public is met and their com-
plaint in this regard removed.

Mr. Chairman: Cut motion moved:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 89,49,000 in respect of
‘Industries’ be reduced by Rs. 100.”

‘DeMAND No. 98—CapPiTAL OUTLAY ON
INDUSTRIAL DEVELOPMENT

Government Housing Factory
Shri Sidhva: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of
‘Capital Outlay on Industrial
Development’ be reduced by
Rs. 100.”

The history of this factory is well
‘known to the House and I will not take
up the time of the House with it.
‘Promises have been made on the floor
.of this House by the Minister of Health
who was in charge of this factory that
‘the reports of the two committees on
this factory will be placed on the table
of the House very soon. But I was
very much surprised to find the other
day that in reply to my question, the
Minister of Works, Production and
Supply, who is now in charge of the
factory, said that the reports of
Mulgaonkar and Bhatnagar Committees
will not be placed on the Table in the
public interest. We were definitely
promised in the past by the Minister
of Health and as far as I remember
during the proceedings on the last
Budget when the question was raised
the Prime Minister himself promised
to do so. At that time it was a little
premature but there was the assurance
‘that the reports would be placed.
want to know whether the Minister
who is now in charge has changed the
policy of the Government on his own
initiative. When he says that it will
not be placed in the public interest it
means that we shall not get it at all.
What is the public interest-to which
the hon. Minister has referred? In
this matter we are very much interest-
ed and personally I have not con-
demned the factory, in the manner in
which some friends have done, because
they felt that the factory had been a
blunder. I do not take that view. I do
feel that serious mistakes have been
made and the consultants and engineers
have been responsible for those defects.

358 PSD
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But I do also feel that if the factory is
properly reorganised and run it will
produce. the houses which were
originally contemplated. But that does
not mean that the House should not be
supplied with the information to which
it is legitimately entitled. We . were
promised about the reports and I would
like to have a reply from the hon.
Minister as to what has made Govern-
ment change their view.

I would like to know what is the
position of the factory today. We are
asked to grant six lakhs for the short
period when the factory has not been
working. We were told that until the
full panels were constructed and the
proper prefab houses were produced,
some kind of materials for traditional
houses would be manufactured, so that
a certain percentage of profit would be
derived from the sale of those
materials. I want to know whether
they are producing any such materials
and if any profit has been made and
if so. why these six lakhs are demanded
for June to December. We shall only
be piling up the expenditure without
any resultant benefit.

We are told the Bhatnagar Come-
mittee has made a good report and
we were also told that a foreign com-
pany has made a proposal, without
putting our Government to any finan-
cial commitments, to take up and run
the factory. In reply to a question of
mine I was told that it was so and that
the Government were considering the
matter and that it was expected that if
this factory was put in the hands of
the Swiss firm the houses contemplated
would be produced. But now we are
asked to grant six lakhs and I would
like to know what the position is.
Nothing is mentioned in the report
barring that this amount is required.
On page 63 para. (b) it is said:

“As the future programme of the
Factory was uncertain and it was
not possible to assess its require-
ments with any exactitude at the
time of preparation of the budget
for the current year, an ad hoc
grant of Rs. 1 lakh was made for
the year 1951-52. The expenditure
now worked out upto the end of
December, 1951, based on the ex-
periments which the factory has to
carry out with the minimum staft
and material comes to Rs. 7:62
Jakhs (gross), A further grant of
Rs. 6-62 lakhs under ‘Gross
is, therefore., necessary for the
Factory to meet expenditure
the end of December, 1851.”

And then in the end they say that the
additional requirements are 595 lakhs.
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[Shri Sidhva]

Surely, some explanation is necessary;
more than that on account of the un-
certainty of the factory the amount is
required. The House is entitled to
know the future programme. So the
question of this factory requires to be
looked into.

Shri C. D. Deshmukh: Has the hon.
Member seen the proceedings of the
meeting of the Stapding Finance Com-
mittee, which have been pringed? On
page 3 of the proceedings of the 17th,
18th and 19th September further details
are given about this expenditure.

Shri Sidhva: If it is contemplated in
that report that the factory is going to
run satisfactorily I would like to be
enlightened by the Minister and I am
prepared to change my view. I want
to know what is the position of the
f_actory.

Shri C. D. Deshmukh: I do not intend
to deal with the whole case which
relates to another Ministry, I only
wanted to point out that some infor-
mation was available in the proceed-
ings of the Standing Finance Com-
mittee.

Shri Sidhva: I have not read this
month’s proceedings. Therefore., I
would like to know some more details.
I have not lost hopes about the factory.
I am quite optimistic unlike some other
hon, Members who are pessimistic,
because they feel that a crore of rupees
has been lost. I 4o not blame them.
But having visited the factory myself
many times I do feel that there is scope
for improvement and we will not lose
a crore of rupees if immediate steps
are taken to see that the factory is
handed over to an experi who knows
his business. The factory was given to
a person who knew nothing about
12 NOON. prefab houses. We were also

* told that a claim was going to
be filled against the previous consult-
ing engineer. Has tha amount been
recovered from him? It is now nearly
six months since the matter has been
pending. and - therefore, I want to
know what has become of our claim.
have we put it in, are the contractors
prepared to pay it and, if nct, are
we to go to court? I hcpe the hon.
Minister would enlighten the House
on these points.

Then, one or two points on this ques-
tion of the Scindia Steam Navigation
Company. I entirely agree that ship-
building is a national enterprise which
should be encouraged. Rs. 80 lakhs are
ﬁoing to be given to the Scindias for

ve ships. But I received a report
from some other ship-builders that they
too asked for a loan from Government
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and they were refused. Some ques-
tions on this were also nut in the
House and the hon.-Finance Minister
stated that he would look into the
matter. Today shipping is such a
profitable business that some of the
shippers make a profit of 50 per cent.
Thanks to our food purchases and
owing to the ,general demand for
shipping throughout the world, every-
where there is a great demand for ships
and ships are purchased from where-
ever possible in the world. I was told
that another Indian company., which
owns an equally big number of ships
as Scindias, asked for a loan and they:
were refused. I want to know what
the policy is: whether only  Scindias.
will get assistance or others also who
require subsidies for the purpose of
ship-building will be entitled to loans.

Under Posts and Telegraphs, I find
Rs. 19 lakhs are being asked for the
supply of mail bags on account of the
increased price of jute from Rs. 3/8/-
to Rs. 7/8/-. 1 want to know whethér
that increase was considered at the
time of the preparation of the General
Budget, or whether this price increase
has occurred after the General Budget
necessitating this Supplementary
Demand. I also want to know whether
these bags are purchased after inviting
tenders. It is stated here that it is
“due to inadequate supply of bags in
the previous years by the Harness and
Saddlery Factory, Kanpur”. May I
know whether this is a contract given
to this factory. whether the factory
failed to give us the prescribed number
of bags, and whether the amount will
be recovered from the factory? We
have now to pay Rs. 7/8/-. What was
the contracted amount? Has the price
exceeded the contracted amount on
account of the increase in jute prices,
and, if so. did the tender provide for
such an increase?

Mr. Chairman: For his information to
be completed, the hon, Member might
have referred to the proceedings of the
Standing Finance Committee.

Shri Sidhva: I would like to have
this information—if it is there in the
proceedings of the Committee then I
will accept it.

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): More than
one reason have been ascribed for the
increase.

Mr. Chairman: On all these matters,
including the housing  factory. the
reasons for the Demands are given in
the report o; the Committee.



3819 Demands for

Shri Sidhva: The reasons are there
but they are not satisfactory and
therefore I must ask for information.
As far as I am able to gather there is
no such information available in the
report. If the hon. Minister is in a
gosition ta supply information whieh

not there he may do so—if he is
not in a position to do so that is his
look-out.

I hope satisfactory answers will be
forthcoming to the points which I have
raised.

Mr. Chairman: Cut motion moved:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of
‘Capital Outlay on Industrial
Development’ be reduced by
Rs. 100.”

Shri Goenka (Madras): The total
Demands before the House are for a
sum of Rs. 28,75.00,000. It is true that
a lot of explanation for these Demands
is given in the report of the Standing
Finance Committee but to get these
Demands through this House in a per-
functory manner.........

Mr. Chairman: I would like to inform
hon. Members that the Demands will
be guillotined at half past one. but
before that two hon. Ministers want to
intervene and reply to some of the
points made by hon, Members. There-
fore, I would request hon. Members to
be very brief.

Shri Goenka: I shall be very brief,
but my main grievance is that suffi-
cient time is not given to this House
to consider the Demands for Grants
amounting to Rs. 28 crores. It is true
that the Standing Finance Committee
has gone into these matters and has
made certain recommendations, but

after reading its report one does not’

get all the answers one requires. And
all that happens in this House is that
at 11-15 this motion is taken up and it
is going to be put to vote at 1-30. This
motion concerns as many as about
twenty Departments of the Government
of India, some of the Demands are for
new grants like the subsidy of Rs. 80
lakhs to the Scindia Steam Navigation
Company and others are such as will
raise a fundamental issue. It is very
unfair to this House that sufficient time
should not be given. No doubt these
Demands have been examined by the
Standing Finance Committee and
various other Committees, yet this
House is the final authority to pass
these Demands and full time must be
given to it to consider them in full
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detail and to get answers from the hon.
Finance Minister. Since I have no
time at my disposal, I will not go into
the general issue. The Deputy-Speaker
has already ruled that very few
minutes will be given to each speaker
and that the matter will be closed at
one o'clock, but I think it is unfair to
the House. .However, since it is the
ruling of the Chair, I submit.........

Mr. Chairman: I think it was at the
request of hon. Members that it was
agreed that the time should be short.

Shri A, C. Guha: No agreement—only
it was stated that the guillotine will
be applied at 1-30.

Shri Goenka: Let me beg your
indulgence to say that there was no
agreement of the House to this pro-
cedure, but that the Deputy-Speaker
told the House that the matter would
be closed at one o’clock and guillotine
would be applied and voting on grants
done at 1-30. )

I will take only one case, namely the
Demand for Rs. 80 lakhs for subsidy
to the Scindia Steam Navigation Com-
pany. It is an original Demand com-
ing before the House for the first time;
it did not find a place in the General
Budget. This Demand appears to be of
the nature of a recurring Demand
which will come before the House year
after year. Two years back, when the
Scindias told the Government that it
was uneconomical for them to run the
Vizagapatam yard and they would like
the Government to place orders for
ships or give them a subsidy for the
purpose of carrying on the yard, at that
time, if I remember aright, there was
a report of some French engineers who
were consulted by the Government
which stated that if an additional two
or three crores were invested in the
yard and if continuous orders were
placed for ships, also if the berths were
increased from three to five, then it
will become an economical proposition
and will not be a losing proposition.
That was the report which was placed
by the then Minister of Industries
before the Standing Committee of the
Ministry of Industries. The Standing
Committee went into the matter and
suggested to the Government that a
scheme should be prepared by which
this Vizagapatam yard should be taken
over either by the Government, or by
Government-cum-Scindias. Scindias
may continue to be the managing
agents, and a further capital of about
three or four crores—I do not remem-
ber the exact figure—should be invest-
ed in it. If Rs. three or four crores
were provided—it is a matter of detail
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how much money was to be provided—
and if two more berths were put in
and if continuous orders were placed
with this yard, it was felt that there
would be no loss and this yard would
be able to compete with the other ship
manufacturing centres of the world.
That proposition was not a_ccepted.
Government placed orders with the
Scindia Steam Navigation Company at
prices which were 60 or 70 per cent.
more than the prices that obtained in
forelgn countries for the same ships.
The order was placed at Rs. 70 lakhs
whereas the price in foreign countries
at that time was only Rs. 40 or 45 lakhs
per ship, Those ships were taken over
by Government and sold at a premium
and we are now called upon to grant
a subsidy of Rs. 80 lakhs to this Com-
pany to build flve ships a year.

Shri C. D. Deshmukh: No, these ships
have already been built. This is the
first lot of ships built and taken over
by the Scindias and that too before the
second order was Dlaced.

Shri Goenka: Am I to understand
that this subsidy is to meet the losses
incurred on the ships already ordered
from the Scindia Steam Navigation

Company?

Shri C. D. Deshmukh: Before inde-
pendence the Scindias’ Vizagapatam
Shipbuilding Yard built these ships.
They were taken over by the Scindia
Steam Navigation Company at a very
high price. In their operation they
find that they are suffering "a lass.
Therefore, some time in the middle of
1949 they said that they were entitled
to a subsidy as they were encouraged
by political leaders who were then out-
side Government to go on with the
building on the shipbuilding side.

Shri Goenka: I want to know the
position subsequent to 1949. Did not
the Government of India place orders
with the Scindia Steam Navigation
Company at prices which were 60 or
70 per cent. higher than the prices in
other parts of the world? What will
be the future of the Scindia Steam
Navigation Company’s Vizagapatam
Yard? It is not a question of giving a
lump sum subsidy of Rs. 80 lakhs and
our responsibility coming to an end.
It is a question of what we are going
to do with the Vizagapatam Yard., That
is the point which this House should
discuss threadbare. It is no use your
coming for a Supplementary Grant of
Rs. one crore and a recurring expendi-
ture of a similar amount. The ques-
tion is one of Euttlng this Yard on an
economical basis or closing it down and
starting a yard in another part of the
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country where the work can be done
on an economical basis. Is the
Vizagapatam Yard an economical pro-
position? Can it be one? If it can be,
then what is the intention of the Gov-
ernment of India? Why have they not
iaken steps much earlier to put this
Yard on an economical basis by spend-
ing two or three crores at one stretch
rather than make them liable for a
recurring _expendlture of a crore every
year? This one crore a year is a large
sum which the Gagvernment of India
can ill-afford to pay. I am not an
expert, but the report of the French
experts that was placed before us had
come to the conclusion that the
Vizagapatam Yard can be run satis-
factorily if a few more crores were
spent as capital expenditure. Let me
put it this way. Here is a company
started by the Scindias. According to
the Finance Minister, it was started
because political leaders induced them
to start such a venture. Is it because
the Scindia Steam Navigation Com-
pany started this venture at the
suggestion of the political leaders thgt
we are paying this subsidy of Rs, 80
lakhs and shall continue to pay it as
long as this Company goes on making
losses? After all, if a company finds
that it can get money from some place
and a place like the Government of
India year in and year out, there is no
reason why it should run economically.
After all, it knows that there is some-
body to foot the bill. Here is an
instance in which a private enterprise
starts a venture; the venture becomes
unsuccessful; and the company asks the
Government of India to carry the baby.
I am not at all against a shipbuilding
venture in India. I would like to en-
courage it in all respects. But I would
like the company which floated this
yard to cooperate with the Government
of India. I say this because when the
proposition was put before it in 1949,
it refused to take shares, It said, “If
the Government of India want, let
them take over this yard. We will not
take shares for the value of the yard
in any new concern which may be
floated in which the Government of
India will also be one of the major
shareholders”. At that time, it was
suggested that a valuation of the yard
should be made and shares for that
amount should be given to the Scindia
Steam Navigation Company and if any
further capital needed to be put in, the
Government of India will take shares
to that extent and this venture would
run as a joint venture of the Scindia
Steam Navigation Company and the
Government of India. I speak subject
to correction but the Company refused
that ofter. Why? This a very
im t issue and when you ring the

bell, Madam,.........
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Mr. Chairman: But my trouble is
that there are other -hon. Members also
who want to speak.

Shri Goenka: Then I say it is very
unfair and unjust to this House that
these Demands should be pushed
through and hurried through in the
manner in which they are being done.
Full consideration has not been given
to these Demands and the House is
being hushed and rushed into accepting
them without discussing them. Here is
a matter in which a recurring expendi-
ture of several crores is involved. It
has not been fully discussed. If we are
not given an opportunity to discuss the
very many aspects of the question and
get explanations from the Ministers
concerned, then it is rather unfair.
This Demand of Rs. 80 lakhs requires
further consideration and investigation
and full particulars should be placed
before us and until those particulars
are furnished, this Demand should not
be passed by this House. There are
very many other Demands on which 1
would like tn say a few words but
since the bell is ringing, I cannot do
any justice. There is a Demand of
Rs. 12 crores for food subsidies. We
would like to discuss the whole aspect
of subsidies to provinces; the price
factor in regard to foodgrains and very
many other matters. But there is no
time. All that I can say is that it is
very unfair that we should be rushed
into passing these Demands.

Shri Santhanam: Probably, it may be
useful for the House if I were to deal
with this cut motion on the Demand
for Rs. 80 lakhs. because some other
Members might also make the same
anistakes as the previous Members have

one.

Shri Shiva Rao (Madras): Before Mr.
Santhanam speaks, may I suggest for
vour consideration that Mr. Goenka is
perfectly right in protesting against the
manner in which the House is being
hustled into passing these Demands?
Including the Railway Demands. the
total comes to Rs. 38 crores. There-
fore, I suggest that the House may
meet again this afternoon. or let the
final decision be taken on Monday.

Shri Sarwaie (Madhya Bharat): I
would like to raise a constitutional
issue regarding certain matters now
submitted for the vote of the House.

Mr. Chairman: Before the hon.
Member makes that point, T would like
to deal with the time factor. I have
absolutely no objection if Government
are willing to give the afternoon also.
I find that four or five hon. Ministers
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are to reply to the points raised by
non, Members. So, there will be very
little time left for hon. Members. It
1s now a matter for the Government to

aecide.

Shri Tyagi: I thought it was the wish
of the House that we do not meet in
the afternoon. If the House so likes,
I do not think on this side we can
have any objection. We are in the
hands of the House.

Pandit Thakur Das Bhargava
(Punjab): Some committees are to
meet in the afternoon and if the House
were to sit, those committees will not
be able to finish their work.

Mr. Chairman: The position is very
difficult. On the one side hon. Mem-
bers complain that the Demands are
rushed through: on the other they do
not want to sit in the afternoon.

Shri A. C. Guha: Let the matter be
taken up on Monday.

Mr. Chairman: Government  are
willing to agree to a sitting in the after-
noon also. Those hon. Members who
have committees to attend can join the
House after the work of the com-

mittees.

Shri Goenka: What is the objection
to continuing this debate on Monday.
After all this is a very important
matter, which involves an expenditure
of Rs. 28 crores to the exchequer. You
want to rush it without giving us an
opportunity to put forth our views.

hri Rajagopalachari: What is want-
ed by Mr. Goenka is further time and
we, on behalf of Government, are
willing to sit in the afternoon. I do
not want the programme on Mpnday to

be disturbed.

Mr. Chairman: So, I would like to
state to the House that the Demands
will then be put and guillotined at six
p.M. this evening. The House will meet

after lunch at 3-30.

‘Shri Karmarkar: I have another
suggestion to make. The whole scope
of the Supplementary Demands is open
for the consideration of the House. I
would suggest for the consideraflon of
the House a course suggested by the
hon, the Deputy-Speaker. We have
two specific subjects on which we are
considering the case. One_ is the
Directorate of Special Police Establish-
ment: the other is subsidy to Scindia
Steam Navigation Company. This the
Deputy-Speaker widened by the addi-
tion of general discussion. I would say
that for harmony of discussion let us
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take up these two items one by one and
hon. Members may make their com-
ments, to which my hon. colleagues
will reply.

Shri Goenka: Am I to understand
that Members who want to speak on
other Demands will be prevented from
doing soY

Mr. Chairman: The point has been
made clear that not anly thuse Members
who have given notices of cut motions,
but others also wil he allowed t> take
part in the general discussion. There
is no difficulty with regard to that. The
time has been extended up to six p.m.

Pandit Thakur Das Bhargava: The
Delhi Premises (Requisition and Evic-
tion) Amendment Bill has also been
put down for today. It will take only
half an hour and if you are inclined
to agree. we may take it up after six
P M. This is one of the most important
Bills on the agenda.

Mr. Chairman: There will be no
difficulty about that. The Demands
will be guillotined at six P.M. We can
take that Bill up after that and sit for
half an hour.

Shri Ramaswami Naidu (Madras):
Even if the House were to sit in the
afternoon the whole time will be taken
away by four or flve Ministers. So,
Members who want to speak on
Demands either for or against will not
have any time left.

Mr. Chairman: Are Members only
anxious to sneak and not get some
kind of reply or assurance from the
hon. Ministers?

Shri Goenka: But how are we to get
a reply unless we speak? After all we
must have time to speak to get a reply.
If only the Ministers speak, then Mem-
bers will not have any time.

Mr. Chairman: What I said was that
one particular Member should not take
all the time..

Shri Ramaswami Naidu: Hon. Minis-
ters should also be treated as Members.

Shri Tyagi: Of course, they are,

8hri Santbanam: I am not going to
speeak even for fifteen minutes.

Mr. Obntrman: I think the hon.
Minister can reply some time later.

Shri Samthamam: I tind that all the
remarks about this particular item are
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being made on account of a misunder-
standing. I think a few minutes devot-
ed to explanation will be helpful to the
House.

So far as this particular item of
Rs. 80 lakhs is concerned, I want to
say to the House what it is not. It is
not a subsidy to the ship bullding yard.
It is not. a recurring subsidy, as my
hon. friend Mr. Goenka seems to be
afraid of. The ship building yard no
doubt had a chequered career. The
foundation of it was laid by the present
President of India in 1941, At that
time all our leaders encouraged the
Scindias to build a ship building yard,
as it was a matter of paramount
national importance. This yard started
operations in 1946. By 1949 it had
built five ships which had been taken
over by the Scindias. At that time the
company found that it could not carry
on. Therefore, when it came to the
sixth ship it came to the Government
of India and said that it was not able
to carry on the ship building yard
unless the Government of India came
to its assistance. The Government of
India wanted to have some time to
consider the future of the yard and
therefore placed an order for three
ships. That does not come in this
Rs. 80 lakhs. It placed an order for
three ships at the prevailing prices of
Rs. 180 lakhs. A further order for
three more ships has been placed with
them recently. The future of this
yvard is being considered by my hon.
friend Mr. Gadgil's Ministry, in con-
sultation with the Finance Ministry
and I expect some decision will be
::Vken in a short time—in a week or

0.

The amount of Rs. 80 lakhs is the
subsidy which it is proposed to give
to the Scindias for the first five ships
built between 1946-49 and which the
company took for its own fleet.

Shri Goenka: Will my hon. friend
tell us on what grounds they came to
this decision. This is the first time
that we are hearing of this grant.

Shri Santhanam: I would ask my
hon. friend to refer to pages 22 to 24
of the proceedings of the Standing
Finance Committee held on the 17th,
18th and 19th September 1951. It will
be found that a sub-committee was
appointed on the 17th which recom-
mended this subsidy. There the whole
case is given. When the first five
ships were built the prices of steel had
gone up and labour conditions and
other conditions had deteriorated con-
siderably. As a result of it the cost
at the ship building yard was much
greater than the comparative cost af
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a British ship building yard. The
Scindia Cogxﬂpany said that not only
had they suffered in building the ship
building yard but on each of these
ships, without calculating the interest
on the Rs. four crores capital, they had
incurred a capital loss, and they estl-
mated the total loss at Rs. 120 lakhs.
They appealed to the Government of
India that the Scindia Steamship Com-
pany as a shipping company might
-carry on their trade on the same condi-
tions as other shipping companies in
India who were buying ships abroad,
and they wanted a differential subsidy
of Rs, 120 lakhs.

This was considered by the Standing
Committee of Transport (other than
Roads) and they approved of the
principle of subsidy subject to further
examination regarding costs. Then ft
came to the Standing Finance Com-
mittee. At the time it came to the
‘Standing Finance Committee the prices
of ships had risen and it was on the
new basis of increased prices for ships
that they calculated that the present
margin was only Rs. 80 lakhs, and
therefore the Standing Finance Com-
“mittee finally recommended a subsidy
of Rs. 80 lakhs. So far as the ships
are concerned this is the only, and the
final, grant which is to be made.

As the manner in which the Govern-
ment of India should conduct or co-
operate or take over the ship building
vard. that is a separate issue. As a
matter of fact in the Budget itself the
cost of ships which had to be ordered
was considered and what was provid-
ed was discussed and voted upon.

This matter has been under discus-
sion from 1949 and it was after very
careful consideration by all the
Ministries concerned that we came to
the conclusion that this Rs. 80 lakhs
subsidy is a reasonable subsidy and
that without it the conditions of opera-
tion of the Scindia Steamship Company
will be very difficult. In order to en-
able an Indian shipping company,
which had been fighting against vested
interests, which had carried our
-shipping to the various shores when
foreign vested interests were powerful
in this country and in this Government,
to function we have come to this deci-
sion. This matter has been considered
in detail and I suggest that this should
not be mixed up with the future of the
ship building yard which is a separate
issue, and this matter must be con-
sidered on its merits.

So tir as the principle of subsidy is
concerned, in every country in the
world it has been accepted. But the
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Government of India, both in the
Ministries of Transport and Finance,
have not accepted_any general principle
of giving subsidy for the ships, because
our financial condition is not such that
we could accept that principle. There-
fore, this has been treated as an excep-
tiohal case. and this is a case which is
fully deserving on merits, In order not
to take up more time I would suggest
that hon. Members should regd pages
22, 23 and 24 and also page 78 of the
proceedings of the Standing Finance
Committee for fuller information. 1
hope the House will agree to this grant
without any further objection.

Shri A. C. Guha: May I draw the
attention of the hon. Minister to one
line on page 23:

“This proposal is made not only
to help the Scindias who are in
some considerable financial diffi-
culty but also to assist them in
paying their share, i.e., Rs. 52 lakhs
for the further capital of Rs. 2
crores for the Eastern Shlpp].:.s
Corporation which it is propos
to call up for the immediate ex-
pansion programme of the Corpo-
ration.”

That means that the Government
accepted the responsibility of paying
a certain portion of Scindias’ share to
the Eastern Shipping Corporation also.

Shri Santhanam: That is not the case.
According to the articles of association
of the Eastern Shipping Corporation,
Scindias have to pay a certhin amount
of capital. and Scindias said that th
were in difficulties and if they got th
subsidy it would be easier for them to
pay. Therefore. what we said was
that one condition of paying th® sub-
sidy was that this should not be spent
away for other purposes and that part
of it should go to the capital, That is
all. The paying of capital has nothing
to do with the subsidy. Even without
the subsidy they would have to pay
that. But they are in difficulties and
when once they get the money we said
that the money should first be utilised
for paying their share of the capital of
the Eastern Shipping Corporation.

Shri Goenka: One question I would
like to ask of my hon. friend Mr.
Santhanam. Was any assurance given
by the Government of India at any
time between 1946 and 1949 that a sub-
sidy would be paid to the Scindia
Steam Navigation Company? Secondly,
I would like to enquire from him
when did the first demand for subsidy
come from the Scindia Steam Naviga-
tion Company. Because, so far as I am
aware, in the Industries Committee all
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that we discussed from 1947 to 1949,
when I was there, was in regard to the
future of the Scindia Steam Navigation
Company and no question was raised
during those three years, when I was
on the Standing Committee of the
Ministry, about any subsidy demanded
for the ships built between 1946 and
1949. I would, therefore, like to know
when these assurances were given and
how this matter came up.

Shri Santhanam: I do not think any
assurance was given before, because
the Government of India would not
give any assurance without examining
all the circumstances. The first memo-
randum was submitted in July 1949 to
the Commerce Ministry. It has taken
all these two® years for having it
properly examined and coming to a
decision.

Shri Goenka; All that I can say is
that it is a very wrong thing for the
Government of India to do, that losses
incyrred by a company should be re-
imbursed by the Government of India
after five years. I mean this is a new
thing which I have not heard of.

Shri Ramaswamy Naidu: Is it not
correct to say that this is not a ques-
tlon of charity but making good the
promises that were made on behalf of
the Government and the then political
leaders, as also making good the loss
of the company which otherwise would
not have suffered this loss? Is it not
also a fact that Scindias are now only
the transporting agents and the ship-
fn g too is being taken by the East

dia Shipping Corporation?

Shei Santhanam: The East India
Shipping Corpération is a purely ship-
ping company. It has nothing to do
with the manufacture of ships. So far
as the other things are concerned, it
18 a question of moral obligation; there
was no question of legal or any other
kind of obligation on the part of the
Government.

Shri Sidhva: Is it not a national
industry in which Government should
really take interest for keeping the
industry going?

Shri A. C. Guha: Was there any pro-
posal before Government to take over
the whole shipping yard and, if so, may
I know what were the terms given and
whether Scindias have refused
accept those terms?

Shri Santhanam: There is no ques-
tion of taking over the shipping com-

pany.
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Shri A. C. Guha: I mean the ship-
ping yard.

Shri Santhanam: I have already
stated that the matter is under the
active consideration.of the Finance
and the Works, Production and Supply
Ministries and that a decision will be
taken in a week or two.

Shri A. C. Guha: Is it true that about
two years ago some terms were given
to them and that Scindias refused to
accept those terms?

Shri Santhanam: Negotiations have
been going on for the last two years.

Shri Goenka: I would only like to
submit that when a grant of this
nature, of Rs. 80 lakhs, comes before
the House the Ministry must place all
the facts as to what they have done
in the past, what they are doing at the
present and what they intend to do in
the future, Without putting the whole
facts before the House, the past,
present and future, it is very wrong
that a Supplementary Grant should be
put in here by the backdoor.

Shri C. D. Deshmukh: May I inter-
vene at this stage as the hon. Member
is exciting himself for nothing. ‘So far
as the subsidy is concerned, we have’
explained our reasons and it is for the
House to decide whether they will
approve of it on the merits or not. We
also added that while the negotiations
for the final dlsposal of the ship build-
ing yard were going on, wa fel: that
it was necessary to keep it going. If
the Yard was not kept going, it was
no use carrying on the negotiations
about the taking over. A lot of trained
workmen who were working there
would be thrown out of work which
would bring about a different socio-
logical problem. We gave an order for
three ships and we have repeated that
order now. It is true that in the
beginning certain proposals were made,
but it is not axiomatic that as soon as
a proposal is made, it should be
accepted. Indeed the delay has pro-
bably improved our chances of getting
better term. In the beginning they
asked for a certain sum. We did not
see why we should pay all that sum
in taking it over. Then there was the
question of what additional capital
would be required to keep this yard
going, At one time the estimate was
high, high in the sense that we were
already fully over-extended with our
other schemes of capital expenditure
and we were not in a position to under-
take this additional liability. Then =zt
one stage the French experts were
called; they went over the yard and
they made certain recommendations.
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Even as the result of their recom-
mendations, we found that the taking
over of the yard would cost us more
than what our available surplus re-
sources could permit. Finally by a
rrocess of attrition, if I may so call
t, we have now reduced the tota! esti-
mate and as far as I can judge, the
thing has become manageable. Then
at frequent intervals we have to con-
sult the Planning Commission in the
matter because this thing has to fit in
with the Plan which has been brought
out. Therefore, to say that we are
refusing to place any facts before the
House is to make an unjust charge. It
is only when the negotiations are com-
pleted and Government have taken a
final decision that we shall be able to
say: We propose to do so much; we
propose to pay Scindia ‘so much on
such and such an item; we propose to
put in additional capital for such a
term of years and we expect that we
should be able to rehabilitate the yard
or to expand its activity in such a
definite manner. All these things we
cannot give out today. By and large,
that is the position. Therefore, we are
not hiding anything from the House.

oor afwe W § fewmw AwEw
wo H WY F gFA § TS FF |

Tg AT F &A1 Z00 g &0r S
feagst (Refugee) & ag a1 gimm
TG &Y AT FIA TEA§ | A1 97 o7 fF
®AT WYX &1 @7 & A g+ oA
g1 =rfed | g A farge 3% &
7g St fewrwe § ug dmaATewd FHE
(Advisory Committee) ¥ ar
AT Y § A7 gwTY IW &F A9 Wl
& | 3w == ux femist & ymfs
N faw & ox g7 £ fF 7g oY Tar
2 ag féfafezsm (Rehabilitation)
& fou &= & @ & a1 #rf fedfafe-
Zga (Dehabilitation) & fou
wd @ w g w fraoaw  fon
FX N @E I F A AT A
A A o & | 7 H & O TR
¢ o ovs ¥ § 99§ fogae wd
| 9 ¥ FAT 213 T T ¢ AdW
% &% firar mar & 1 T WA A A
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| @ § I 3T ¥ I9T 33 o wqar
o< frar mar § | ol oy R F oY
@izd  (Squatters) & w7 &-
FIT Lo W@ TAT &S forar AT #0
W ¥ som 39 feaciw Forew
(dearness allowance) # feq-
s frar mar € @R §8 0w T
Toar it off oifeea ¥ sl s
My IReEs e d 1 g @
aE ¥ wreww (items) 1 TWH -
afeew & §O FEMT | qESA, I AN
Tg Lo wTe TouT 9t @1 § 9y fawd
¥ < ed & fou a%t fear mar
2198 T & @A ¥ 39T A9 fearmn
& a1 77 Y wors & fou @< frar ww
i migs g HIs IR
f smar a7 ¥ & fdfafedem = v
& @ & a1 &7 & susfer (uproot-
ing) 9vaw @ wr g ag fa
¥ =T A @Y § A T W AR
gre ¥ 42 1 ol 9w B a9 o
=z 9T gt qrfearie & &9 § a1 o
F1 7 @ ¥ 71g &Y 9rar & 1 A A
N e X A § A I B FQ
g o o @ R & IEW A IM
feg avg agi swn @ fear @,
fFe a@ & IR 9 IRE TR
¢ faw o 7@ ot A A §
qiF, T, 19 T4 U AN § | AT
T 3T #1 g 2 § e g Fgfa-
fRem &1 N o § TR
Tg ¥ ATy TR, Fow AR
&1 g7 fear ot & | g T N WG
¥-¢ T X FAX & AG ¥ AT
7 T FY S o @7 ¢ | A AH 9T
I]T W qF froar §, gEA aE o
2 o | waf A I W faea 4, @,
& &, W W Tar ¥ fawar ¢, sfen
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[ =t sfaa e )

| IW W FG TS qAT | A FEA
g g A St e W Fgdfele
fear a1, faaree & &9 ar® &t -
Hz, A 97 wAAAe F1 F7 qAO ¢
T T TG ¥ IJ@T F BF AT E |
& % gwar § fF @eg o S wqa
s g 777 2 AT 39 & fom it afear
T T & AT T § ag =g afeant
@ §, »feT ag $8 qdr afesai §
g f& g fRdfedz g & awir
qTEE @ E

99 g ¥9 ¥ fou fafreet ama &
¥EY § a1 g v 37 ¢ frogw A
#, TEHT A & | evRT §
ALF I AR A IT AT AqEPET @ @
8 ¥9 %1 9g wRgE ¥ §, Hfew ag
*X *q7, i AF F 47 T I &
foq 78 a7 awat § | 9% xE@ & fou
B9 7 TIAET A § uw wam
o fEar fE o g wAA & o @
feedt grqamwe g & q@ a1 AA-
witT efar & a9 foaady 97 § 2
g7 1 ga f@fafedam feorsaz &
X FT &t a1y arfe agi 9 a8 WHT-
AT & qF HIX g7 S BT 3T T IR
LI AT AT IET T 9L | o Fey-
TT T EW A T w7 faar & s wqe
ft @ st gAAEEE (unani-
mously) ®YT & war| s Hfews
# AW 7g & % a8 7 ¢ v ot g®
T 3 Yoy #Y @ ag o ff Hfe
9% 39 ¥ foq mars; #17 wX | w7 o
% & fou w8 ! ga ugi fec
gaRs ger Y QAK dT Foaqita
¥ foq from @1 @ & | FegEm
-8 B} q| w< faqr Sfew aw ow
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fafrezz wgT ¥ 9 AT HT T FY,
#fFAz ¥ @ AT F HA 9 H G-
w3 | ¥F * fou ag wagR §, w3
FT FX ! JTAITHT AL .7 FF I
qIgR (AT gEA § WA ®& |
¥fwq arg T &7 7 It f1§ fafqes
FIH LA AT qg A7 N FIAT FH
FTF TF 7 | AYAT AT FH A X
919 fFar | Sfra ag Fa At g7 A
farerardy w71 $T9 & £ ®1 &7 forrg ?
grew fafree? aTge ®1 H™a T8 § |
I & gig a1d T w7 9 fog
adfrom Far grar & 6 g <qar s A
AT & AT TG HTSATGAT HI HTHHT
At ¥ 7% I 9T & g g | e
TG AT FT T FT ST Fgl F q1F 7
Ig g F A F wed ¥ g aw
FY QAT AT F, TET T ¥ QA
FATR, dY EAR TN €7 FT FE A«
7€ & 1 7u fod @ wgar g f g7 ¥ fog
T @ AT T SR WEHH aATRR
gl fF | T 7 Fw QR FAT T,
a1 fRT 57 & fou 97 7 & a8t AFW
T TATES | WG AT g FAAS AFTA
T =fsq | g @ g FY agr g
FE AT FT [T A 997 g9 & A
Tifsa | gafer 78 a8 TwEara &
faF sreae At oy Fifaw g fv sma
wrq e aga ¥ sEa sw0Q,
AT ATE AT AT & T gH 99 FT
AR, A9 w7 Nfed, g sgrar ST
a1 fFT g7 & fou s=8r TR "FM
FATEq gt fF g Fr AL FAT qF

¥q N qEE W | R e
T A QT #F7 F aR A § | ARy
a3 ¥ qg 13 e w3d @X go §
7g ®rE qaar §94T g &, ¥ wAWar g
frfrefi g SPrrag i i gar @ ?
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w1 3o § fr ag o agt T E gu
& AT T wT aw & wr @ | -
He arw xfvedr 3 @ A w1 oPEST
frar & fF ag sl oY 9w &
¢ =g FTT & o o & o fee

¥ 3ma § gt o fiF arfaeear 1 T

#, Tafeou &7 arefaat # arqq FRAR
ROT STHAT, T HAT AT | HE AG
IR Fga & i gw o & dATE,
3feT o wgi ! AvH g A,
I 7Y faedft, a8 qaT ) @
& g WY oY wgd & i gw
1 39 F a1 7 mifew § | a9 Q@
gt & forg w7 o wifos grar €, S
X7 & @t 7% mfew § | oF A Edfe-
o fafreht &, gt o =zw fafry
3 A R OF g qTew A -
fz § | 9g ¥7 FL, a9 qHE § FQ
g & | wafow #ga § f5 Oy v &
fai e g, FT F1E $X W A 59
Frar & &t A& | I | 7F A TG
3} TE TYAT @9 &< faar @ g
o q91% 48 § fF e ga & e
qgl I 7 TE faody @ fege &
i HN N Fgamagiag
T & aga @ faew (Reclaim)
W § Sfew 7y Fg3 § whF
fafredy & arw oment | feT gw adl-
woa< fafrey ¥ qeEar 3 & &
A9 A g SrEl gFE A W
forw frar § A FoRm & &1 o
AT ¢, 99 § F8 WA fogfiw w
2 Ofd oifs ag @O FT A W
I ¥ Fga 8 oy ag e Fdad-
fodaw feodde & g@@ o< &fo
T 3G A T AW 1 A A F L
g ¥ g o ey e A A
2 9 @ g @ v forphw @
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33 BT TG FT A FAT & | g
fafreex aga ot aga wea § w3
g & angeor wmgw W qhaw F
g I ST H FHW A FHAAT T A
gvd | ft 97 99 fear fs g @Y
fegeam & fadvey (Citizen) &,
39 FY A1E FT gF a1 | A v fw agh
Fedigquz w@qwdr (Constituend
Assembly) @ % &, mawde 1%
gfeaqr 71 daer & i 97 agr < TN
AR &g 1 FT @ ) dfew Ay I
TEl, I FE R | 4 a5 AT T,
T T @ | &= fd fe o
W & ¥R TAHAE qTH e Dy
F7d € fF 39 ®1 T2 ¥ gF ) faw
Fwar | sq fafaex ame @7 & fog
g & f& an TN ad Ja, w
ger faedt 92 fog omit R A
4T, JfET g7 ¥ gALE w1 w0
9g¥ a1 g = fafier sg

Fhaaagdfs g Fer ¥ o
#T 3, INT et fafaay 2
o9 Fg3 § w1 AR %€ (Grow More
Food) srmama 7@ Y | g7 oy
g f& agr g g i et W
F & agl fogdt & i fa @y
g ARST FTH FT a7 § A A
A A G F FTEET & wTAATH
T gEa & | SfeT R wow g s
&gl I I | few & qm, Agary
T & q@AEA, A A TT qEAS WY
TR I AN A NgAFen T &,

- f T o7 ¢ ¥ 7T & foq w7 I ?

¥T qg qATe Hfade & v § | Aw
W & qfeo® & 7 S few @
g AT 1§ A a7 W iz ¥
g g s aw & wfow av ¢
W = fawifeq
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[t sfea T ]

el ow Sfr & I g dfeq
AR 1 Fa@E s
fmiR s @ gud, S
N g 7 faedt | oF fao amr
&, fox gurTr faws arman &, o o e
% & A 3 IR ¢, qg FTH wfaw
TR E o ¥ far aga ww §
tafor o dAR ol 97 & 99
wit & A ag WX & AW e
€ o gzanwt (Advisor) R
¥ g9 IEq | W9 A TTATEAL qTEA
* q oy § & wgt o ST A oA
firear & fF geme 76 € 1 fafaet
oTgw T W, T A ST 4Ry §
¥f ¢ F ¢ W2 Q1 AG Y qHA )
A TFI AEEHE g | T AE TEEAER
wTga N Tga wEEw g9 & | )
FoRgele &7 FT gAR 99 F & 5
frw & g w9 | fafae aga TwEw
&, qEaTTo grga W waEw € | fFw ¥
qE 9T FT JYAT JEES T, w0
wg, fgdfecaw & @ & a1 fedsh-
fodaa & W & | 97 F HRT [ FT
#@7 (Campaign) == @ & |
o F F q@TS F AR 9 0F qrEy
@ AT & 99 | 98 fRIw UR. U 9 )
IEN qW w7 % F 7 sz § foy
U% TCETEd WS | UF faedt We,
foT g@d Wit #iT fee ey e
St W Jae 7 o, w9 T oA,
foea & o o & few § a@ #3 )
# wrwar § f fafaex age aga =™
wTRE

# Q1 i fare it & 1 €9 & fog
# wga g v ag e Qar fe a3
g W i fear a1 fe feacdw
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yoree faar mar R FB qAETE
[ T @ or # gEETER W
TR faFar @ar | ©F av 3 fafaex
& T ¥ F9 aga a3 v | fEC A
TF QTATLIX § € I7 FT FH AE
FT FHY & | T TF FT TEATEIAT ATF
R IEmIFR@ITAY
[ FT q& A T A A w1 g
a% |

FANEFFAT AT @ TH
fo & #gar g fF g ¥ 7 &, o
@ AME F JTHY AW § 1 9 TW
qrEr T fR4Y F IR AWA®
a1 W& IR ¥ & fou wumw frar
T | g AT aY avET o @) §,
Y9 F A, {R¥¢ 7 AW, 4%} F
AW, 2’4o ¥ I AT aTr /4L &
AR AT W@E | T F I qrwa g fw
Tg T 94, 79 & foQ €7 #1 | g
g @ W faw 7 g smaTy o €
T @ H A A @ d ) 37w
Taemar ar 5 #1 fow 78 §, o
T ) @ §, 9 F AATfeow AT
qrfest 1 Ha=T &1 777 &, o ui,
g & wEM 33, T ZEY, &) 9T @Y,
T @ g, A 1S IFR | ofeT
Y AR TS & qIZ HF AT T AT«
¥ g T &, I} F Fgy q7@r &
agt Tfsem § srgArde (Mino-
rities) &% (safe) & & 7
 fewmifEdr  (security) & @
AT TAR FAFT TR Y ¥R & W
agi faweY adi & < 97 ow fafrex
W Tu wgd & fr ag  fewdfedr
T8 & | 17 g THW ww § oAt
qT A I B TR F ¥ qEATS -
& ) & AT g ¢ A9 1 AT
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I & AR AR R g IT AT K
o & fdfafodas &1 a&

% @ ferrgm X A T A
A AR E, fam gadr A oo
w0 § 5 6 qumw amew ¥
feow gt A wAr @ faard
AR FE I7 FT g Frwre | Iw g
#fr s 7T Fwada (helpless)
& @ i ofeardz 9 97 71 @@
faar> e wrf afeslt w1 daeT @
R T frar s fs Sy Y #9
AYTAT AT | A qGST AT g §HA-
#e g feurddz §, ag 97 dwer #<
2 fr g o §F ol o far Foeg-
g 1 fiwew (preference) fad
T G A9, O & wwwar g fr fog-
drx ¥ ffafedas & ager smarh
¥ &= & | 3feT T o A
Fg, fFa 1 g3l g7 & fF O A
FF, FIE GAX AT TG §, A FT AT
It Fe% o &1 st fafaex
e FAR 4§ aga W §, 9
F T A 7 T oW qA© 7T FH
w1 g fafreex & ag oft aga LG
®Y & AR o Fw ¥ @ @
@E &L, F v F 5 ofr A farawa
¥ 7z o Fem fr w@gi av ¥
HEEAAT FT 1% §, ¥ FAQT IT WY
fasra & gf e § sk &0 w7 @
g a4 § e I ¥ g € i
® TG FT HH T ATEF, IT A
fifafode w7 o 40 s ¥ @
s

{English translation of the above
speech)

Lala Achint Ram (Punjab): I would
Speak on Demands Nos. 70 t)lnd 1.
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You very well know, Sir, that we

refugees are always requiring money.
So, why should there be any objection
from our part when mon'ei‘)"J is
sanctioned by the House. is is right,
This demand has come up before the
Advisory Committee and we are in
agreement with it. But I have a doubt
about a few demands as to whether
this money is being spent on the re-
habilitation or  dehabilitation aof
refugees. For what purpose is it being
spent? As I submitted just now there
are three or four places and one of
them is Yeol Camp where refugees are
living. A sum of thirty-three lakhs of
rupees has been spent on these refugees
in eleven months. Similarly ten lakh
rupees have been spent on the
squatters of Delhi. In addition, some
amount has been spent on dearness
allowance and about one crore rupees
on people who have come from
Pakistan. These are some of the items.
I would like to say something about
this expenditure. For example, a sum
of ten lakh rupees, that is being pro-
vided here. has been spent on the
squatters of Delhi. Now I doubt if
this amount has been spent on provid-
ing accommodation and rehabilitating
the refugees or on uprooting them.
These squatters are in Delhi for the
past four years. Now, when you sit for
some continuous period on your seat
here in this Hquse. you naturally
develop a sort of affection for that
place. Therefore, these persons who
are residing there for the last four
years and who. have somehow managed
to establish small businesses of their
own in these localities and are now
feeding their families by earning five
or six rupees a day, naturally do not
want to leave their places. You now
say to them, ‘“you are going to be re-
habilitated”, and passing orders to that
effect, The squatters are being sent
to Malaviyanagar and Kalkaji. They
are being evicted from these places
where they somehow or other earn four
to ten rupees a day. They of course
get houses in those areas but there are
no shops. They also get loans of two
hundred or four hundred ruvees but
this amount does not help them long.
These refugees say, ‘‘we rehabilitated
ourselves without the help of the Gov-
ernment and now the Government pro-
poses to uproot us from these arcas.”
Therefore though it is right that money
is being spent on the squatters and
that the colonies being constructed for
them are good colonies yet I feel they
are such localities where the refugees
in reality are being uprooted in ce
of being rehabilitated.

When we represent their case to the
hon. Miunister, he says, “We are help-
less what can we do?” In fact he also
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[Lala Achint Ram]

feels that the refugees are being up-
rooted in ‘'this way. But he says there
is no help. No new construction can
possibly be made for them in Chandni
Chowk. There you are perfectly right,
For that we passed a resolution in the
Advisory Committee that all wvacant
land lying with the New Delhi Munici-
pal Committee or the Delhi Improve-
ment Trust or the Notified Area Com-
mittee should be handed over to the
Ministry of Rehabilitation so that the
latter might erect houses on those areas
and there might not be any necessity
of sending them to distant places. The
resolution was passed and accepted
unanimously. Now the difficulty is
that they do say that our advice and
our suggestions were very good but
then who should bell the cat? Who
should come forward and get the
scheme approved? The lands belong-
ing to Delhi Improvement Trust are
being auctioned to non-refugees. We
passed the resolution but the problem,
was how to approach the hon. Prime
., Minister or the Cubinet and make them
understand the whole position. They
are unable to do this. Dr. Ambedkar
offered himself to approach the Prime
Minister. But who was to discuss the
whole thing? Many Ministers came,
did their job and went away. Every-
body was interested with his own work.
But who was to take upon himself this
important work which demanded res-
gnsibility of one and all. The hon.
ime Minister has no time. Who can
talk to him? The result, therefore, is
that money is being spent on construct-
houses in localitles as distant as
Malaviyanagar and Kalkaijj, The
blem there is how to earn a living.
ey come to us and ask what should
they do to manage for their bread.
We have no reply. Therefore I say
that you should either construct houses
at those places where they may earn
their bread or should stoo building
houses in such areas. You may
construct double-storeyed house at other
places but do not make them suffer
these terrible difficulties by sending
them so far. I therefore request you
that in the first instance you talk to
the hon. Prime Minister; i# you wish
we can accompany you and talk to
. You may speak less and we will
discuss with him in details or if you

cannot do this, construct houses for-

them at places where they may earn
their living.

Now the other sum of thirty-three
lakhs is about the Yeol Camp. These
thirty three lakh rupees have been
spent in eleven months. This is not a
big amount and I think it is quite
reasonable. But why has this sum
been spent? What is the reason that
these people are continuing to live
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there and the Government spending
money on them? The Government of
India have decided that since these
people, who are living in Yeol Camp,
have come from those areas of Jammu
and Kashmir which are urder Pakis-
tan’s possession, they would be sent
back to Kashmir and Jammu. Now
these people say that they are prepared
to go back but the question is where
to go? They do not get any houses
and lands. Such is the unhappy lot
of these pneople. The hon, Minister
pleads his inability to do anything in
the matter. As a matter of fact these
people have many masters. Mostly
women who have only one husband or
master but these people have a number
of masters. There is Rehabilitation
Ministry, there is States Ministry and
then there is Sheikh Abdu:iah's Govern-
ment. Thus they are in a very
miserable condition and do not know
what to do. Therefore he says that
he is prepared to manage Yer their
bread and they would be provided with
food so long as no other arrangements
are made for them anywhere. Thus
these thirty-three lakh rupees have
been spent. Now if these people are
not given lands in Jammu, they should
be provided land in India. To this
the hon. Minister replies that he has
no land to give. Lands are being.
reclaimed but he asks us to approach
the Ministry of Agriculture for getting
them. Then we approached the Minis-
try of Agriculture and requested them
to allot some plots to the refugees out
of the lacs of acres of land which are
being reclaimed by them or about the
reclamation of which they have pre-
pared huge plans, We requested them
to allot some land to the Ministry of
Rehabilitation. But they do not give
any reply to any of our requests.
Neither they express their willingness
to give those land nor their inability
to do so. It was in this way that a
sum of 33 lakhs of rupees has. been
spent on these poor refugees. Our hon.
Minister is very much perplexed and
so is Sheikh Abdullah. They cannot
be provided with houses and lands
there. The other day I asked the Gov-
ernment that since they were citizens
of India they should be given the right
of voting. The reply which I got is
that a Constituent Assembly is being
formed there and that it is the decision
of the Government of India that these
people should go back to their places
and live there. But where should they
go and live? This matter has now
gone far. Just imagine what a pity it
is that the Government of this country
decides that these people would not be
gven right of voting. The hon. Minis-

r i8 willing to provide them with
food—whatever type of food it may
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be—but there is no one to assist the
bon, Minister in his task. In the first
lace he is a Minister of State. Second-

he is unable to give them land.
Land can only be given by the Minis-
try of Agriculture. You say that the
‘Grow More Food’ Campaign is not
successful. We know and we can say
that in places where three persons do
a certain work, only one refugee can
finish the work provided he is given
land, and thus he can make your grow
more food scheme a success. But I do
not know where to go and whom to
approach. Please let us know whom
should we approach and request to
solve our problem. The hon. Minister
is in its favour but there is no one to
help him. This question is now before
the Cabinet. I do not know where
should I go to get this matter settled.
I only ask this Parliament. that it
should be the final authority and find
out a solution of the problem.

The third thing is not very important
but I would like to submit it also. I
find that the hon, Minister is busy day
and night. He has.to introduce Bills
one after the other, then there are
other official matters which he has to
dispose of. In short, he is overworked.
Therefore when refugees go to him, he
tells themr that he is very busy and
they should go to the Adviser. When
they go to the Adviser, they are given
the same reply. What can the hon.
Minister do? He is ready to work but
he cannot increase the number of hours
in a day. He is awfully busy and so
is the Adviser. So, the refugees come
and ask us as to where they should go
to get their problems solved. The
Minister is busy and the Adviser is
also busy. Where should they go_?
One cannot understand whether it is
the rehabilitation of refugees or their
dehabilitation. There is a campaign
of anger going on among the refugees.
I might tell you that a gentleman from
East Bengal came to me. He was a
triple M,A. He told me that he had
sent an application for an interview.
There was no reply. So he sent
reminder but that too was not replied.
He sent a second reminder and then a
third one but there was no reply. He
asked me what should he do and where
should he go? I know the hon. Minis-
ter is working very hard for them.

I will take two or three minutes
more. Regarding the above matter I
would like to submit that it would have
been much better nad alongwith the
provision, which Cgrou made_for dear-
ness allowance and increase in salaries,
a provision for an additional Adviser
should also been made. The hon.
Minister is overworked and then one
‘Adviser cannot do the whole work.

29 SEPTEMBER 1951 Suppleme‘ttaru Grants 3844

for 1951-52

Hence one more Adviser should be
appointed who might listen to what
these poor people would like to say.

The sum of one crore rupees that has
been provided is not insufficient.
People are coming from East Bengal
even today in 1951 and arrangements
have been made for them. These
people have been coming all along,
They came in 1947, in 1948, in 1944,
in 1950 and today in 1951 also. When
I think why these people are coming
and whether there is any fault of theirs
in coming over here, I feel that they
are not to be blamed for this. They
are quite innocent. Now, they are told
that they should not worry, the whole
thing would be managed and that a
definite policy is going to be formulat-
ed for them. They are asked to keep
patience. They waited for six months.
for a year, for two years and for four
years. But now after four years it is
said from your side, from the house
top. that minorities are not safe in
Pakistan. Qur hon. Minister Shri
Keskar also says that there is no
security. When no less a person than a
Minister says that there is no security,
you can easily realise that the question
of rehabilitating the refugees there
does not arise. Thus these four ®ears
have been wasted in the hope that they
would be rehabilitated there.

I do not want to speak more on these
demands. I would only submit that
our hon. Minister should give full con-
sideration to all these problems and
find out a suitable solution, If the
hon. Minister is helpless, let Parlia-
ment solve the difficulty and decide a
deflnite policy as to how these people
should be rehabilitated. For example,
if the Delhi - Improvement Trust
declares that it would not sell a single
inch of land ~without first giving
preference to the refugees, it would go
a long way in solving the rehabilitation
problem. But who can suggest this?
Who is so bold as to utter these things?
There is no one to hear their woes.
Everybody is busy with his own self.
Our hon. Prime Minister is very busy,
he has many other important matters
to look after. Other Ministers are also
busy and never find time for other
work. Anyway, in the end. I would like
to submit to the hon. Minister that so
far as my assistance is concerned I am
always at his disposal and hence I want
to suggest to him that before going out
of office he should see that the refugees
are properly rehabilitated. That is all
I want to submit.

Shri Shiva Rao: First of all, may I
know, Madam, how long we propose to
sit now?

Mr. Chakmi;_We will rise at once.

L d
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Shri Shiva Rao: There are only a few

‘points which I would like to raise. The
first is with regard to Demand No. 23.

Union Excise Duties. The Demand is
for ten lakhs, for carrying out fencing

-operations over a distance of 21 miles
-as part of the scheme to revive the
"land customs border near Pondicherry

-

and Karaikal. This cordon was in
existence during the war, and I think
it was very helpful in bringing extra
revenue to the Government. It is pro-
posed to revive it. But, since this is

: a revenue bearing department, I would

“like to know from the hon. Finance
" Minister why he has not asked for the

* whole amount of 34 lakhs in order that
‘the fencing work could be undertaken
- over the entire distance of 71 miles. I

would also like to know whether there

"is before him any scheme for establish-

80 Tncome-tax Officers. etc.

Mr. Chairman
- ed to 3-30 P.M.

ing a protective service along the sea
coast. Because, I think it was the Gov-

~ernment of India’s experience during

the war that a great deal of smuggling
took place by sea. I would like to
know from the hon. Finance Minister
or his Minister of State whether the
scheme in all its stages includes any
measures for the establishment of a

+ cordon along the sea coast.

Cgming to Demand No. 24, Taxes on
Incothe including Corporation Tax, the
demand is for eleven lakhs and odd.

" The explanation is that at present there

are 152 crores of Income-tax in arrears
and it is therefore proposed, as part of
the drive for the clearance of arrears,
to appoint an additional temporary
staff of ten Assistant Commissioners,
The esti-
mate of the Finance Minister is that an
additional revenue of not less than
seven crores is expected as a result of
the work of this additional staff. That
is a very small proportion of the total
arrears of 152 crores. I would suggest
to the hon. Finance Minister to be

more vigorous in building up the

Income-tax Department, so that these
arrears may be collected as soon as
‘possible.

1 P M.

Mr. Chairman: May I know whether
the hon. Member will take some more
time?

Shri Shiva Rao: I want another ten
‘minutes.

: The House is adjourn-

Shri Sonavane (Bombay): Last time
it was decided that we do not sit in the
afternoon.

‘Mr. Chairman: It has now been

.- decided to sit.

The 'House then adjourned til Half
Past Three of the Clock.
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The House re-assembled at Thirty-five
Minutes Past Three of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Shiva Rao: When the House
rose for lunch, I was on the point of
observing that having regard to the
large arrears which still remain to be
collected—as this volume before us
points out, in spite of the best efforts
of the Income-tax Department, the
arrears both in regard to assessment
cases and for collection have been in-
creasing and on the 1st April 1951 the
arrears amounted to nearly 5,40,000
assessments and Rs. 152 crores in
demand—it seems to me that what the
Finance Minister has called the drive
for clearance of arrears is much joo
mild. He anticipates that as a result
of the expansion of the Department
this year, he may get an additional
revenue of not less than Rs. seven
crores.

Shri Sidhva: A good start is made.
" -

Shri Shiva Rao: I do not know
whether the hon. Minister is waiting
to see the result of the new technique
which has been adopted by his junior
colleague the Minister of State who is
going round the country trying to
collect income-tax arrears in the same
spirit as he once put it. as a bee collects
honey from flowers. The reference to
income-tax assessees, no doubt, is very
flattering, but I do not know whether
they feel stung in the new process he
has adopted. Nevertheless, I would
like to suggest to the hon. Finance
Minister that he should not be 8o
modest in his expectations, nor so
modest in his demands for the expan-
sion of the Department. I would like
to see the Income-tax Department
developed very much on the lines of
what is popularly known as Somerset
House which is attached to the British
Treasury, and I would like to see our
Income-tax Department show the same
efficiency, the same vigour and may I
add, the same spirit of independence.
independence even of the Ministry of
Finance, as Somerset House displays in
London.

I come to another Demand under
External Affairs. The total demand
under External Affairs is Rs. 33 lakhs
and one of the items relates to an addi-
tional Rs. eight lakhs, 1 think, as con-
tribution to the United Nations Orga-
nisation. In this connection I would
like to ask the Prime Minister, what
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has happened to the proposal which has
been before the External Affairs Minis-
try for the last two or tRree years for
strengthening the pubilicity organisa=~
tion, particularly in the United States
of America and the Headquarters of
the United Nations. The point has
been made on the floor of the House on
previous occasions and therefore it is
not necessary for me to repeat it: but
I think it is generally recognised that
-our publicity arrangements abroad are
woefully inadequate and I was hoping
to see in the Supplementary estimates
some items for strengthening our pub-
licity abroad.

Lastly, I would like to invite the
attention of the Finance Minister to
Demand No. 30 under Miscellaneous
Departments. This is a Demgnd for
the Central Water and Power Commis-
sion., With regard to this Demand, I
would like to ask the Finance Minister
whether it would not be possible for
him, either by himsel? or in coopera-
tion with the Ministry of Natural
Resources, to examine the constitution
and powers of this important organi-
sation. I think the time has come to
ascertain how the personnel for this
organisation is recruited, whether it is
really on an all-India basis, and
whether there are any technical diffi-
culties at the present moment which
stand in the way af drawing on all
engineering talent wherever it may be
found in the country. I believe if the
rules could be lberalised in certain
directions, it would be possible to have
a much larger number of Indian techni-
cal personnel employed in the various
schemes under the Ministry of Natural
Resources. Some of us who belong to
the Estimates Committee recently
visited the Damodar Valley Corpora-
tion, and I must confess we come back
greatly disturbed by what we saw, or
perhaps I should say, by what we failed
to see. It was in sharp contrast to the
enormous progress made , by the
Bhakra-Nangal project. There have
been questions on the floor of the
House recently about difficulties which
have arisen in regard to the Hirakud
project. Therefore, I suggest to the
Finance Minister to look into the
matter more carefully.

At the time of the discussion of the
Budget I had suggested that in the
Ministry of Natural Resourcas there
should be a competent board of con-
sultants entirely Indian in personnel;
and I would like to throw out another
suggestion in this connection—that this
new organisation, the Central Water
Power Commission. should contain
Indian engineers with different back-
grou:uds:tisome t;mh eaj:ﬁ:rience of dam
onstriction, others with knowled
358 PSD -~ edge of
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irrigation schemes and still others with
knowledge of hydro-electric schemes,
At the present moment I am afraid
this organisation does not contain even
one member with direct dam construc-
tion experience, and for that reason I
would like the Finance Minister to look
into the matter more carefully.

t
Shri Raj Bahadur: I am very grate-
ful to Mr. Ghule and Mr. Sidhva for
focussing the attention of the House to
certain problems pertaining to the
postal department. I cannot of course
say that the remarks which they
showered are wholly complimentary.
Nevertheless, to the extent they have
thought about the.problems I am grate-
ful to them.

Mr. Ghule has expressed the opinion
that perhaps we are sacrificing effi-
ciency for the sake of opening more
and more post offices and that we
should not care as much for opening
post offices as we should for securing
eficiency. I am sure that Mr. Ghule
will appreciate that with the rise of
social conscjousness in our people, they
are bound to ask for more and more
post offices and that demand on the
part of our rural folk can hardly be
ignored. The particular demand per-
taining to the opening of new pos$
offices relates to the fulfilment of our
programme, namely that all villages in
the country with a population of 2.000
or a group or cluster of villages within
a radius of two miles with that muck
population should possess a post office
of its own. I can say with confidenre
that it will be a matter of great satis-
faction and pride for our country an@
it will be an admirable achievement on
the part of the present Government if
within the space of four years of the
attaining of freedom we are able to
secure for every village in the country
with a population of 2,000 and over a
post office of its own. Therefore, this
grant will enable us to fulfil that pro-
gramme. Day in and day out we are
getting requests from villages all over.
the country that post offices should be
opened in each one of them. There
are only 900 of them now with a popu-~
lation of 2,000 and above which do not
possess post offices. Sevecrzl M.Ps. also
have been kind enough to convey to me
occasionally their demands that such
and such village should be provided
with a post office. Therefore, I think
Mr. Ghule will agree with me that we
should go ahead. Of course we do take
care of efficiency and we are as much
zealous about it as we should be.

As an instance of what he termed
“inefficiency”, stated that a complaint
which he made some months ago to
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the then Deputy Minister Mr. Khurshed
Lal, my predecessor, regarding his own
home district of Rajgarh.........

Shri Ghule: I am*not much in the
habit of putting forward claims of my
own place.

; Shri Raj Bahadur: Very good. The
whole country is ours and I would like
Mr. Ghule to give me a complaint
about Travancore-Cochin. His main
complaint seems to be about the open-
ing of more post offices in Rajgarh
district and extension of facilities in
“no-dak areas”. At present certain
villages have “no-dak arrangements”.
We are trying to eliminate such
villages. There have been 35 villages
in the district of Rajgarh in Madhya
Bharat and we have eliminated them
all during this year. There is no “no-
dak village” in that district now.

With regard to his complaint I may
point out that since he made it as
many as about 12 communications
‘were addressed to him including a few
from Mr. Khurshed Lal himself and the
. Director-General of Posts and Tele-
. graphs. Besides this, two officers went
,-and waited on him to find out what he
wanted and requested him to give a
list of villages which he wanted to be
.served more efficiently. I am sure if
-each one of the complaints coming to
.us receive that much consideration in
our country there will be no occasion
for any complaints at all.

Shri Ghule: May I inform the hon.
Minister that I have not received a
single communication to the effect that
there are now no “no-dak villages” left
in Rajgarh district.

Shri Raj Bahadur: May I respectfully
?oint out to my friend that ever since

assumed office he never talked to me
-about it: otherwise I should have in-
Zormed him about it. -

Shri Ghule: That is a fact.

‘Shri Raj Bahadur: He sprung a sur-
prise upon me this morning and for the
first time he told me about it. The
last letter to the Ministry was one
which was received prjor to my being
sworn in. I may plead with Mr. Ghule
that he-be good enough to bestow a
little attention on me whenever such a
complaint arises. We bestowed as
much attention as possible in the
circumstances on his complaint.

He complained about the non-
availability of money order forms.
“That point will be dealt with by my
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colleague the Deputy Minister of
Works, Production and Supply.

Mr. Sidhva made a point about mail
bags that the Harness and Saddlery
Factory was unable to carry out their
part of the contract. As has been men-
tioned in the notes appended to the
Supplemgntary Demand, the company
was not able Lo carry out its part of
the contract because of the paucity or
shortage of the basic material out of
which the bags are manufactured. We
are running short of jute and on that
account the company could not do it.
Therefore, there was no liability which
could be saddled on that company on
account of the non-performance of the
contract.

Shri Sidhva: The rates have gone up
from Rs. 3/8/- to Rs. 7/8/- and why?
What is the position now and do they
want more?

Shri Raj Bahadur: The prices of
canvas bags have shot up after we
formulated our Budget proposals and
Parliament accepted them.

Shri Sidhva: Am I to understand
that no contract was made?

Shri Raj Bahadur: We had placed
orders on them.

Shri Sidhva: The rate has gone up
from Rs. 3/8/- to Rs. 7/8/-. 1 want
to know whether an actiai contract
was made and if so, at what rate. Was
that an open contract?

Shri Raj Bahadur: According to the
order we placed the rate agreed to was
Rs. 3/8/-. After that the prices shot
up and we had to revise the rates and
they are not now available for less
than Rs. 7/8/- per bag.

Shri Sidhva: If the rate was accepted
they are bound to supply at that rate.
That is my point. unless there was
some other condition.

Shri Raj Bahadur: I have explained
that. sufficiently.

Thakur Krishna Singh (Uttar
Pradesh): I want to ask one question
regarding the first point which he men-
tioned relating to the scheme of open-
ing post offices in every village with a
population of 2.000 and over or in a
cluster of villages. In the hill tracts
there are no such villages for miles and
miles and you will not have a popula-
{ion of 2,000 in a group of near about
villages either. The result has been
that only two post offices have been
proposed to be opened in Tehrd
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Garhwal having an area of 5,000
square miles and population of five
lakhs in a period of two years. I would
like to be ciear on the point whether
‘this poliicy will be followed in the hilly
tracts also?

Shri Rai Bahadur: Such hilly tracts
present a problam of their own. The

Deparitment will bear in mind the diffi- .

cculties experienced in those areas and
try their level best to serve them as
‘well as we can,

Shri Ghule; What is the programme
for new post offices so far as Part B
“States are concerned?

Shri Raj Bahadur: The programme.
as a matter of fact, is a joint one.
thave just given the exac* figures with
regard new post offices opened.

Mr. Deputy-Speaker: Is any differ-
-ence made in this matter between Part
A and Part B States?

Shri Raj Bahadur: No, Sir. So far
as Part B States are concerned. we are
:going to open 400 new post offices.

My friend  also inquired about the
position of Madhyva Bharat under this
wparticular ‘scheme. He will be pleased
10 know that in Madhya Bharat there
are now no villages with a population
of 2,000 and above which have no post
offices. All those villages have already
been granted post offices.

Shri Ghule: About this question of
opening post offices in villages with a
population of 2.000 and above, I had
written to the Post Master General in
the month of February but I have had
no reply.

Shri Raj Bahadur: I am not aware
of that, but mv information is that ne
such village has been left out.

‘Mr. Deputv-Speaker: The hon. Minis-
ter need not exvect that all letters need
be directlv addressed to him. What-
ever is addressed to his subordinates
should be enough.

@ g § TR g
§ | wa Wt wEea & i ag Wy
T g7 art § f97 F7 I F#77 Y T
I N AR Y Ffww ] TR @y
M @S I REE T JAA
wgn g fefom g @Y € oa-
gem  gAT W & FIT A AT §
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[Shri Jangde (Madhya Pradesh): Sir,
I want an information The
Minister {ust said that post offices have
been opened or are being opened in
villages having a population of 2,000 or
more. I want to know whether post
offires have also been ovened in the
groups of villages whose population is
2,000 or more. speciallv the number of
such post offices ovened in the vlll
of Chhattisgarh Division the popula
of which is 80 lakhs.

Shri Raj Bahadur: This scheme
covers all villages within an area of
two miles if that comprises a popula-
tion of 2.000 or more, such groups
being consicered as one unit for the
purpose of opening a post office

Shri Jangde: I met the Post Master
General of the Central Circle. He toid
me that post offices had been opened
in individual villages whose populatiom
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was 2,000 or more, but that they were
not opened in groups of villages com-
prising a population of 2,000 or more
within the radius of two miles. I want
to know if that is a fact.

Shri Raj Bahadur: I would be able
to give an answer if a separate ques-
tion is put.

Mr. Deputy-Speaker: So far as these
individual cases are concerned, it is
better for hon. Members to write to
the Minister. Why should they take
them up when a Supplementary
Demand comes up before the House.

Thakur Krishna Singh: Government
have been prepared to incur a maxi-
mum loss of Rs. 500 on new post

Shri Raj Bahadur: No, Sir. It is
Rs. 750.

Thakur Krishna Singh: I stand cor-
rected. In the case of thdse areas
which have recently come into the
Union, which had no post offices be-
fore and which are extremely back-
ward, do Government propose to in-
crease that amount to about Rs. 1,000
20 far as those areas are concerned?

Shri Raj Bahadur: There is no such
proposal under consideration at the
present moment, but I may submit
that the "question of opening post
offices in about 400 villages with a
population of 2,000 and above in the
Part B States ig already under con-
sideration. We shall open post offices
there and thereby we shall liquidate
the entire number of such villages
which have at present no post offices.
.'l:;:e question, therefore, does not

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
My bon. friend, Mr. Ghule raised the

uestion of shortages of P. & T. forms.

t is little realised that there are about

4.000 different posts and telegraphs
forms and it is just possible that in
certain localities certain varieties of
forms may be in short supply. This
really might give an erroneous impres-
sion that the shortageg probably are
very general, but that is far from
being the truth. Minor temporary short-
ages. in fact, were reported from Delhi
and from the Bombay Circle and steps
were accordingly taken and supplies
rushed to these two places from Ali-

rh and from other places, namely

e Nasik Press. and from the small
unit of press in Bhopal. I might inform
my hon. friend that for Bombay during
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the past few weeks 100 bags a day of
these forms have been despatched and.
only on last Tuesday a wagon load has
been sent there. I hope all these steps
that have been taken will ease the
situation.

Then, Mr. Sidhva has moved a cut
motion regarding the Government
Housing Factory and he has made:
certain points about it. His first com-
plaint was that the two reports re-
garding the Housing Factory have not
been placed on the Table of the House.
In answer to a recent question in this
House, my hon. colleague, the Minis-
ter said that he was not prepared to-
place those reports on the Table of
the House. The position is this. We:
are now in thre process of negotiation
with the British consultants and we:
want to terminate the arrangements.
that we had with them so that benefit
might accrue to the Government.
Secondly, the Cabinet recently decided’
that half of this factory should be:
utilised .as a pure Government concern
to manufacture asbestos sheets, and'
the other half should be jointly runm:
with a private concern for the produc-
@ion of prefab houses and now we are
in negotiation with a private party. If
all these materials are placed on the
Table of the House, it might prejudice
the course of negotiations that are
now in hand. It is for that reason that
the reports are for the time being
withheld. At the appropriate time
they will be published and placed inr
the hands of hon. Members.

Another point that my friend made
was about the present position of this
factory. In answer 10 a question, asked
perhaps by my hon. friend himself, it
was stated that the decision of the
Cabinet was to run half the factory,
as I have already stated, as a purely
Government concern and alf of it as
a tie-up with the private party. Now
the staff has been drastically cut
down and a skeleton staff only is
maintained to carry out exverimental
work till the end of December—
upto which period the expenditure
now asked for refers to—so that we
might gain sufficient exnerience to run
the factory both in a tie-up with the
private varty and also as a separate
Government concern.

Shri A. C. Guha: I do not want to
refer to the subsidy of Rs. 80 lakhs to
the Scindia Steam Navigation Com-
pany—much has been said in the
morning on that—vet I must say that
Gnvernment should definitely - state
what their policy is about that ship
yard. As far as T bave been able to
gather during our {nouirv in the Esti-
mates . Committee, some terms were
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offered to the Scindias by the Govern-

ment of India for acquiring that ship--

yard and the Scindias refused those
terms. We also gathered the impres-
sion that because Scindias did not
accept the Government terms, Govern-
ment had either to accept the position
-of the Company to close down the yard
-or to make an annual subsidy. Nobody
would guggest that the yard should be
closed. It should be maintained and
run as of urgent national necessity.
‘But instead of giving a subsidy every
year, it is better that it may be acquir-
ed by Government and put on an
-economical basis. As far as we were
able to gather, if Rs. three or four
-crores more were invested,* the whole
thing would become economical. The
productiorr capacity is to be increased
‘by about 60 per cent. to make it a
‘business proposal.

4 p.M.

The Ganga Transport Board is a
‘new item to which the Central Govern-
ment is making a contribution of
Rs. two lakhs. Bengal, Bihar, Assam
-and U.P. would each contribute Rs. one
lakh. Ganges is one of the navigable
Tivers, but for some years past its
navigability is decreasing and I sup-
port this proposal for a Transport
Board to maintain its navigability.
‘Since Assam is also contributing, I

think the Brahmaputra river should.

also be brought within the orbit of this
Board.

In this connection, I want to point
out that the terms and conditions
wnder which the two inland com-
panies—foreign concerns—are operat-
ing in Bengal, Assam and Bihar, that
is, from Patna up to Gauhati, are not
-quite satisfactory. There have been
‘some allegations that they have taken
-some of their inland steamships to
Pakistan waters and the whole system
ds running somewbhat to the detriment
‘0of Indian interests and to subserve
rmore the interests of the neighbouring
-country. Government should take up
the question of revising the terms and
conditions under which these com-
panies have been allowed to operate.

A contribution  of Rs. one lakhs is
provided for the Colombo Plan
exhibition. The amount involved is
not much, but what is the idea of
‘Government in having this exhibition?
How will this Colombo Plan be co-
ordinated with our Five-Year Flan?
How far would India benefit by get-
ting into joint plans with other coun-
tries? Recently, we read in the papers
that Australia has made some contri-
bution. Would India also have to make
some contribution to South East Asian
<ountries? I want informafion on these

@oints. N
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Against the Enforcement Directorate
an amount of Rs. five lakhs and 75
thousand is provided. The Estimates
Committee recommended that this
Directorate might be abolished and
the task might be entrusted to the
Special Police Establishment.
Enforcement Directorate has not got
police powers and naturally it does
not get the necessary co\operathn.from
State Governments. It was originally
meant to deal with enforcement of
textile control orders and now it has
to deal with some other control orders
also. I think it would have been b
had the Special Police Establishment
been authorised to carry on this work
also—as I do not know how the
Government will remove the dificul-
ties in the officers of this body not
having police powers and nct having
the requisite co-operation of the state

police force.

In this report figures are given of
cases investigated and prosecuted. Out
of 1075 cases investigated, only 285
were taken up for prosecution.
means less than 30 per cent. Out of
the 295 cases prosecuted only 128
cases resulted in conviction. So, out
1075 cases there have been convictions
in only 128 cases. What has been done
about the other person in respect
whom the prosecutions have failed?
Or. was the prosecution not started at
all? It is said that departmental action
has been taken in 132 cases: but since
most of them are businessmen, quots-
holders or wholesale dealers’we do
not know what departmental action is
referred to. Have they been debarred
from getting licences? Again, four
millowners have been convicted but
we do not know what subsequent
action has been taken by Government.
What departmental action has beem
taken, or what has been the sentence
awarded by the court? These points
need to be explained.

About rupees four crores have been
provided here for displaced persons.
Of this, Rs. one crore is for new dis-
placed persons from East Bengal, that
is, those who have come during |
year. Only the day before yesterday
the Chief Minister of West Bé
stated in his Assembly that the nume-
ber of those who have come during
the last three or four months is 73,600,
that is, roughly 75,000. If Government
think that by rupees one crore they can
rehabilitate these 75,000 people, then
they are working under some mis-
apprehension and are not aware of the
magnitude of the task. The total num-
ber of displaced persons from East
Bengal can be estimated to be about
45 lakhs or more, because those who
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came before 1950 would be about 18
lakhs and from January 1950 to the
end of 1930 the number would be
about 25 lakhs and if you add the
present 75y000 the total would come
to about 44 or 45 lakhs. Last year
Government sanctioned Rs. ten crores
for the 25 lakhs refugees who came
during that year. I hope that Govern-
ment will see that. some more money
is given for the rehabilitation of the
displaced persons from East Bengal
and also see that the money is pro-
perly spent and measures for rchabili-
tatien are taken up.

I think Government should by now
-have come to realise that it is not
possible for minorities to stay in East
Bengal. Only two or three days ago
onr Deouty Minister for External
Afairs has stated that the conditions
in East Bengal are far from satis-
factory and the East Bengal minorities
are getting unfair and discriminating
treatment. A similar statement has
been made by the Chief Minister in
the West Bengal Assembly. Govern-
ment should make up its mind as to
what its attitude would be about East
Bengal Hindus. Are they ready to
take over the entire Hindu population
of one crore and 25 lakhs, or would
they allow the minoritles to be
exterminated?

In this connection, I would like to
know what has been the result of the
Sri Prakasa Enquiry Committee about
. the rehabilitation of East Bengal Dis-

laced Persons in Assam. Some time
_back I put a question about that en-
quiry when I was told that the report
had not yet been submitted and so no
definite reply could be given. I would
now like to know what has been the
recommendation of the Committee
and what action Government propose
to take in the matier of rehabilitating
East Bengal refugees in the adjoining
provinces. I do not in this connection
refer to Orissa, because the attitude
there has been somewhat more sym-
pathetic than in the other neighbour-
Ing provinces.

The biggest item in the Supple-
mentary Demand is under foodgrains.
It is about Rs. 15 crores. I am rather

surprised to see that out of this Rs. 15 ,

crores 25 lakhs near about Rs, 13
crores is for subsidy for the distribu-
* tion of milo. Milo is not a very popular
cereal and I do not understand why
Government should spend this amount
of Rs. 13 crores in addition to the
money they have already spent in the
purchase of that grain. I think there

must be something wrong in the whole.
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thing and I hope Government will
make proper enquiries about it.

Shri B. Das (Orissa): People of.
Madras want it.

Shri A, C. Guha: They do not want
milo; they want rice.

An Hon. Member: Bengal also.

Shri A. C. Guha: Bengal will not
take milo.

Mr. Deputy-Speaker: May I have ’a-
general idea as to how long each hon.
Minister will take to reply?

Shri Karmarkar: I will take about
ten minutes.

The Minister of Food and Agricul-
ture (Shri Munshi): I expect to take-
about ten minutes.

Shri Tyagi: Ten minutes would do-
for me.

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): About five minutes.

Shri Rajagopalachari: I must .also-‘
put in a claim for some time.

Shri C. D. Deshmukh: I will take
about 3% minutes.

Mr. Deputy-Speaker: The hon,
Ministers will take an hour among"
themselves. I shall call upon hon.
Ministers one after another at five
o’clock.

Shri B. Das: I do not wish 1o speak -
on any specific grant that we are going
to pass. I felt happy that the hon.
the Finance Minister had given. us a
short review of the finances of our
country. In years past it was our
experience that these Supplementary
‘Demands were brought up after nine
or ten months with the result that we
never knew anything about the finan-
cial working of the Government of
India during that period. I shculd
congratulate the hon. Mr. Deshmukh
for having introduced the healthy
practice of coming before the, House
at short intervals, and reviewing .the
financial position. though this time
the period has been slightly less—only
six months after the closing year.

" It pleases me to find that the Govern-
ment of India’s balances at the end
of March stood at Rs. 60 crores more.
It must certainly have pleased the
hon. the Finance Minister to find
Rs. 60 crores in his halggs. I hope it
will not be like the Rs. 500 crores
balance of Mr. Liaquat Ali in 1946

3858- °
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which vanished away and nobody got
any scent of it.

Shri R. Velayudhan (Travancore-
Cochin): Liaquat Ali also vanished.

Shri C. D. Deshmukh: This s
actyally in the chest.

Shri B. Das: Then it pleases me as
much as it does you.

But the very fact that there is a sur-
plus shows that there is a tendency to
under-estimate the revenues on the
part of the Finance Ministry, This
year my hon. friend the Finance
Minister ended with a happy smile
that everything would balance out.
Unfortunately 1 had no occasion to
speak on the Finance Bill. But I do
perceive a tendency 1o under-esiimate
the receipts and in 1951-52, I am sure
my hon. friend will find a greater sur-
plus than he anticipated or spoke of
in his Budget speeches.

Shri C. D. Deshmukh: Perhaps the
hon. Member was not present when
an explanation was given of thfs
Rs. 60 crores. It was largely due to
under-spending in the sense that it
was not spent before the D-day, but
many claims were left to be met after
the D-day.

~Shri B. Das: But at the same time
the hon, Minister will recognise that
our revenues are going up.

I would have been very pleased if
the hon. the Finance Minister had re-
viewed the working of his Budget in
every Ministry during the last six
months. The Ministries want this
House to sanction something like Rs. 29
crores both in capital and revenue
expenditure. Has any Ministry shown
any tendency of surrendering any
money? So far as food was concerned,
I do recognise that the situation was
very bad and if the hon. Food Minister
had asked for an extra Rs. 13 or 14
-crores that was a justifiable demand.
But what is the justification for the
other Rs. 168 crores. Is it going to be
a permanent increase in our expendi-
ture. or is it due to extraordinary
_circumstances.

Somehow an impression is left in
my mind that except the Finance
Ministry there is no other Ministry
which is at all interested in economy
of Government expenditure. I receptly
had occasioh to preside over meetings
of the Public Accounts Committee and
I got an impression that the Ministries
were not at all alive to thé necessity
of economising and surrendering their
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amounts. At times they do not sur-
render at all. It just comes out atter
the audit of the Auditor-General.
There is something wrong which must
be tightened up.

I feel always alarmed when I read
in the papers that some foreign coun-
try, particularly U.K., wants India’s
dollar pool to accumulate. My ‘friend
Mr. Arun Chandra Guha just now got
nettled with the Colombo Plan. The
Government of India have caught a
new malady since we attained inde-
pendence. 1t is Commonwealth-phobia,
It attends every Commonwealth Rela-
tions Committee which does not work
for the good of India. The Brifish
Chancellor of Exchequer ‘wants to
tread on our sterling balances and our
dollar pools. Why should England go

,on spending our sterling balances?

Why should we not draw on it and
spend it for better conditions and pros-
perity in India? That is a point which
always agitates me, and I think our
Government will be wise if instead of
adding to the sterling balances in U.K.
it draws more on it. As for the U.K.
Chancellor’s hope that India will
accumulate more and more in the
dollar pool so that England may sur-
vive and will not have the last gasp in’
the trade with U.S.A.. this is a very
wrong principle. India should not
truck with UK. in the matter of dollar
pool at all. We have got no help out
of it. Every time we are handicapped
so that England prospers.

My friend Mr. Arun Chandra Guha
referred to the shipping subsidy. I do
not say it was a subsidy to any parti-
cular company. It was on account of
the earnest desire of the Government
of India to build up shipping in India
properly. In other Committees I have
come to know something more of it.
My friend Mr. Arun Chandra said
just now that the opinion was that if
we invest a sum of Rs. four crores,
then ship-building will be at its best.
If that be so, I entirely support that
opinion and that idea so that India
can be proud of its ship-building indus-~
try and need not buy junks from U.S.A.
and U.K.—broken ships that were used
in the last war and which were being
purchased, not by the Government
alone, but by our shipping comparies—
which may land s in a difficulty later.
Let us give up that.

In the morning I was alarmed when
friends in the House were almost fight-
ing as if forty or eighty lakhs of
rupees have been given ag subsidy to
the Scindia shipping company. It is
not a subsidy to any company, but

subsidy for building of these ships. As.
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far as I know, the cost of building has
gone up according to the Government
of India experts as well as according
to the company’'s experts. I do not
speak for the company. But no country
will remain independent today if it
has not got its own ship-building indus-
try and if it does not expand its
coastal shipping and external shipping,
That is a matter which we must con-
sider from the national standpoint and
not think of a particular company get-
ting a lakh or two by some means.
But as far as I understood. that com-
pany has not paid any dividend for the
last two or three years. This is my
impression of the succesg of the Scindia
business at present! But I strongly
support any advance that the Govern-
ment of ' India gives for the ship-
building trade. By that the Govern-
ment of India will ensure the freedom
of India for many years.

Shri J. N. Hazarika (Assam): I wel-
come the Supplementary Budget. But
I am surprised to see that not a single
pice has been demanded for education.

Under the head ‘“Ministry of Food
and Agriculture”—Demand No. 40—it
is said “More expenditure on contingen-
cies due to increase in work on account
of more import of foodgrains from
foreign countries”. In spite of all this
expenditure and the efforts that the
Government are making, yet the food
situation in some parts of the country
is not satisfactory. Particularly in my
part of the country, that is Assam, the
food position is very very acute. The
Food Minister was kind enough to
visit Assam before last flood occurred.
At that time the food situation was not
80 acute as we are now feeling it. You
will not believe me if I say that about
sixty per cent. of the population of the
villages have no paddy granaries of
their own now and they are depending
upon the neighbouring people, who
Jhave fortunately granaries of their
own, and upon the supply from the
Government, If the food situation is
to improve in Assam, the Government
must increase the number of cheap
foodgrains shops. But what has been
given in the grain shops so far pro-
vided in the rural areas is that only
four seers of rice or wheat is given
to each person for a month. Do you
think that a person can live on one
seer of rice or wheat for a week?

The areas which have been affected
by flood are suffering so much from
the shortage of food that they lived on
wild roots and vegetables. You cannot
imagine that. people can live on wild
roots and vegetables. I myself found
it very difficult to believe when people
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described to me how people lived
during the time of flood. They lived on
wild roots, vegetables and plantain
trees. The middle of the piantain trees
was cooked and taken as food, especial-
ly in the districts of Lakhimpur and
Sibsagar where the people were affect-
ed by floods in the Brahmaputra and
its tributaries. .

At the same time I wish to say that
our procurement is not satisfactory
there. It is an irony of fate that the
people who have got food in their
granaries do not like to part with their
food at lower rates.even to their own
friends and their own neighbours.
They like to sell their paddy at the
market rate. They do not like to give
it at a lower rate to their neighbours.
This is the position with regard to food
in the States. At the same time our
Government says that they cannot send
more food than what they are giving
now. We are glad that the Government
have contracted an agreement with
the American Government, but at the
same time, they should not forget
that rice is important for most of the
people of this Country. Rice is the main
food for the people of Assam and you
will be angry if I said that their
hunger is not removed by this milo
and wheat. Millions of people have
said that unless we give them rice, it
is not possible for threm to live. There-
fore, I request the hon. Minister to
increase the rice quota to the Govern-
ment of Assam. It may be wheat or it
may be rice, or it may be both, but
in certain places now grams are sup-
plied to the citizens. The schoolboys
and girls had to live in their hostels
on grams at one time. They got rice
for only one time in the morning or
in the evening. At one time threy had
to take grams or some other things
which are not acceptable. I wish
draw the attention of the hon. Minis-
ter here and the House that we should
not discontinue to import rice from
those countries where it is available
and at least supply to those areas like
Assam, Bengal and Madras as much
rice as possible. '

Then I come to Demand No. 38 where
the Pre-partition payments have been
dealt with. Under this Demand, it is
said that Rs. 30 lakhs has been or will
be paid to the Nagas as war-time
compensation. At the same time, they
must not forget those other people who
suffered during war-time. Manipuri
people also ~“suffered as much as the
Nagas did. I think the Government
have received representations from
some Manipuri people. Not only the
Manipuris, but there are some other
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people also in the Abhor Hills and
Mishmi . Hills and the Tirap Frontier
areas which have now been transferred
to the Lakhimpur district, there are
also people who sutfered from war-
time damages. Our Government and
the military people do not believe that
all the people suffered like that. It
is not our Military officers who fought
the Japs there but the Americans with
their jeeps and tanks. There were
other regiments there but they were
not ours. But it is due to that that our
people suffered there. Our Government
should not therefore say that the
compensation claims are not based on
true facts. I would like to request
the Government to recognize this fact
and settle the matter as early as possi-
ble. It is no use keeping the matter
pending for years to come. Is it Gov-
ernment’s intention, I ask, nct to pay
it until the next War comes again?

Then, there is Demand No. 35—
Grants-in-aid to States. I welcome
that there is an increase of Rs. 50
lakhs over the original estimate of
one crore in the last Budget. But this
Rs. one crore 50 lakhs means only 25
per cent. of the total Budget provisions
of our country. This Grants-in-aid in
cludes the grant made under article
275(1) of the Constitution which pro-
vides the grants for the development
of the Scheduled Tribes in various
parts of the country. We wonder how
the Government will create situations
in order to develop these people in ten
years’ time as provided in the Consti-
tution. Only this amount has been
provided for the wuplift of these
millions of tribal people in this Budget.
Moreover, in this connection, I would
draw the attention of the House to the
reply which has been furnished by the
hon. Home Minister. Of course, it is
in respect of Assam:

“Rs. 24 lakhs exclusive of the
special grant of Rs. 10 lakhs for
the Naga Hills District has been
made to the Government of Assam.
What portion of this amount
should be spent on the welfare of
the Scheduled Tribes of the Plains~
District, has been left to the dis-
cretion of the State Government.”

This is the stage of affairs, which I
.do not like. They should be frank and
allot the grants according to the
-demands made by the State Govern-
ment. I know definite schemeg were
prepared by the Government of Assam
separately for the Plains tribes, which
are not autonomous tribes nor tribes
in the tribal areas, and also schemes
were prepared for the autonomous
areas. as well as the tribal areas in
Part B, where our Constitution more
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or less does not apply. In spite of this
fact, our Government has given a grant
of only Rs. 24 lakhs despite the Govern-
ment of Assam’s clear request. Ever
since I came here to this House, the
Central Government have not provided
for the schemes that they submitted,
for the past two ylars. I was connect-
ed with the scheme which wag pre-
pared by the Government of Assam
but the Central Government took- the
view that the schemes were not sound,
they were not good and they were bad
etc. They did not provide money in
time and the Government of Assam
could not fulfll their promise of carry-
ing out the schemes, duc to th2 deiay
which bad occurred here and in not
paying the amounts in time. They
were going on blaming the Govern-
ment of Assam in respect of the auto-
nomous areas. Last time there was a
scheme which was flnanced by the
Central Government very late and as
a result of that the Government of
Assam could not carry out the works
and the money lapsed. I suggest that
this state of affairs should not be
allowed to continue. If you want to do
good to these poor folks, the Provincial
Governments should be asked to pre-
pare sound schemes for the Scheduled
Tribes and other backward classes
including Scheduled Castes and suffi-
cient money should be paid to them
for their fulfilment. It seems that in
spite of the provisions in the Consti-
tution the Government is static in
this respect; it is not working as a
dynamic force for the development of
the backward elements in the country.

Then I come to another point under
External Affairs. I am grateful to the
Prime Minister that he has provided
Rs. 50,000 for the relief and rehabili-
tation of the Nagas who had suffered
from the Head Hunters and also
Rs. 80,000 for the suiterers in the
frontier districts like Abhor and
Mishmi Hills. who suffered from flood.
I had occasion to see at least certain
portions of these districts. The tribal
people there suffered most during the
earthquake as well as during the
floods. Considered from this point of
view, a sum of Rs. 80,000 is not ade-
quate for their relief. I take this
opportunity to say in this House that
the condition of the people avhose sreas
have been assimilated with the Lakhim-
pur district for purposes of civil
administration 1s more precarious.
Before the assimilation of certain areas
of the plains of Abhor and Mishmi
hills in the Lakhimpur district. the
flood-affected people there came to the
other areas, that is, areas not trans-
ferred. As a result of the transfer,
neither have they got rellef and re-
habilitation grants from the Central
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Government, nor have they got any
aid from the Government of Assam.
Many of them are homeless. They
have left their hearths and homes and
are living in jungles, without any

relief, care and attention from Govern-
ment.

I would request the respective Minis-
tries, including Home and Finance. to
consider the points that I have raised.

sy g fag : @Y A1 F
wrew fafazey @igg 7 g w9

g9 A avw (Fomr @A g e

A g [ garm & fe SRz (Presi-
~dent) uF FHRA HFW LT AN

F79% T (Backward areas)

Y TR F0 T qg F@erd

fw d%a¥ TR w7 Fai &, I A

Rxad U § ok 97 F fou T

W FAT A0lEd, T ST wv srEwdr

o fewwat 1 g F & forw a0 wr

X g A F AT, AT Y A

W @ T Fwr oanEd ) 9w
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(English translation of the above
speeeh)

Thakur Krishna Singh: First of all,
I would draw the attention of the hon.
Prime Minister to our Constitution
which provides for the appointment of
a commission by the President to make
enquiries about the backward areas.
and find out the places where back-
ward classes live, and make recom-
mendations to improve their lot. How-
ever, the commission has not yet been
appointed. I had referred to this
matter in the last Budget Session also .
and we were expecting a provision
with regard to that in these supple-
mentary grants, but only to find the
things otherwise. I want that no delay
should be made in the setting up ot
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that commission. The people of the
backward classes are eagerly looking
forward to the appointment of such a
commission through which the Govern-
ment would take steps to improve
their conditions. But I feel sorry to
find that no mention has been made
about the expenses regarding that
commission in the - supplementary
grants that have been prepared. I
would once again urge upon the hon.
Prime Minister and the Government
to appoint the Commission that has
been envisaged in the Constitution,
so that some good might be done to
the backward classes. We have pro-
mised social, economic and political
justice to the people and wish to raise
their general level. But that can only
‘be possible after we have acquired full
knowledge about the conditions of the
* bagkward classes and evolved methods
for improving their conditions.

Various expenditures have been
provided in the supplementary grants.
Well, these expenditures are all right
and may be included in the grants, but
I would emphasize one thing in this
connection—that whatever amount of

- expenditure may be granted, things
- cannot go well unlesg there is some
financial control over the work. I
have often observed in the work of
the Government that actual expendi-
ture usually far exceeds the expendi-
ture usually incurred. The recent
report on the Hirakud Dam Project
shows that the Chief Engineer there
has been called back for he had in-
curred expenditure without obtaining
prior flnancial sanction. Such things
are also happening elsewhere, in other
departments also. In the National
Academy, Dehra Dun, allegations were
“made by an artist against a British
officer that he was making reckless
- expenditure over things so much so
that a rupee was being spent on a
‘piece of wood that could be had for
filve' annas only. The artist made
several other suchk allegations against
that officer. But the result was that
the artist was turned out after a depart-
mental enquiry was held and the
-expenses remained as they were. What
I mean to say is that unless you put a
financial control, you cannot bring
about the desired results, whatever the
-expenditure you may incur. So I
think that if there is financial control
~over the projects that the Government
have undertaken, they could be com-
vleted at a comparatively less cost
-and the money thus saved might well
"%e spent on other projects.

Then, th‘é hon. Deputy Minister sald
‘that the Government would consider
the matter of opening new post cffices
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in the hilly tracts where the group of
villages within an area of two or three
miles might not make a population of
2,000 persons. But the reply that ‘we
would consider’ does no good. It is not
a new question. The question of formu-
lating a policy regarding the opening
of post offices in these hilly areas,
where there were no post olfices or
were only a very small number of
them and where the Government have
incurred no expenditure or borne no
loss. is pending for long before the
hon. Minister and Deputy Minister of
Communications. My request to the
Government is that the provision for
bearing a loss of Rs. 750 is not. suffi-
cient, and it should be increased to
Rs, 1,000. So far as the matter of open-
ing them at places the population of
which is less than 2,000, or where the
population of villages within two or
three miles is 2,000, is concerned, I
have to submit that Post Offices can-
not be opened in those areas unless
the Government are prepared to bear
more loss and adopt another policy.
Sir, I may submit that there was a
proposal to open two post offices there
in two years’ time, but they have not
yet been opened. Such is the condition
today when the country is free and we
have independence that even the pro-
posal of opening two post offices at
these places could not be implemented.
I would therefore urge the Govern-
ment that in cases where the criterion
of population cannot be fulfilled per-
mission and facilities should be given
to open new post offices.

Shri Alexander: I want to bring
home to this House and the Finance
Minister the destitute state of our
State Travancore-Cochin in the matter
of grant of subsidy. I am thankful to
the hon. Finance Minister for provid-
ing under two heads under Demand
No. 34, Rs. 75 lakhs under one head
and Rs. 64 lakhs under another head.
But. I want to impress upon this House
and the Finance Minister that ours was
a State that lost heavily on account
of flnancial integration. Our State,
being a maritime State, mainly
depended for its revenues on customs
duties. At the time of the financial
integration. the Krishnamachari report
definitely stated that we would be get-
ting 75 per cent. of the loss on food-
stuffs as a subsidy in consideration of
our agreeing to abolish land customs.
According to article 308 of our Con-
stitution. we need not have abolished
our land customs. Just like Saurashtra
and some other States, we could have
abolished them only gradually. They
proposed that if we agreed to abolish
land customs commencing from the
date of the formation of Travancore-
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Cochin, they would be prepared to
give us 75 per cent, of the loss on
‘food-stuffs. Now, unfortunatcly, they
seem to depend upon a word in the
Krishnamachari report, page 14, that
we will be given 75 per cent. of the
loss as subsidy like other provinces.
Now they say that because they are

not giving the subsidy to the pro--

vinces, we too will not have it. But,
they have not read the remaining
portion in the report in which it is
stated that ‘this subsidy promised for
Travpnqore-Cochin is intended for
cushioning up the loss that they have
suffered on these land customs. They
seem to have forgotten that portion.
It is definitely stated in the report:

......... the latter being the per-
centage applicable to Provinces.
Such an increase in the amount of
food subsidies would mean, in
effect, that the Travancore-Cochin
Union would be provided with
additional resources, on a gradually
diminishing scale over a period of
years, so that they might develop.
alternative sources of revenue over
the same period to cover the loss
on account of abolition of land
customs.”

The Food Minister himself admitted
that our State is 83 per cent. deficit
and according to the figures, our issue
price per measure of food is perhaps
the highest in the whole of India.
Betweer} the neighbouring State there
is a difference of three annas per
measure on the issue price; and even
then it seems that the Central Govern-
ment insists on our Government to
raise the issue price of rice. That
would be too hard. And is it because
that State is the best dollar earning
State in the whole Union? Even
though our area is only -75 per cent. of
the total area of the Union, we have
earned for the Union about 20 per cent.
of all its dollar earnings. As much as
seven crores we have earned as dJuty
on pepper alone for the Centre. We
would not urge the Government to
give us the subsidy if the Central
Government is prepared to give us a
share of the duty that is collected on
pepper alone one of our monopoly pro-
ducts. The same is being done in the
case of jute for the jute producing
areas. Why not apply that same rule
to us also? Is it because we come from
the farthest end of the Indian Union
where the three oceans meet? Can it
be that our cry from that far off point
gets drowned by the roar of those three
oceans? Or is it because there are
more fortunate States intervening
between us and Delhi that our cry
which is only a far off cry of a small
State gets drowned by the cries of the
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other bigger States? Whatever it be,
we stand perfectly on our rights and
the suggestions that I have made are
quite legitimate and propet.

Another thing that I want to impress
upon the House is that a third of the
area of our State iy backwater or
waterlogged and another third is forest
land and in the remaining one-third
we live and produce all the things that
earn so much of dollars for the Union,
such as rubber, pepper, cardamom,
ginger and other things. If we earn all
this money for the Union why not feed
us at a reasonable price so that we
may work more and give the Union
more dollars? Therefore, I would re-
quest the Finance Minister and the
Food Minister to reopen this food sub-
sidy question which they seem to have
closed in the last meeting between our
Ministers and the Food and Finance
Ministers when our Ministers
here two months ago. We, the Members-
from Travancore-Cochin were also
with them. Otherwise it would he too
hard on the State. I might also bring
to the notice of House that we fought
one of the greatest tyrants of our
times to be with you in the Union. I
mean no less a person than Sir C. P.
Ramaswami Ayyar, tne originatcr ¢f -
Free Travancore.

Shri R. Velayudhan:
Member refer to Sir C. P. Ramaswami
Ayyar as “tyrant” when the latter is .
not even in the House?

Shri Alexander: Anyway, that is my
opinion. Therefore, I would request :
the hon. Finance Minister to give his
sympathetic attention to our claim and :
agree to reopen the question and grant
us more subsidy.

I would like to bring another point
here. The total loss that we incur on
food sale is about Rs. five crores and
recently the State is being allotted fine
rice and it we take that fine rice, the
total loss that we would be incurring
would be about Rs. seven crores. The
House would do well to remember that
our total revenue is only Rs, 14 crores.
So it would be appreciated that it
would be impossible for us to suffer
such a loss. Even if Government were
to give us 75 per cent. of the loss, the -

' remaining 25 per cent. would have to

be met by us., and that would be {oo
much for us as that would amount to
about Rs. 25 crores. I would not
depend on any interpretation of the
Krishriamachari Report. I am depend-
ing on the good-sense of the Finance
Minister and of the Food Minister to
re-open the issue and grant us more .
subsidy.

were- -

Can the hon. .
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‘Shri T. N. Singh (Uttar Pradesh): I
~would al the very beginning refer to
the views expressed by the Finance
Minister that there is—and it has Leen
accepted by the Ministry—great need
for economy, And wherever any
-excess expenditure is demanded, it
becomes the duty of the House to
.scrutinise the demand and analyse the
mecessity, for such ..xpenditure. Orly
last March this House urged the need
for insisting on more and more
economy and protested  against
additional expenditure if that could be
_avoided.

I am not one of those who say that
*we should not incur any additional
.expenditure at all, for any reason what-
.soever. But there are certain things
.or directions in which I do feel there
is a need for vigilant check. For in-
stance, two or three of the principal
items in all these Supplementary
;Demands refer to certain business
undertakings, or State trading or 3tate
-enterprises. I do think that the grant
-which is now being asked for, for the
maintenance or for the purchase of
.certain ships by the Scindia Steam
.Ship Company is one such. If the
.ships had been imported they would
fhave been cheaper and for construct-
Ang these ships in
,-expenditure has been incurred and that
.«extra cost to the company is being
met by Government. Only this
,.morning we discussed the Railway
:Supplementary Demands. I would say
- that this sort of subsidy for, excess cost
incurred on production of goods here
‘has been made the order of the day
.as in the case of the Talco.

Therefore, 1 say that in all these
payments, we should come to a
rational understanding of the position.
How long are we going to make these

- .payments? What shall be the basis
for these payments? These points must
be analysed right now so that proper

. check may be exercised. Otherwise
any time a company can come and 8uY,
- “Look here, this thing has cost us more
for such and such reasons, and soO
please reimburse us to this extent”.
Therefore, it is very essential for the

. .Government to make a proper analysis
of this aspect of the problem. I regret
very much that this thing should be
brought here in the shape of a Supple-

. mentary Demand as I find that this
requires a proper analysis and a proper
.aunderstanding of the basic factors for
mmaking such subsidies.

I welcome the proposals to develop
the Ganga Water Transport. ]
. system of transport was flourishing

India additional’
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once but was neglected. Perhaps be-
cause the ‘Transport Minister also
happens to be the Railway Minister,
he has a softer corner for the Rail-
ways. I am glad that something is
being done to develop this transport
system. At the same time I would
like {0 ask the hon. Minister whether
this method of incurring a little
expenditure now and a little more
later, Is not tinkering with a big pro-
blem, and is there not a real darger
of what little money is being spent now
being considered as wasted on a subse-
quent day? When undertaking such
schemcs, special attention should be
paid to see that whatever is being
spent now does not become a waste
later on, but is fully used and found
fully useful even later on. Otherwise
it might be discovetred later that this
money was just thrown away because
we had no systematised or fully
thought out programme before us.
1 do not deny the necessity of this
Demand but at the same time I ques-
&ion the manner in which it is being
one.

5. B.M

Thirdly, I would refer to the deep-
sea fishing scheme. In the past you
had a ship which operated for some-
time and later it was discovered that
we must have. some other ship. The
steamer that was converted for filshing
purposes was too costly from the point
of view of running expenses. So you
scrapped that and bought two ships
and in addition you have two motor
boats. Unfortunately I had not fuller
information before and so I hope you
will permit me to speak on this point
as well, though I am a member of the
Standing Advisory Committee for Food
and Agriculture. Those two ships
which you have, you are discovering,
or you are bound to discover very
soon, are also costlier to manipulate
and operate. Similarly, the two motor
launches have been found to be too
small for the purpose and the outturn
from them is going to be less. This is
my feeling from the ipformation that
1 have gathered. I wish we had not
gone in for this experiment at this
stage and especially through Supbpla-
mentary Grants.

The last point I want to mentjon 1s
with regard to the disposal estimates.
We have gone into the disposals
question time and again. We are faced
with disposal articles from tlme to
time. During the Budeet discussion
last year it was suggested that by the
end of the year we would have finished
with the disposal goods and no pro-
vision need be made. We find that
there are outstandings and more dis-
posals are coming in and we Jo on



3875 Demands for

~with the whole procedure over again.
It means keeping or maintaining a full-
fledged department by the Government
«continuously, because we have not
.made up our mind as to what ig the
position in regard to disposals, how
long it is going to continue, what we
want to be declared as disposal and
what should be sold and what not.
‘There must be some time limit for this.
“There is a lot of wastage in storage.
What is sold as disposal sometimes is
_xrepurchased. It is time that a proper
examination in fuller detail is carried
out and you should decide what you
are going to do in the future.

‘Shri Tyagi: I am grateful to Mr.
Shiva Rao for the very realistic view
the has taken about the importance of
the revenue-earning departments—
‘Incometax and Customs Departments.
‘1 am sure he has voiced the unanimous
view of the House when he said that
these departments should be
strengthened and expanded. I am
also sure that my senior colleague Shri
‘Rajagopalachari has now heard these
wviews. For the Finance Ministry he
qis the sanctioning authority for the
wexpenditure involved.

It is true that the work of the
incometax Department has largely in-
<creased. A few statistics which our
Ministry has given in this memo-
randum will enlighten you about it
We had only four lakhs of assess-
ments in 1948. In 1949 it rose to
5,28,000, in 1950 to 6.35.000 and in 1951
to 8,26,000. Again our investigation
dranch has been working and trying to
rope in other assessees. Our average
3s about 6,000 assessees per month. In
this way the Incometax Department is
really growing and we have not been
-sleeping about it. The Ministry has
been making the best efforts to in-
crease the personnel within these few
years, since 1947, about 300 officers
thave already been either enrolled from
outside by way of direct recruitment
or have been promoted from the sub-
ordinate ranks according to their
ability and 1 may tell the House that
the department every year s practi-
cally squeezed of all talents from the
.subordinate ranks. There has also
been recruitment from outside. I may
here tell the House that 100 or more
wrecruits or probationers were recently
recruited by the U.P.S.C. I must say
that *he department today feels rich
with these full-blooded Yyoung men
who are very inspiring and patriotic. I
had ocrasion to address them recently
while I was on tour to Calcutta. I
told them that they should deem them-
selves as members of a large

~
.
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of the revenfe department, with my
hon. friend Shri Deshmukh as the
father of the family and I as their

uncle. I assure you that their re-
action was quite good.

As I have already said, there were
so many more incomes to be assessed.
Over and above this 46,000 were
arrears of assessment in March 1951.
I must say that the income-tax officers
right from the members of the Board
of Revenue down to the inspectors have
been put to a great strain during these
years. They have worked in their
oflices till late at night and have
rendered a good account of themselves.
For the last few months they have
participated in the big drive for dis-
closures and realisation of arrears.
They have been put to great strain and
I take opportunity of this occasion
to send through this House my grate-
fulness and thanks to those officers
who have worked more than what was
expected of them,

Thus the work in the department
has really increased. Mr. Shiva Rao
has just said that expansion was not
keeping pace with increace of work.
I confess it is true but the difficulty is
that we cannot really enrol an officex
and put him to assessment work at
once. He has to undergo two years
training and without that training
there is great risk of losing revenue on
account of defective assessments. So
it takes two years for a recruit to be
trained and I hope next year we shall
get more men from the UP.S.C. and I
again want to bring to the notice of
the Home Minister to see that he gives
us more recruits next year. For the
last two years we have been having
quite a good harvest of them and ¥
hope next year it will be better still.

Mr. Shiva Rao has also mentioned
something about the disproportion of
the income we expect out of the in-
creased staff this year. He mentioned
that we are expecting only Rs. seven
crores additional income. This has no
relation with either the new dis-
closures or with the realisation of the
Rs. 152 crores arrears. Here again I
may clarify one point. Rs. 152 crores .
is the total arrears for realisation but
all this is not realisable. For the
information of the House I might give
a break-up of Rs. 152 crores which are
outstanding as arrears. Rs 40 crores cut
of it is held for double taxation relief.
Although it is in arrears it has to be
realised. Rs. ten crores are due from
assessees who have left India and have
left no assets behind. Rs. ten rrores
again is unrealisable. This brings the

.
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[Shri Tyagi]

amount to Rs. 50 crores. Then there
are some companies which have gone
-into  liquidation and our demand
against them is Rs. three crores which
also is unrealisable. Then, there are
irrevocable demands amounting to Rs.
17 crores, and payments deferred by
agreement are Rs. nine crores. Doubt-
ful of recovery Rs. 12 crores and
amounts readily realisable Rs. 35
crores. In all, about Rs. 35 crores are
readily realisable. The rest has to be
accounted for. The present zmount
under discussion, that is, Rs. seven
crores, which my hon. friend, Mr.
Shiva Rao has mentioned, has nothing
to do with these arrears. These Rs.
seven crores are expected to come out
of the new assessees that are coming
into our registers and from the incomes
in arrears which will be assessed now.
Therefore, it was mentioned that this
fncome will come through the additional
staff we have engaged because they
will do the additional work.

About customs also, I must honestly
confess that I have really, as your
Minister, failed to deliver the goods.
I have not made any progress over
what the position was at the beginning
of the year. The situation on the
coasts is very critical. Between Ceylon
and India there is a regular gang
which, as I have mentioned in this
memorandum, has been operating in
the sea and smuggling quite a lot of
valuable articles. It has been rcported
that this gang of smugglers is well
organised and includes some of the
well-trained ex-sailors who are In
possession of some high speed launches

manned by ex-naval personnel and
equipped with rifles and automatic
weapons.

The Minister of Education (Maulana
Aszad): What about Pondicherry?

Shri Tyagi: About Pondicherrys too,
there are some. well organised gangs
and they give us some times pitched
battles. Our young boys who are
working on the borders, both land and
sea, are really working very.hard an.d
with full enthusiasm. My difficulty is
that they arc not fully cqqxpped either
with arms or with equipment, for
instance, launches. While these gangs
of smugglers are using fast-moving
launches all aver the coast, near
Ceylon? Pondicherry, near Karaikal,
mear Kutch and in the river areas of
West Bengal. our boys look ponr with
small country boats, and it becomes
very difficult to apm ehend these
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smugglers. Now a proposal has bgen
put forward; we are going in for eleven
new launches equipped with wirelass
apparatus; some jeeps also have been
sanctioned......

Mr. Deputy-Speaker: Jeeps for use
on sea?

_ Shri Tyagi: Launches for sea and
jeeps for the land. All efforts will be
made and from the manner in which
the House is sympathising with these

two Demands, I hope next year we
shall give a better account.
Shri Rajagopalachari: I must con-

gratulate Mr. Tyagi, if I may do so,
for the extraordinary example he hsas
set in accommodation and aptitude
after transfer from the opposition ‘to
the constructive and appreciative side
of the House. I am very glad that a
young gentleman—comparatively—like-
him is able so soon to see the difficulties
of administration and appreciate things:
and the need for more staff. 1f I ame
in office I shall sanction all the appli~
cations for fresh staff that he may
make.

Shri B. Das: We belong to the same-
party—the Government and we are-
of the same party.

Shri Rajagopalachari: He was a mem-
ber of the party, but he was very much
in opposition all the time.

Before I leave Mr. Tyagi, I may say
he has a great advantage over other
Departments. His Ministry makes.
money, other Ministries spend money,
so that when he asks for additional’
staff he can say, “I have produced so-
much money in return”. but the others
have not that advantage. I hope he
will not take too much advantage of
this particular vantage and that on:
the background of his own position to
show results and profits arising out of
additional staff, he will not make it
more difficult for other Ministries to
get sanction for additional staff: they
cannot produce rupees, annas and pies
out of additional staff, he can—that is
the one difference.

I apologise for having spent the tirhe-
in an affectionate and personal manner
in this way. I did so for serveral
reasons into which I need not go now.
It particularly pleased me to see how
well Mr. Tyagi has been working and
I may be given the liberty to express:
myself on that point., tgeing an old man
and rather detached in these matters.
] hope the other young gentlemen who:
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are in training to take the place of the
front-benchers here willp take his
example and work as hard and as
gen_uineL'v and convince everyone of
thenr. simplicity of character and
genuineness as he undoubtedly does.

As regards the Supplementary De-
mands, out of respect for what you
said at the outset, I must briefly refer
to major items and say why, so far as
my Ministry is concerned, these
Supplementary Demands have been
put forward. Regarding grants-in-aid
to States, we had a provision in the
Budget for one crore. Out of this so
much as Rs. 84 lakhs has to be given
away to Assam for the constitutional
obligation which the Centre has to
make up a certain deficit and also for
welfare work for Scheduled Tribes and
for development of Scheduled Areas.
The Assam State takes away Rs. 84
lakhs out of the one crore, so that Rs.
16 lakhs are left to meet the demands
of all the other States for welfare
schemes for Scheduled Tribes and
Scheduled Areas. So, we had to ask
and we were able to get sanction from
the Standing Finance Committee and
from the Finance Ministry for Rs. 50
lakhs. We have put that before the
House. With this Rs. 66 lakhs—com-
posed of the Rs. 16 lakhs remaining
over and the Rs. 50 lakhs—we can pro-
vide up to a ceiling, with respect to
various States, as follows. The House
should be interested to note that we
will give for the development of
Scheduled Areas and Scheduled Tribes
of—

Madras—Rs. 4 lakhs.

West Bengal—Rs. 2 lakhs.
Madhya Pradesh—Rs. 12 lakhs.
Bihar—Rs. 15 lakhs.
Orissa—Rs. 20 lakhs.
Punjab—Rs. 0.75 lakh,
Hyderabad—Rs. 2 lakhs.
Rajasthan—Rs. § lakhs.
Madhya Bharat—Rs. 4 lakhs.
Total—Rs. 64.75 lakhs.

That is the ceiling up to which, after
examining the various plans which
have come from the States, grants will
be given, and that is why I am making
this request to the House.

As regards the ‘Police’ Supplementary
Demand, it is necessitated by the iuter-
State long-distance wireless com-
Mmunication which it has been found

358 PSD
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necessary to instal. This scheme was
sanctioned in the year 1949 but for
various reasons, mainly because they
were not able to get the equipment and
the materials during these years, the
Budget provisions already made in
previous years were not spent and
therefore this year it is repeated. It
is really an old sanctioned scheme and
an old sanctioned amount which we
are asking. This year we have every
prospect of getting the necessary stores
from abroad. The all-India police wire-
less scheme is absolutely essential for
the security of the country, especially
as it has now been found so easy to
sabotage other means of communica-
tion. The States do have an imperfect-
ly working inter-State wireless now,
but it is not satisfactory and breaks
down often. Therefore, it has been
found that a scheme is necessary which
could be controlled and worked from
Delhi. This relates to the main
amount. The other amount relates to
the payment which is to be made for
expenditure in Hyderabad already in-
curred by the State. We have to pay
our agency there for police service
rendered to the mint whith has now
become a Government of India mint.

Regarding Delhi, the largest portion
of the Supplementary Demand is cover-
ed by expenditure incurred for extra
dearness allowance scales which have
been imposed in the middle of the year
and also for expenditure specially in
the Education Department.

So also in the case of Ajmer the
extra* demand is intended for meeting
expenditure incurred by reason of
higher pay to teachers and other
specially in the Education Department. -

Maulana Azad: Particularly educa-
tion of refugees.

Shri Rajagopalachari: Yes, parti-
cularly refugee education. ' The money
spent on dearness allowance, increased
scale of pay etc. has been well spent.

I now come to the scare abou! kid-
napping to which a reference was made
by Mr. Ghule. In the course of his
speech, he referred to a point made
by me in April denying the grounds
for the scare. In this connection, I
must say that we must not be misled
by the mere number of cases. The
scare in April had to be met and when
it was examined there was certainly
nothing then to justify the sudden
scare at the time which resulted not
only in aggravating the fear but in
lynching of innocent people on the
roads. Nearly all the reports received
during this period were investigated
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and found to be untrue and in fact had

to be contradicted publicly in order to
assuage the tension.

Taking the general question, I might
mention that this is not a new offence.
In 1948 the number of missing cases
reported in Delhi was 37. In 1949 the
number was 60. In 1950 the number
was 57. This is an average which
seems to run fairly at one level. The
-missing children include children up
to sixteen years of age. The procedure
in the past was that whenever a
missing case was reported, unless there
was a definite allegation of kidnapping
or unless subsequent investigatuon
showed kidnapping, it was simply put
in the general register as ‘missing
children’ without being put down as a
kidnapping case. Recently this year
we have, on account of the scare and
other reasons, found it necessary to
issue strict instructions, so that more
verification takes place and more cases
are recorded in the register of kid-
napping cases. Statistics sometimes
may mislead us. If you take more
trouble in any administration, some-
times you get a disadvantage in the
statistical results. More cases are
recorded and registered now and that
explains the increase. In view of what
has been happening, we have given
strict instructions that if after three
days they are not able to verify they
must register them as kidnapping cases
and give the call to other Departments.

In June 1951 two girls were lifted in
Delhi and as a result of investigation
the criminals were traced in Alwar
State and the accused and the children
were brought to Delhi. On interroga-
tion of the accused persons, a series of
recovery of lifted children followed.
The exact position as reported was
as follows: Thirty three children
were recovered and thirty six persons
were arrested and the accused were
subjected to proceedings. Out of the
thirty three children, eighteen belong-
ed to Delhi, one to Jaipur and one to
another State. The remaining children
are still to be identified. Regarding the
identified children, nine were kid-
napped in 1949 or earlier; twelve in
1950; and twelve in 1951. The parents
of thirteen children have not yet been
located. It is not possible to say how
many of them belong to Delhi. I must
say with regret that this kind of offence
is fairly common in these parts. This
gang had really been operating else-
where in Madhya Pradesh and Rajas-
than. They changed their venue of
operations to Delhi, I suppose because
they found a largely increased popu-
lation here and more people available
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here as victims. .Full action is now
being taken in regard to this maliter.
I may inform hon. Members that a
special staff has been organised tu pre-
vent recurrence of such oflences. The
thana police have been asked to go
round trom 6 P.M. to 11 p.M, that is,
very nearly till midnight, so as to keep
a strict watch in the lanes and bye-
lanes. The staff consists of one Sub-
Inspector; one Asst. Sub-Inspector; two
Head Constables; and twelve foot con-
stables. This is the special staff, but
intensive patrolling by the usual police
during the period of the day that I
mentioned is being carried on. Every
single missing report is investigated
and reported and the special stafl
pursues the clues when obtained. The
modus operandi of the gang was seen
to be offering of sweets containing
bhang to the children when they were
by themselves and then taking them
away when they were unconscious.
Parents have been instructed, but it is
always difficult to instruct parents in
this matter without creating un-
necessary scare. All that can be done
has been done. The population of Delhi
has largely increased and there is a
certain amount of sexual lure which
is catered to by these criminal gangs.
Recently, I noticed that cases have
been detected where bad houses were
being run by some of these criminals.
I would ask hon. Members to take it
from me that every effort will he made
and this kind of criminality will be
put an end to. But nothing can be
done quickly unless we operate with
confidence and with full public support
and that is being done now. There will
be no difference of opinion in this
matter and everything that is possible
will be done, but we must also learn
not to keep jewellery on the hodies of
children. That is the greatest attraction
and many children are being carried
away for the mere purpuse of tneft.
Girls are being carried away as a
regular part of a bigger traffic. It is
a very wide trafic which we must
put down and try to put down as soon
as possible.

I shall not take up any more time
of the House on this issue, but I hope
that people will not think that there is
any ground for a great scare. As I
said, every year there are about fifty
to hundred cases, all these flve cr six
years. It has been going on all the
time and there is nothing new about
it. The particular scare that arose in
Delhi grew suddenly. There is always
a basis for the scare—one or iwo real
cases occur and then everybody gets
frightened about it and a lot of false
rumours and alarms get started round
the one or two real cases.
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There is nothing more to say. I hope
that following the manner in which Mr.
Tyagi put the case, additional necessary
expenditure will be liberally agreed to
by the House for all the Ministries, and
that we shall trust one another.

Shri Ghule: Where are the children,
whose parents are not trageable, being
kept at the present moment?

Shri Rajagopalachari: They are look-
ed after properly by the police.

Shri J. N. Hazarika: Is there any
truth in the report that human flesh
was sold in the hotels and meals were
prepared out of human flesh?

Shri Rajagopalachari: What is the
question, Sir?

Mr. Deputy-Speaker: He wants to
know in connection with the scare that
prevailed during April last whether it
is a fact that children were lifted for
'ﬂmt }mrpose of selling human flesh in

otels.

Shri Rajagopalachari: That is wiong.
I may say that this story of human
flesh for eating is baseless. The mctive
is the allurement of girls. This is a
very old offence in India.

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
The world over.

Shri ‘K. M. Munshi: Referen-e has
been made, so far as the Ministry of
Food and. Agriculture is concerned,
mainly to the increased = subsidy on
imported food grains and it was asked
as to what were the heads under which
-the subsidy was required.

Hon. Members will remember that
we were acting on two principles: first
that a central subsidy would be given
to certain -urban and deficit areas.
particularly where industrial workers
congregate; second that as an export
duty was levied on jute when the

Government of India entered into a

barter transaction fur buying food
against jute that export duty was given
by way of subsidy. That explains the
item of Rs. 21 crotres 32 lakhs which
was sanctioned last year. Later or? the
landed cost of large quantities of food
which we imported increased on
account of the extraordinary circum-
stances prevailing. For instance pool
wheat prices which were fixed at Rs.
16/6 rose to Rs. 17/15, Rs. 22/11 which
was the price of coarse rice increased
to Rs. 23/6 and the price of milo in-
creased- from: Re. 12 t0 Rs. 14/4. The
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question arose as to how:to keep the
prices down within the limits of the
poorest people in the community. It
was decided that so far as milo was
concerned, it was the poor man's food
and therefore its price was kept at the
same level of Rs. 12. That accounts
for the figure of Rs. 11 crores 79 lakhs
which is asked for now as part of
Rs. 15 crores.

Then with regard to the subsidised
areas, where the prices were kept
down upto a particular limit, naturally
on account of higher landed cost,
prices had to be increased. @ But in
order to give them relief Rs. 85 lakhs
were given as extra subsidy to highly
urbanised industrial areas and highly
deficit areas.

The next question was about the
small item of Rs. 12 lakhs on Imported
dates. Dates were imported, as the
House knows, and in certain plaoces
where there was a great deal of
scarcity, dates which were fairly cheap
were sold even at a much cheaper rate.
This involved a subsidisation by. the
Centre to the extent of Rs. 12 lakhs.

On the American loan wheat the
freight from America to India rose in
America for natural reasons and a
much higher freiecht had to be given.
In order to keep the prices down a sum
of rupees one crore and 19 lakhs had
to be paid on this account and that
fs part of this grant.

That accounts for everything except
Travancore-Cochin in respect of which
certain things have been mentioned.
The original grant was about Rs. one
crore 50 lakhs. That was the subsidv
given to Travancore-Cochin in the last
Budget. Then they came into diffi-
culties and Rs. 75 lakhs more were
given. Later on they were in further
dificulties ‘and another ‘Rs. 64 lakhs
were given. So the total amount came
to Rs. 75 lakhs plus Rs. 64 lakhs. or Rs.
one crore 39 lakhs, which is nart of
this Supplementary Demand. That is
the position with regard to Travancore-
Cochin.

1 have already explained more than
once to the House why Travancore-
Cochin has suffered, or is in difficulties.
There is no doubt that Travancore-
Cochin is the most favoured of the
States, because it has now got Rs. 223
lakhs plus Rs. 64 lakhs, that is rupees
two crores and 89 lakhs of subsidy.

Shri- Iyyunnl (Travancore-Cachin):
On a point of information. May I know
vhether it is not a fact that the
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quantum of ration in Travancore-
Cochin is only 43 ounces, whereas in
other parts of the crnuntry it is, six,
eight or even ten ounces?

Shri K. M. Munshi: Four and a half
ounces of rice, if you please. The
whole matter, the hon. Member him-
self knows, was considered at a con-
ference and we asked the Travancore-
Cochin Government again and again to
make certain changes in its system, but
they will not do it.

Shri Alexander: Is the hon. Minister
aware that there is little distinction
between urban and rural areas in
Travancore-Cochin and the system of
rationing only in urban areas is not
possible there?

Shri K. M. Munshi: The Travancore-
Cochin Government, after due con-
sultation were given several advices:
all these advices they have chosen to
disregard. The Central Government
has done its best by giving them this
amount. Nothing further can possibly
be given in the light of the circum-
stances as well as the money at the dis-
posal of the Central Government.

Shri R. Velayudhan: What were the
advices?

Shri K. M. Munshi: The advice first
of all given was that their distribution
system was faulty. I have told the
House again and again in reply to the
hon. Member’s question and I do not
propose to take up the time of the
House on that.

The second thing was that we asked

them to raise the price of rice which
they would not.

Shri Alexander: On a point of
information, Sir. Is it not a fact that
the issue price of rice in Travancore-
Cochin is very much higher than the
prices prevailing in Madras? Is it just
on your part to raise it still further?

Shri K. M. Munshi: That is the state-
ment made: first, it is not admitted.
Secondly, the hon. Member must know
that outside the subsidised areas we
do not propose to give any subsidy.
The Government of India is already
paying a subsidy of Rs. 49 crores for
the whole country. People have to payv
more if the landed cost of the imported
grain is high. Otherwise the State
must pay the subsidy. The Centre can-
not bear more than Rs. 49 crores. But
Travancore-Cochin cannot keep its
prices low and insist upon the Centre
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maintaining them at that level If
every State demanded that I do not
know what will happen. Therefore,
the ‘Travancore-Cochin Government
have to make up its mind either to
raise the price of rice as the whole
country has done or to suffer whatever
loss it suffers by disregarding the
advice of the Centre. Rs. 289 lakhs is
a very large subsidy which the Centre
is paying and Travancore-Cochin can
have no reason to complain against the
Centre.

Shri Sri Prakasa: I was fearing that
my Ministry will go unnoticed in the
course of the debate today: and I am
very thankful to Mr. Shiva Rao who is
always a very vigilant friend, for hav-
ing raised the matter. I am only de-
manding a very small sum of Rs.
72.000 when nearly Rs. 36 crores are
being distributed. This too, as the
House will see, is in the nature of

"mere adjustment of accounts, a change

of Budget heads. and there is 1ieally
no extra expenditure involved.

Mr. Shiva Rao spoke about the consti-
tution of the Central Water and Power
Commission and he is frankly dis-
satisfled with that constitution. He
specially mentioned the fact that young
enegineers have very little chance when
old engineers seem to have all their
own way. I should like to assure Mr.
Shiva Rao that I am as much interest-
ed in young engineers as he himself is,
and it will be my endeavour to see
that these capable younz men get
cvery chance in our organisation.

Mr. Shiva Rao also referred to the
Damodar Valley Corporation and was
very discontented with the rirogress
that was made there. He specially re-
ferred to Panchet Hill and Maithan
dams. As my hon. friend knows,
Panchet Hill and Maithan dams are not
the whole of the scheme. There are
also Tilaya. Konar and Bokaro. I am
thankful to him and other colleagues
who have kindly visited these wnlaces
to see things for themselves. Surelvy
they would have seen that even though
there is nothing yet heing done at the
two places, namely Panchet Hill and
Maithan. in Tilaya. Konar and Bokaro
much progress has been made.

I should like to thank Mr Shiva Rac
for having put in a good word for
Nangal-Bhakra. because there a great
deal of work has already been dcne.
As regards D.V.C.. T should like to
assure the House that now we huve
additional grants at our disnoeal and
we expect to take the work at Panchet
Hill and Maithan also before very long.
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There have been various difficulties,
but a technical committee has now
completed the examination of the
various schemes and the Finance
Minister has very kindly offered four
more crores of good money to us.
Therefore, we should have no recason
to complain about the progress of the
work there in future.

I should like to say here that I have
had a great deal of co-operation from
the Corporation itself since I have come
into office. I know there were many
complaints when I came that there
was not much co-ordination of work
between the Centre and the Corpora-
tion. That is not so now, even if it was
so. before, and I hope that the work
will now proceed in a satisfactory
manner with mutual goodwill and
mutual assistance.

As regards Hirakud I have had
occasion recently to answer many
questions in Parliament. There have
been many shoricomings. There have
also been many complaints. We are
now establishing a Control Board; and
a Committee is also going intn the
complaints that have reached us. Mr.
Shiva Rao is quite correct when he
says that enquiries, if they are made
at all, should be made by disinterested
people and not by those who had been
associated with the proiect itself. I
am happy to assure the House that that
is our view also, and that we are
getting vnersons in the Enauiry Com-
mittee that have had nothing to do
with the project in the past.

Shri Shiva Rao: May I ask one
aquestion of the hon. Minister? Will he
look into the rules of recruitment for
this Commission and see whether they
are not too rigid. so rigid in fact that
they prevent competent young Indian
engineers. who are as good as any
foreign exnerts to be brought into
commission in the various schemes?

Shri Sri Prakasa: I shall certainly
look into those rules and see if any
changes are possible so that if there is
any obstruction in the way of young
and canable engineers, they may be
removed.

Shri B. Das: Thev may not be all
Puniabis for Hirakud! I want the hon.
Minister to tell the House the names
of the members of the Expert Com-
mittee that he is avbpointing to go into
the Hirakud investigation.

Mr. Devuty-Speaker: Has he got the
names of the members whom he pro-
poses to appoint?

29 SEPTEMBER 1951 Supplementary Grants 3888

for 1951-52

Shri Sri Prakasa: The personnel is
under discussion. We shall bave an
Accountant-General and we shall have
an engineer, and both these gentlemen
will be such as have had nothing to
do with the project in the past.

Shri B. Das: I hope the engineer will
not come from West Pakistan or East
Punjab!

Shri Srl Prakasa: I cannot give his
complexion yet because I do not know
who he is going to be. I depend upon
the Finance Minister finding the best
person for me. I hope that all the
criticisms will be properly met and that
ghings will proceed satisfactorily in the
uture.

Shri Karmarkar: I have only a few
observations to make by way of reply
to the comment that has been made
about that part of Demand No. 2 re-
lating to the Central Enforcement
Directorate. The first point that was
made by my friend Mr. Ghule was that
the brief note given at page 3 of the
Supplementary Demands for Grants
was not exactly consistent. The first
sentence says for instance that in
accordance with the recommendations
of the Estimates Committee we decided
to omit even a provision for this
Directorate in this year’s Budget. The
second observation made is that “the
recommendation of the Estimates Com-
mittee that the work of this organisa-
tion should be  transferred to the
Snecial Police Establishment under the
Ministry of Home Affairs was subse-
auently examined and it was found that
no snecial advantage would be gained
or economyv in exnenditure effected by
such transfer”. There is one thing un-
said in this, and it is this. that the
reason why we did not even make a
demand at the time of the Budget was
not because we thought that the
Directorate was not useful. We
respectfully differ on that point from
the observation of the Estimates Com-
mittee. We thought. in accordance
with the recommendation of the Esti-
mates Committee. we could as weH
transfer this function. which is an
imoortant function and which in our
opinion was. and fs. necessary for the
purpose of enforcing the provisions re-
garding textile control and fron and
cteel control. to the Home Ministry.
But in the course of our negotiatinns
with the Home Ministry we found that
the Home Ministry found {tself
impossible to undertake this additional
work bhecause they were already busv
with the reorganisation work which

made it impossible for them with the
existing personnel at their disposal to
deal with this work also. Therefore
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we thought of continuing this organisa-
tion. Originally we had asked for
provision for this organisation till the
end of the financial year, but the
Ministry of Finance advised us to limit
our demand up to December. The
work, as there was before the Esti-
mates Committee, was for the first. three
months of 1950. This organisation, as
you know, has been in existence for
two years now and the cumulative re-
sult of the work of this organisation
has been as follows:

Total number of cases examin-

’

Cases found false—294.
Cases found true—=857.

Cases in which convictions were
accorded—156.

Cases under trial—124.
Departmental action taken—a359.
Cases under enquiry—166.
Cases getting ready for trial—9.

These are the results obtained by
keeping this Directorate. As it is
often impossible to make a clear dis-
tinction between the two spheres of
activity, the Central and State organisa-
tions have occasionally operated in
one another’s sphere. The Central
Directorate has caught and prosecuted
a number of important black market
wholesale dealers, specially in areas

where the State enforcement stafl were.

otherwise occupied, while the State
organisations have occasionally taken
action in cases of inter-State smuggling
etc. As far as information goes, how-
ever, no State organisation has yet
dealt with a textile mill for black-
marketing. As a general rule the
Central Directorate has conflned its
activities to producing units and to
important wholesale dealers while the
State authorities have dealt with the
retailers and with minor contraventions
such as breaches of licensing conditions,
etc. In the -circumstances we think
that it is necessary to have this
organisation. But as to what extent
its activities should continue, what
should be its personnel will necessarily
be taken into consideration. Now this
Demand is limited up till the end of
December 1951. The specific object
of limiting the demand to December
1951 being that as between our Ministry
and the Ministry of Finance, we
should consider the matter in detall,
further examine the whole case in view
of our past experience and if it is
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necessary to keep it in an aitenuated
form, to attenuate it and it it is
necessary to keep it in its full-fledged
form or in a form with a better per-
sonnel, to come before the House for
a demand of that kind. The House
will definitely appreciate that we have
been erring on the side of safety in
asking the House to make a grant only
till December 1951 and when we cume
before the House again for any further
grant, if at all we do come, I am sure,
we shall give a very full justification.

Shri C. D. Deshmukh: I shall deal
with only three points. The first is
about the Colombo Exhibition. Mr.
Guha looked like touching upon it and
ran full tilt into the whole of the
Colombo Plan, as far as I could under-
stand. I expect he has no difficulty in
regard to the exhibition itself. 1 take
it that he agrees readily that an exhi-
bitlon of this kind which has
been initiated by another Government
is a sort of exhibition where we should
take part and participate. That would
give us an opportunity of giving some
idea to other nations of what we are
attempting to achieve here in this
country......

Shri A. C. Guha: Will private partles
be allowed to send their exhibits?

Shri C. D. Deshmukh: Thev will have
to bear their own expenditure. The
privilege is entirely their own.

Now, as regards the Colombo Plan
and its relation to our Plan, it is too
big an issue to be dealt with in 3}
minutes, but I can assure him that on
the whole we stand to benefit from
participation in the Colombo Plan and
I think that was the anxiety of the
hon. Member. So far as the technical
assistanoe is concerned. I- think we
receive more than we would be called
upon to give in the nature of things.
Again, some of the other Common-
wealth countries are richer in techni-
cal talent than we are but we have
expressed our readiness to assist other
nations in Eastern and South Fast Asia
if we have surplus talent and I believe
one or two people are already working
in some of the associated countries.

Now as regards financial assistance
1 had occasion to give the figures in
reply to a question. I think I said
that we received the equivalent of
about Rs. 12 or 13 crores or a promise
of this sum from two nations, Canada
and Australia. and that is for the first
year. What they may be pleased to
extend to us in the way of assistance
in future years, one cannot say, and
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one cannot properly speculate upon
but as against this, we are not called
upon to extend any monetary assistance
to any other nation. I have no doubt
that as our own development pro-
gresses and our prosperity increases,
we may find ourselves in the position,
to lend a helping hand to sqme weaker
country. That should not be ruled out
today but at the start we certainly are
receiving a great deal more benefit
than we are called upon to give. I
think that will satisfy him in regard
to the question of the Colombo Plan.

Now, I shall deal with the very help-
ful speech which was made by Shri
B, Dasg;, who, I am aware, is the Chair-
man of the Public Accounts Committee
and whose remarks, therefore, carry
a great deal of weight, apart from his
own experience. I am afraid 1 cannot
plead guilty to the charge that we de-
liberately under-estimate revenue -and
over-estimate expenditure, although in
the nature of things one must expect
the Finance Ministry to be conservative
in its estimates of revenue and the
spending Ministries somewhat liberal
in their estimates of the money that
they would be able to spend, and some-
times these two things widen, if the
two conditions are uncertain, as they
have been over the last 18 months and
even so, I do not think that in that
event we shall be proved to have been
unduly conservative in estimating
revenue. It is true that so far the
figures have certainly been better than
we have anticipated but one never
knows. The House is aware of the
difficulties which we had to encounter
in regard to the export duty. Even
now, occasionally there is an agitation
for bringing down the export duty from
Rs. 1,500 to Rs. 80, which was the duty
before devaluation. I mean these lone
voices are raised in spite of the publi-
cation of our decision about three or
tour weeks ago and as I say, we must
always be prepared for a change of
circumstances which might compel us
to modify our duties, not necessarily
in jute, but I am speaking generally in
regard to export duties. It is a very
unsatisfactory source of revenue and
indeed according to some theorists, one
ought not to spend anything out of this
except on non-recurrent items, that is
to say, it. is a kind of revenue which
should be regarded as a windfall and
need not be based on our ordinary
expenditure side c¢f our Budget.
I wish that the Ministries with
which I have to deal with in the
Centre would have that ecstasy of self-
abnegation that would make them
surrender part of their allotments in
the middle of the year; such a happy
accident has not happened so far, but
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I have no doubt that they will take to
heart the remarks made by Mr. B. Das
and if they find that there is justifica-
tion of their not using their allotments,
they. may come to me voluntarily and
offer it as a sacrifice on the altar of
financial propriety. I must add that
when we embarked upon our economy
campaign last year, many Ministries
volunteered very large savings. I do
not like to name the Ministries but
here my hon. friends in charge of
Information and Broadcasting and
Food and Agriculture were very
good and we need not have to
struggle or argue with them and on
the whole, I have very pleasant re-
collections of the co-operation that
they extended...

Shri Sidhva: You are already in
excess.

Shri C. D. Deshmukh: By the
abolition of various posts, it may be
that they were realized and they were
in excess, but our Ministries are in the
habit of regarding as essential and al-
most everything is included in the
Budget.

Shri Sidhva: I am glad that they
have changed their attitude.

Shri Diwakar: I submit, Sir, there

-was no question of exeess of officers,

but services rendered by my Ministry
had to be eut down.

Shri C. D. Deshmukh: For the time
being in the interests of economy.

I am afraid Mr. B. Bas is under some
misunderstanding in regard to the
Sterling Balances. If he will cast his
mind back, he will see that the sum
has come down from 1,500 to 600. Now
that undoubtedly includes some trans-
ferred to Pakistan; that was inevitable;
then he will recall that some of it was
used up for consolidating our
pensionary liabilities; then we bought
a good deal of stores with part of it
and in the last three years we have
used up—barring last year, I 3hould
say—and have drawn quite a consider-
able portion of the Sterling Balances.
It was a somewhat unusual combina-
tion of circumstances which jed to
accumulation of our Sterling Balances
instead of drawing them down, but
that was no fault of the U.K. Govern-
ment, and in the last two or three
months, they have drawn them down
by as much as 34 million Pounds, if
my memory does not play me false.
8o I do not think he need have any un-
due anxiety on the score of the utiliza-
tion of Sterling Balances. Indeed when
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I had my preliminary talks with the
Chancellor of the Exchequer everyone
thought that we were running too fcst
and would be withdrawing the whole
thing before the end of our planning
period and that we should leave for
currency reserves. (Interruption).

There is only one last remark before
I close.

Mr. Deputy-Speaker: Mr. Das ‘was
saying that the Sterling Balances have
been drawn up a little too quickly.

Shri C. D. Deshmukh: They have not
been drawn upon, 1 say.

Shri B. Das: I said that U.K. may
go bankrupt and you may not get any-
thing, if you go on accumulating.

Shri C. D. Deshmukh: I am only dis-
abusing him of that impression. In
regard to the Dollar Pool I think that
an accounting operation will show that
we have drawn more from the Pool
than contributed to it from the year
1947. During the war the condition
was different but taking an account of
our contributions and our withdrawals
from the year 1947, you will find that
we have drawn more from the Pool
than we have contributed to it. That
is bound to happen. These things get
ironed out over a long period. There
again, I do not think there is any
need for anxiety.

6 ».M.

Shri A. C. Guha: I do not think that
was the positign in 1950-51. 1 think
we drew less during these two years.

Shri C. D. Deshmukh: I am taking
the four years together.

One last point, Sir. I should like
to pay a tribute to the Standing
Finance Committee. I could not wish
for a better associates. In the matter
of scrutinising expenditure, they have
shown . extraordinary understanding,
together with very rigorous scrutiny,
and they have shown powers of dis-
crimination between the unimportant
and the important, like that of the
proverbial swan which can discrimi-
nate between milk and water.

Shri Ghuale: I beg leave to withdraw
my cut motion.

Shri Sidhva: I also beg leave to with-
draw my cut motion.

The cut motions were, by leave,
withdrawn.
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Mr. Deputy-Speaker: The question is:

“That the separate sums not
exceeding the sums shown in the
third column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1952,
in respect of corresponding de-
mands entered in the second
column thereof.”

The motion was adopted.

[The motions for Demands for
Supplementary Grants which were
adopted by the House are reproduced
below.—Ed. of P.P.]

DEMAND No. 1 —MINISTRY OF COMMERCE
AND INDUSTRY

“That a supplementary sum not
exceeding Rs. 3,00,000 be eranted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Ministry of Com-
merce and Industry’.”

DeEMaND No. 2—INDUSTRIES

“That a supplemeniury sum not
exceeding Rs. 89,49,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Industries’.”

DeEMAND No. 3—COMMERCIAL INTEL-
LIGENCE AND STATISTICS

“That a supplementary sum not
exceeding Rs. 3,00,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Commercial Intelli-
gence and Statistics’.”

DeEMAND No. 5—INDIAN PosTs AND
. TELEGRAPHS DEPARTMENT

“That a supplementary sum not
exceeding Rs. 1,83,00,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Indian Posts and
Telegraphs Department’.”
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Demanp No. 18—MINISTRY OF
EXTERNAL AFFAIRS

“That a supplementary sum not
exceeding Rs. 77,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Ministry of External
Affairs’.”

DEMAND No. 19—TRIBAL AREAS

“That a supplementary sum not
exceeding Rs. 1,30,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Tribal Areas’.”

DEMAND No. 20—EXTERNAL AFFAIRS

“That a supplementary sum not
exceeding Rs. 33,87,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘External Affairs’.”

DEMAND No. 21—MINISTRY OF FINANCE

“That a supplementary sum not
exceeding Rs. 8,25,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March. 1952.
in respect of ‘Ministry of Finance'.”

DgMaNp No. 23—UNION Excise DuTiEs

“That a supplementary sum not
exceeding Rs. 10,00,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,

in respect of ‘Union Excise Duties’.

DEMAND No. 24—TAXES ON INCOME
INCLUDING CORPORATION TAXx

“That a supplementary sum not
exceeding Rs. 11,55,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1852,
in respect of ‘Taxes on Income
including Corporation Tax'.”

DeMAND No. 26—OP1um

“That a supplementary sum not
exceeding Rs. 11,00,000, be granted
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to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Opium’.”

DeManp No. 28—AvupIT

“That a supplementary sum not
exceeding Rs. 6,50,000, be granied
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1852,
in respect of ‘Audit’.”

DEMAND No. 29—JOINT STOCK
COMPANIES

“That a supplementary sum not
exceeding Rs. 60,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Joint Stock Com-

panies’.

DEMAND No. 30—MISCELLANEOUS
DEPARTMENTS

“That a supplementary sum not
exceeding Rs. 1,47,000, be granted
to the President to defray the
charges which will come in course
of payment during the year cnd-
ing the 31st day of March, 1352,
in respect of ‘Miscellaneous De-
partments’.”

DeEMAND No. 34—MISCELLANEOUS

“That a supplementary sum not
exceeding Rs. 15,25,40,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 19562,

(R 1]

in respect of ‘Miscellaneous’.

DEMAND NoO. 35—GRANTS-IN-A1D TO
STATES

“That a supplementary sum not
exceeding Rs. 2,58,14,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
irg the 31st day of March, 1952,
in respect of ‘Grants-in-aid to
States'.”

DEMAND No. 37—RESETTLEMENT AND
DEVELOPMENT

“That a supplementary sum not
exceeding Rs. 10,14,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-

3806
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Ing the 31st day of March. 1952,
in respect of ‘Resettlement and
Development’.”

DemanD No. 38—PRE-PARTITION
PAYMENTS

“That a supplementary sum not
exceeding Rs. 30,00,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Pre-partition Pay-
ments'.”

Demanp No. 40—MINISTRY oF Fool
AND AGRICULTURE

“That a supplementary sum not
exceeding Rs. 3,77,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Ministry of Food and
Agriculture’.”

DEMAND No. 45—AGRICULTURE

“That a supplementary sum naut
exceeding Rs. 17,44,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Agriculture’.”

DEMAND No. 46—Ci1vIiL VETERINARY
SERVICES

“That a supplementary sum not
exceeding Rs. 4,79,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Civil Veierinary
Services'.”

DEMAND No. 47—INDIAN DAIRY
DEPARTMENT

“That a supplementary sum not
exceeding Rs. 1,00,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Indian Dairy Depart-
ment'.”

DeEMAND No. 49-—MEDICAL SERVICES

“That a supplementary sum not
exceeding Rs. 95,000, be granted
to the President to defray the
charges which will come in eeurse
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of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Medical Services'.”

DemanD No. 53—PoLICE

“That a supplementary sum not
exceeding Rs. 5,79,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Police’.”

DeEMAND No. 56—DELHI

“That a supplementary sum not
exceeding Rs. 8,72,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Delhi’.”

DEMAND No. 57—AJMER

“That a supplementary sum not
exceeding Rs. 11,34,000, be granted
to the President to defray the
charges which will come in ccurse
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Ajmer’.”

DEMAND No. 63—ADMINISTRATION OF
JUSTICE

“That a supplementary sum not
exceeding Rs. 10,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Administration of

Justice’.

DeManND No. 70—MINISTRY OF
: REHABILITATION

“That a supplementary sum not
exceeding Rs. 1,82,000, be ¢ranted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Ministry of Re-
habilitation'.”

DEMAND No. 71—EXPENDITURE ON
Di1SPLACED PERSONS

“That a supplementary sum not
exceeding Rs. 4,00.60,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1852,
in respect of ‘Expenditure on Dis-
placed Persons’.”
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DemMAaND No. 72—MINISTRY OF STATES

“That a supplementary sum not
exceeding Rs. 5,00,000, be granted
to the President to defray the
charges which will come in course
of payment during the Year end-
ing the 31st day of March, 1952,

in respect of ‘Ministry of States’.”
DemaND No. 74—KurcH

* “That a supplementary sum not
exceeding Rs. 1,53,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1452,
tn respect of ‘Kutch'.”

DEMAND No. 75—HIMACHAL PRADESH

“Tha_t a supplementary sum not
exceeding Rs. 5,73,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Himachal Pradesh’.”

DeEMAND No. 77—BHoOPAL

“That a supplementary sum not
exceeding Rs. 4,87,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Bhopal’.”

DgmAND No. 78—VINDHYA PRADESH

“That a supplementary sum not
exceeding Rs. 50,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1852,
in respect of ‘Vindhya Pradesh’.”

DEMAND No. 79—MANIPUR

“That a supplementary sum not
exceeding Rs. 1,27,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Manipur’.”

Demanp No. 80—TRIPURA

“That a supplementary sum not
exceeding Rs. 8,02,000, be granted
to the President to defray the
charges which will come in ¢ourse
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Tripura’.”

’. 'Y by
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DeEMaND No. 81 —RELATIONS WITH
STATES

“That a supplementary sum not
exceeding Rs. 5,68,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Relations with
States’.”

DemManDp No. 88—SUPPLIES

“That a supplemeniary sum no
exceeding Rs. 2.32,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of Maich, 1952,

"

in respect of ‘Supplies’.

DeEMAND No. 91 —STATIONERY AND
PRINTING

‘““That a supplementary sura not
exceeding Rs. 3.00.000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Stationery and Print-
ing’."

DEMAND NoO. 98—CAPITAL OUTLAY ON
INDUSTRIAL DEVELOPMENT

“That a supplementary sum not
exceeding Rs. 1.000. be granted
to the President to defray tha
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1952,
in respect of ‘Capital Outlay on
Industrial Development'.”

DEMAND No. 103—CAPITAL OUTLAY ON
SCHEMES OF GOVERNMENT TRADING

“That a supplementary sum not
exceeding Rs. 1,000, be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1052,
in respect of ‘Capital Outlay on
Schemes of Government Trading'.

PUNJAB AFPPROPRIATION BILIL,

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill to authcrise pay-
ment and appropriation of c_ergiin
further sums from and out of the Cin-
solidated Fund of the State of Puniab
for the service of the year ending on
31st day of March, 1952.
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Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Punjab for the service of the year
fgsdzlr’l'g on the 31st day of March,

The motion was adopted.

Shri C. D. Deshmukh: I intraduce
the Bill.

APPROPRIATION (NO. 3) BILL

. The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain turther
sums from and out of the Consolidated
Fund of India for the service of the
{'ggg ending on the 31st day of March,

Shri S8idhva (Madhya Pradesh): What
is this second motion ahout?

Mr. Deputy-Speaker: The first one
was with regard to Demands for
Punjab which were passed in the
morning. This second relates {o the
General Supplementary Grants.

The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the year ending on
the 31st day of March, 1952.”

The motion ‘was adopted.

BilSllu'l C. D. Deshmukh: I introduce the

DELHI PREMISES (REQUISITION
AND EVICTIOBI‘I?‘ 1t\MENDM!'.‘NT

The Minister of Works, Production
and Supply (Shri Gadgil): I beg to
move:

. “That the Bill further to amend
the Delhi Premises (Requisition
and Eviction) Act, 1947, as re-
ported by the Select Committee,
be -taken into consideration.”
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This Bill was introduced in the
month of August 1950 and was referred
to a Select Committee on the 1st
December 1950. Although on the face
of it, the Bill was a very small and
innocent Bill, such a controversy was
raised on the floor of the House that
the Government agreed to a reference
to a Select Committee. This Bill reelly
affected the refugees here in Delhi.
The main problem was one of re-
habilitating a population of two lakhs.
The Select Committee then decided that
there should be a sub-committee con-
sisting of certain Members and officials
from the local Administration to go
into the whole question and make
certain recommendations to the Select
Committee for the solution of this pro-
blem, although it was possible to say
that it was not strictly speaking rele-
vant to the clauses of the Bill. The
sub-committee had several meetings
and after seven months’ deliberation,
it arrived at certain agreed con-

clusions. Those conclusions are em-

bodied in the report of the Select
Committee which is now before the
House.

[SHRIMATT DURGABAI in the Chair]

Certain conclusions which were
agreed, obviously, could not be in-
corporated in the provisions of the
Bill. Therefore, it was decided that an
assurance on the floor of the House
should be given in terms of the re-
commendations made by the Select
Committee. The Select Committee, as
the House will find, had to deal with
unauthorised occupation of land be-
longing to the Improvement Trusty be-
longing to the Government. belonging
to the Delhi local Administration and
also land belonging to private persons
who had taken that from the Improve-
ment Trust, under various schemes of
the Improvement Trust. The problem
was fairly big. Along with this, there
was the problem of recovering first
arrears of rent for occupation of houses
of Government buildings, secondly
arrears of rent for occupation ¢f houses
built by the Rehabilitation Ministry
and leased out to varfous displaced
persons. It was very difficult for the
Government to go to the court for the
recovery of these things. It was there-
fore decided that we should adopt the
same procedure which is available
under the Land Revenue Code for the
realisation of arrears of land revenue.
But. giving further consideration to
this question, it was decided that it
should be limited only to two remedies
open under the provisions of the Land
Revenue Code and thase recommenda-
tions are embodied in the Select
Committee's Report.
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As regards the realisation of arrears,
the Select Committee decided that some
concessions should be shown. The
Government have agreed that where
there are arrears, they shnuld be
realised in instalments extending from
12 to 24 according to the circumstances
of each case. That, the Government
has accepted. Government, of its own
accord, wrote off arrears vp to July
1948. The Select Committee recom-
mends that arrears up to 31st August
1949 should be written off. This is
a matter of some consequence, al-
thgugh I have every sympathy for
this recommendation. I promised in
the Select Committee that I will take
up the matter with the hon. Finance
Minister. I have discussed this with
him and he is also sympathetic. But,
without going further into it, it would
not be possible to give an assurance
in the terms in which the recommenda-
tion of the Select Committee has been
couched. All I can say at this stage
is that the whole thing will be con-
sidered very sympathetically; at any
rate, in hard cases. certainly relief will
be given.

Pandit Thakur Das Rhargava
(Punjab): May I know whether the
assurance extends only to hard cases
in spite of promise of sympathetically
considering the whole question?

Shri Gadgil: It is made up of two
parts: there will be over-all
sympathetic consideration. At any
rate, the minimum that is possible is
that in hard cases relief wili be given.
I think the House, knowing full well
the financial position would not expect
me to go beyond this. It is safer to
trust in what I have said and. as I
have already promised, I will be the
advocate of the refugees when I plead
the case before the hon. Finance
Minister.

As regards the other cquestion of
evicting the persons who have un-
authorisedly occupied the lands which
1 have mentioned a few minutes ago,
the Select Counmittee have very rightly
divided that problem into several
stages. The first is, those who have
erected any constructions bcfore the
15th August, 1950 will be given
alternative accommodation and the
further assurance that I give is that
the alternative accommodation will be.
as far as possible, near the place where
they have now been doing sume busi-
ness, and we will make our best
efforts for that. If for one reason or
other that is not found possible, then
the other thing is certainly possible,
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namely that they will be given alter-
native accommodation as suggested in
the Report of the Select Cummittee.
Certain people have built constructions
on land belonging to the Improvement
Trust. Improvement Trust is charged
with the responsibility of having a well
ordered plan for the city of Delhi and
also a plan for the clearance of slum

which are there for ages. Yet what w

in the Select Committee have agreed
and to which I am a party, is that u

far as possible, we will modify th

plans of the Improvement Trust i

such a manner that the task of destroy

ing the constructions should be reiluc
ed to the minimum. And in order to|
facilitate the work of this character,
it has been decided that there should
be constituted a committee and the
composition of the committee is give

in the Report of the Select Committee.
There will also be the drawing up of|
sector-wise plans. The idea behind lq
is that there will be a plan for each
sector where the refugees have,
occupied unauthorisedly, and they will
be asked to go from one nlace an-'
other in a systematic: manner. They
will be given alternative accommoda-
tion, either built or a plot of land,
when their houses are destroyed and
they will also be given an ex gratia
payment according to the principles of:
rehabilitation.

Then those constructions which havel
come into existence after the 15th -of
August 1950 and before the 1st
January, 1951, for them we have pro-
vided that three months notice will be
given to them and they will be per-
mitted to take away the materials, bu
we have undertaken no obligation
give them alternative accommodation.

‘Pandit Thakur Das Bhargava: Mg{

1 enquire whether it would not

better to give the assurance in those
very words which the Select Com-
mittee has used? Since assurances are
given in these words here, it is desir-
able that......

An Hon. Member: We have to finish
by 6-30 p.Mm.

Shri Gadgil: I thought it is my duty,
as it has always been the duty of the
Minister in charge of the Bill, to ex-
plain what the Select Committee have
done. If it is the desire of the House,
I can say that on behalf of the Govern-
ment I give assurances on all these
points in the terms in which the Sefect
Committee Report is embodied, except
about the writing-off of arrearg ubout
which I have said separately. 1 hope
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[Shri Gadgill

that in the light of what I have said,
he House will be pleased to accept
y motion.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Delhi Premises (Requisition
and Eviction) Act, 1947, as report-
ed by the Select Committee, be
taken into consideration.”

1 suppose hon. Members are anxious
to pass the Bill by 6-30 P.M. today. In
any case, I would like to adjourn the
Housce at 6-30 P.M.

Pandit Thakur Das Bhargava: So
.far as this Bill is concerned every
possible effort should be made to finish
"1t by 6-30. In case it is not finished
due to circumstances beyond our
‘control 1 would request the House to
postpone it to the next day, as it will
not take more than fifteen mmules‘ or

; the House may sit till 6-45 today. That
‘I feel is a contingency which is not
likely to materialise.

When .the Bill was introduqed it was
sald that it was a small thing which
could be finished the same day. Bul
we found that there were so many
- considerations connected with it that

. ultimately it has taken more than 13
months for the House to take it up and
pass the Bill.

the House is aware, many persons

wlﬁ)s came from the West Punjab in
circumstances which are well known,
found some lands lying vacant ansi the
authorities were also sympathetic. In
many cases, the Deputy Commissioner
and other officers permitted these
people to build houses on the vacant
lands. When people did not find
accommodation in the city they began
to build houses. They even got
electric and water connection3 from
the Government. They built the
. houses at great sacrifice selling even
their ornaments and all the members
of the family combined to provide
themselves shelters. It appears that
a census of the persons who will come
under the protection of the Bill has
been taken through the efforts of our
leader Dr. Tek Chand. Accurding to
that it seems that at least 3,000 persons
or more will be protected under the
assurances given by the Minister. At
least 2,000 of those persons have
already given an undertaking that they
will pay the price of the lands, which
will be computed according to the
method given in the assurance. It
neans that it will bring 30 lakhs or

nore to the Government,
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Tt was an auspicious .day when our

Prime Minister laid down a formula
for the refugees that so far as the
displacements of the refugees are con-
cerned alternative accommodation will
be provided to every refugee. That
formula is now being implemented.
Every refugee now gets some protection
or shelter if he is turned out of his
house. In accordance with that
formula the Government is committed
to providing alternative accommoda-
tion. But we have found one thing that
this alternative accommodation has
been interpreted rather narrowly by
certain authorities. We thought that
it meant accommodation which s
equivalent to the accommodation from
which the person has been turned out.
At the same time we found that in
certain cases the spirit of Mr. Gadgil
did not permeate to the officials.
Whereas he went on making state-
ments in the House and sticking to the
assurances given here the subhordinates
of this Government were very keen on
performing what they considered to be
their duty. In many cases houses
were demolished; and though every
day assurances were given to us in the
Select Committee that no action would
be taken against those who built their
houses before August 1950 yet notices
have been issued from courts, people
have been turned out and their houses
demolished. I know of such cases. In
some cases they were taken seven or
eight miles from here in the deuad of
night and left there and we were told
that they were given alternative
accommodation. I do not want this to
be repeated. The case of the refugees
is like that of a patient who has to be
operated upon for necessity only.
They have to be treated with great
sympathy. But a whole army of police
go to a place, take out the belongings
of the refugees and begin to demolish
their houses. I want an assurance on
this matter that so far as the demoliticn
of houses is concerned, first of all, all
the notices etc. will be recalled, and
secondly that when a house has to be
demolished then it will be done rather
sympathetically so that the people may
feel that they are our fellow country-
men; if they are not treated with that
sympathy, all that you do will not be
appreciated.

Now I come to a very important
part of these assurances that I want.
I want that a committee be appointed
to inquire into the cases of these
houses which have already been built
and in which the price of land has not
been paid. The committee should
finish its work within seven days—it
may sit from the 6th October and con-
clude its work by the 13th; atherwise
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the whole thing will be useless as
Shri Gadgil will go to Maharastra and
oth¢r Members will go to thejr places
and there will be nobody in the com-
mittee. The committee can do the
whole inquiry within seven days, and
about 3,000 owners of these houses can

pe confirmed in their possession. These:

ple will have the satisfaction that
tfley have got what they wanted and
they will be ready to pay the price of
land etc.

As regards the committee on re-
habllitation, I am not satisfied with its
constifution; instead of two, I wanted
that four members on behalf of
refugees should be taken, but that was
not agreed to. I am not making any
sort of grievance about that. I hope
that the right spirit is there still and
the refugees will be benefliled and
Government will get the satisfaction
of having settled this problem in a
satisfactory way.

‘*1 only wish that the very spirit in
which these assurances have been
given should permeate—all the doings
and proceedings of these coramittees.
I have to thank the hon. Minister for
his statesmanship: when the Bill was
referred to the Select Committee he
said that it was a challenge 1o his
statesmanship. I am glad he accepted
that challenge and I hope in that spirit
}t:f will perform all that we expect of
m.

Shri Gadgil: I am grateful to my
hon. friend, Pandit Bhargava. I want
to repeat that the assurances given in
the Select Committee—which are em-
bodied in its Report—will be carried
out to the letter and spirit ex~ept in
the matter of what I have said about
writing off of rent.

As regards the appoiniment of com-
mittees, it will follow soon. Every
effort will be made in the right
direction. I do not think I have ever
said anything which I have never
meant—therefore, whatever I say will
be carried out. As regards (he officers.
I can assure him on their behalf that
this being the policy of the Govern-
ment, they are bound to, and they will,
implement it.

Lala Achint Ram (Punjab): We
have faith in you, but the officers do
not carry out the policy. That is our
grievance.

Mr. Chairman: The question is:
“That the Bill further to amend

the Delhi Premises (Requisition
and Eviction) Act, 1947, as repor¢-
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ed by the Select Commmittee, be
taken into consideration.”

The motion was adopted.

Clauses 1 to 4 were added to the
Bill.

The Title and the Enacting
formula were added to the Bill.

Shri Gadgil: I beg to move:

“That the Bill, as amended,  be
passed.”

Mr. Chairman: Motion movedﬁ

“That the Bill, as amended., be
passed.”

Pandit Thakur Das Bhargava: 1 sub-
mit, that this is a very unusual kind
of Bill. In the ordinary course, people
in Delhi do not secure evictions in the
manner in which Government is ask-
ing us to do by passing this Bill. So
far as rent is concerned, no landlord
has been able to realise it in the
manner in which Government wants us
to enable it to do bydpassing this Bill.
But we have agree willingly and
readily to do all this. We are giving
extraordinary powers to the Govern-
ment and after hearing the assurances
and the spirit in which those
assurances have been given, 1 ain quite
clear in my mind that the Bfll will be
worked in the right spirit and nathing
but comfort will come to the refugees,
and nothing but satisfaction and credit
will come to the Government. But in
the very same breath I want to add
that the spirit in which the Select Com-
mittee worked should be followed by
the officials who are subordinates of
this Ministry and the(y should work the
Bill in the same spirit, so that later on
we shall be able to congratulate the
hon. Minister for bringing this Bill and
getting it passed in this House.

swrafaw Tm:  § T gug &%
TS T A ARAT | YR AT gy 2
f& mafre agg & v QO gt
IlesNgg gz as =@ N afw
N I gy W g
¥ o ara F 37 & e A
g § fr @ N aw Foephe &
o €= (deal) ®X & ag www
fir ora % Fagefr M1 N waz
€ & 1 % g § fir fae Fomgofty
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[wrer sfdg ww] .
} qg wHM@ I § IAQ Tg HEN
f& gu gegEss (unauthori-
sed) ) ag TlEw 7 & | @ IFA
TFH NG I§ A qg FHA Qe
g Y | IF T IFAFE A IT B AHHA
g9 ¥ qAs (encourage) fFar
3 AT 1T I AT & FF I & wFH
fircrd wTd | B Frird i ey Foagsft
# a AEW ¥ Q) g T @w
firart & &Y I Y o i &Y AT TF gAX
2 &% &Y & | TAHE T 99 A A
wEE 7 Y § AR A9 qfere ¥ IR A
uF oF dar o w F, Foedwr i A ¥
FT & AT FAT @ T & 7% ad |
I 19 ¥ @ AT Y e Ay 9
€ § 1 919 7 AT aw ¥ I F oy
go & frar € | 86 gRa # T AT
I ¥ ) & H § UF qar Fr 7 FG
AT qIq FAA | A HT I F § A
q &Y | 9 I A @d Farg I A
&7 T g | aAY qF WEYW T 6 T=T1-
FeaRgi BN QM F
FX A1 g0 7 wAaee  (invest) far
a1 ag &Y ¥ WY & | Y Sta afvea St
q w7 o g =X AFET AT 4 W
mrefire gigd & § FATRT AE @0
9TE 4 | W & wgan § e s 1 st A
R | q19 IS § w19 3 | faw feafe
YA} ag F9 fFar g S@ T gw AN
qqaT & |

(English translation of the above
speech)

Lala Achint Ram: I do not want to
ay much at the present time. My
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experience is that Shri Gadgil has
tried his best to bring this Bill to its
present form with all his sympathy
and for that I am grateful to him. But
I would like to submit one thing to
him and it is that whenever he may
deal with the refugees he should know
that they have not been given any he]r
so far. I think it is not proper to tell
those refugees, who have constructed
these houses, that they are unauthoris-
ed occupants. The land was vacant
when they built the houses. A* that
time the Government encouraged them
in constructing houses and today youu
want that the houses should be de-
molished. Suppose a refugee has spent
two thousand rupees on the con-
struction of his house. Now, it is not
fair if you pt‘ljy him only five hundred
or a thousand rupees for that house.
The Government have not helped them
in any way. With great difficulties
they collected some money by saving
every pice they could spare, by begging
from the relatives and borrowing from
others. The price of land has also
gone up since then. You have not
done anything for the refugees from
your side. Under the circumstances,
it would be a great sin on your part
if you deduct a single pie out of two
thousand rupees that you should pay.
You should give what is fair. It
should not be less than what they have
spent. Then only they would feel that
if the Government are not giving them
anything they are at Jeast paying them
the same amount which they had in-
vested. As our Panditjl said just now,
we wanted four members but the hon.
Shri Gadgil did not want more than
two. I would say that even these two
may not be kept. You may do the
work by yourself. The spirit with
which you have done your work has
given us perfect confidence in you.

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

The House then adjourned till Nine
of the Clock on Monday, the 1st
October, 1951.





